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(54) Title of the invention : AGENT
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(71)Name of Applicant :
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35/00 (72)Name of Inventor :

(31) Priority Document No :1714777.8 1)MARELLI -BERG, Federica Maria
(32) Priority Date :14/09/2017
(33) Name of priority country ‘U.K.
(86) International Application No :PCT/GB2018/0260:

Filing Date :13/09/2018
(87) International Publication No ‘WO 2019/053435
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to glycolyaidivating agents. The present invention alsatesl to the treatment or prevention of
diseases or medical conditions, in particular immuekated diseases or medical conditions. In particular, the present inventior
relates to agents for use in the treatment or prevention of a disease or owdid#Ebn, which treatment or prevention is mediatec

the trafficking of endogenous regulatory T cells (Tregs).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015562 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DEVICE FOR PACKAGING DOSED QUANTITIES SOLID MEDICINES

(51) International classification :GO7F 17/00 (71)Name of Applicant :
(31) Priority Document No 2019530 1)CANISTER DEVELOPMENTS B.V.
(32) Priority Date :12/09/2017 Address of Applicant :Doctor Schaepmanlaan 29 3972 E
(33) Name of priority country :Netherlands DriebergenRijsenburg Netherlands
(86) International Application No :PCT/NL2018/®060(|(72)Name of Inventor :

Filing Date :12/09/2018 1)VAN WIINGAARDEN, Arie
(87) International Publication No ‘WO 2019/054864 2)VAN WIINGAARDEN, Caroline
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Apparatus for packaging dosed quantitiésolid medicines on the basis of a predetermined prescription, compraicmatrol unit
for controlling the apparatus and for receiving the prescriptoopjurality of medicine holders, wherein a medicine holder is
configured to hold a blister pagkth medicines:a separating device for separating subject to the received prescription at leas
the medicines from a blister pack held in a medicine holder:apédckaging device configured to package the medicines sepal
by the separatingevice.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015563 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : GALNAC DERIVATIVES

:C12N 15/113, A61l|(71)Name of Applicant :
(51) International classification 47/26, CO7H 21/02,| 1)JANSSEN BIOPHARMA, INC.
A61P 31/14 Address of Applicant :260 East Grand Avenue, 2nd Floor
(31) Priority Document No :62/5587B South San Francisco, California@8D U.S.A.
(32) Priority Date :14/09/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)GRYAZNOQV, Sergei
(86) International Application No :PCT/IB2018/05708| 2)HONG, Jin
Filing Date :14/09/2018 3)RAIWANSHI, Vivek Kumar
(87) International Publication No ‘WO 2019/053661 | 4)PANDEY, RAJENDRA K.
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Modified oligonucleotides comprising a GalNAc moiety of the present disclosure along with methods of makisg, angd., again:
HBV are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015564 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ELECTROLYTE FOR A METAION BATTERY CELL WITH HIGH-CAPACITY, MICRON-SCALE,
VOLUME-CHANGING ANODE PARTICLES

(51) International classification :HO1M 10/0569, (71)Name of Applicant :
HO1M 10/0566 1)SILA NANOTECHNOLOGIES, INC.
(31) Priority Document No :62/557416 Address of Applicant :2450 Mariner Square Loop Alamed
(32) Prioity Date :12/09/2017 California 94501 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Invenbr :
(86) International Application No :PCT/US2018/05077| 1)YUSHIN, Gleb
Filing Date :12/09/2018 2)WARD, Ashleigh
(87) International Publication No ‘WO 2019/055580
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In an embodiment, a met&in battery cell comprises an anode electrode, a cathode electrode, a separator, and electrolyte ic
coupling the anode electrode and the cathode electrodenblae electrode is a higlapacity electrode (e.g., in the range of abol
mAh/cm2 to about 10 mAh/cm2). The electrolyte includes a solvent composition, the solvent composition includiedfitogvpoin
(LMP) solvent(s) in the range from about 10 volt&about 80 vol. % of the solvent composition as well as reguddiing point
(RMP) solvent(s) in the range from about 20 vol. % to about 90 vol. % of the solvent compaosition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015565 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : TRISPECIFIC PROTEINS AND METHODS OF USE

:A61K 31/7088, (71)Name of Applicant :
. . AB61K 35/12, A61K 1)HARPOON THERAPEUTICS, INC.
(51) International classification 35/76, A61K 38/10, |  Address of Applicant :131 Oyster Point Boulevard, Suite
A61K 39/395 South San Francisco California 94080 U.S.A.
(31) Priority Document No :62/572381 (72)Name of Inventor :
(32) Priority Date :13/10/2017 1)WESCHE, Holger
(33) Name opriority country ‘U.S.A. 2)LEMON, Bryan D.
(86) International Application No :PCT/US2018/0556%| 3)AUSTIN, Richard J.
Filing Date :12/10/2018
(87) International Publication No ‘WO 2019/075359
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisioral to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided herein are B cell maturation agent (BCMA) targeting trispecific proteins comprising a domain binding to CBIBea h:
extension domain, and a domain binding to BCMMs0 provided are pharmaceutical compositions thereof, as well as nucleic
recombinant expression vectors and host cells for making such BCMA targeting trispecific proteins. Also disclosed arefmet
using the disclosed BCMA targeting trispecfimteins in the prevention, and/or treatment diseases, conditions and disorders.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015571 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : TRANSMISSION COORDINATION FOR INTERFERENCE ASSESSMENT

(51) Intenational classification :HO04B 17/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(32) Priority Date :NA Address of Applicantl64 83 Stockholm Sweden
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/EP2017/0841:| 1)DEL CARPIO VEGA, Luis Felipe
Filing Date :21/12/2017 2)HIERTZ, Guido Roland
(87) International Publication No ‘WO 2019/120547 3)LARMO, Anna
(61) Patent of Addition to Application ‘NA 4)WANG, Yu
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

During transmission of data by radio transmissions from a first radio device (10) to a ssdiorderice (100), a third radio device
(20) is controlled to transmit an interference signal on radio resources used by the radio transmissions from thediéngteaio)
to the second radio device (100). The transmission of the data is coordiftate@gnsmission of the interference signal, and an €
of the interference signal on the radio transmissions is monitored.

No. of Pages : 2 No. of Claims : 3.

The Patent Office Jonal No. 332020 Dated®8/08/2020 35585



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015575 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : A METHOD FOR OBTAINING STABLE LIGNIN: POLAR ORGANIC SOLVENT COMPOSITION
VIA MILD SOLVOLYTIC MODIFICATIONS

(51) International classification :C10L 1/02 (71)Name of Applicant :
(31) Priority Document No 2019567 1)TECHNISCHE UNIVERSITEIT EINDHOVEN
(32) Priority Date :18/09/2017 Address of Applicant :Den Dolech 2 5612 AZ Eindhoven
(33) Name of priority country :Netherlands Netherlands
(86) International Application No :PCT/EP2018/0752:|(72)Name of Inventor :
Filing Date :18/09/2018 1)KOURIS, Panagiotis
(87) International Publication No ‘WO 2019/053287 2)BOOT, Michael Dirk
(61) Patent of Addition to Application ‘NA 3)HENSEN, Emiel JanMaria
Number :NA 4)OEVERING, Hendrik
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a process the production of a crude liquid lignin oil (CLO), said process comprise®the stef
providing a ligninrich solid feedstock and subjecting the lignich solidfeedstock to a treatment in a polar organic solvent in th
absence of an effective amount of added reaction promoter, such as a heterogeneous and/or homogeneous catalyst amd/o
and providing a lignin composition, said treatment comprises a tamtacting said lignifrich solid feedstock with a polar organ
solvent under operating conditions of an operating temperature up to 210 °C, an operating pressure lower than 50 sideacel
time up to 240 minutes, wherein the ratio (w/v) of lig(in lignin- rich feedstock) to polar organic solvent ranges between 1:1.5
1:15, or between 1:2 and 1:10 or between 1:2 and 1:5.

'llll.
-—.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015585 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PLASTIC INJECTIOMOLDING AND PROCESS

(51) International classification :B29C 45/14, B29C |(71)Name of Applicant :
45/26, B29C 70/68 1)INNOTEC, CORP.
(31) Priority Document No :62/576412 Address of Applicant :441 E. Roosevelt Ave., Suite 100
(32) Priority Date :24/10/2017 Zeeland, MI 494641279 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0562¢| 1)DEYOUNG, Jonathan R.
Filing Date :17/10/2018 2)VEENSTRA, Thomas J.
(87) International Publication No ‘WO 2019/083787 3)ELZINGA, Jason S.
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method of injedbn molding uses different mold inserts, such as lead frames, to selectively control material flow in order tc
different parts in a common mold. One mold insert can have a different geometry than another mold insert so that mialtés n
eithea blocked or allowed to flow through corresponding portions of the mold inserts. By changing out the insert used for inje
molding, insermolded plastic parts produced in the mold can differ by at least one part feature.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015590 A
(19) INDIA
(22) Date of filing of Application :09/02020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR STORE FUSION

(51) International classification :GO6F 9/30 (71)Name of Applicant :
(31) Priority Document No :15/822515 1)ADVANCED MICRO DEVICES, INC.
(32) Priority Date :27/11/2017 Address of Applicant :2485 Augustine Drive Santa Clara,
(33) Name of prioritycountry :U.S.A. California 95054 U.S.A.
(86) International Application No :PCT/US2018/0483¢|(72)Name of Inventor :

Filing Date :28/08/2018 1)KING, John M.
(87) International Publication No ‘WO 2019/103776
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Apication Number ‘NA

Filing Date ‘NA
(57) Abstract :

Described herein is a system and method for store fusion that fuses small store operations into fewer, larger stose tperatio
system detects that a pair of adjacent operations are consecutive store operations, where the adjameetatiocrs refes to micre
operations flowing through adjacent dispatch slots and the consecutive stor@pacatons refers to both of the adjacent micro
operations being store micaperations. The consecutive store operations are then reviewed to determinaté thieet are the sa
and if the store operation addresses are consecutive. The two store operations are then fused together to form oagostavitho
twice the data size and one store data HI operation.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015598 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Pullication Date : 28/08/2020

(54) Title of the invention : INFORMATION UPDATE DEVICE AND INFORMATION UPDATE METHOD

(51) International classification :GO6F 8/658, B60R [(71)Name of Applicant :
16/02 1)HITACHI AUTOMOTIVE SYSTEMS, LTD.
(31) Priority Document No 2017198622 Address of Applicant :2520, Takaba, Hitachinaska, Ibaraki
(32) Priority Date :12/10/2017 3128503 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0374:| 1)TERAOKA, Hidet oshi
Filing Date :05/10/2018 2)YAMAZAKI, Hiroki
(87) International Publication No ‘WO 2019/073932 | 3)YANO, Masashi
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This information update device updates first information stored in a vehicle control device to second information aiuledsvgiton
a download control unit and an event management umi.dbwnload control unit receives an update package which includes:
update body comprising a difference between first information and second information or second information, procedurerini
including a procedure for updating the first informatto the second information using the update body, and augtadndition

which is a condition for starting the updating of the first information to the second information. The event manage aaquitest:
state of a vehicle on which the vehicle gohtlevice and the information update device are mounted, and which, if the state of
vehicle matches the starp condition, causes an update performing unit to perform the updating based on the procedure infc
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015599 A
(19) INDIA
(22) Date of filing of Application :09/04/2@2 (43) Publication Date : 28/08/2020

(54) Title of the invention : UE CONFIGURATION AND UPDATE WITH NETWORK SLICE SELECTION POLICY

. e :HO4W 48/18, (71)Name of Applicant :
(51) International classification HOAW 48/08 1)NEC CORPORATION
(31) Priority Document No :17196037.0 Address of Applicant -4, Shiba 5chome, Minateku, Tokyo
(32) Priority Dae :11/10/2017 1088001 Japan
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0376:| 1)TAMURA, Toshiyuki
Filing Date :09/10/2018 2)IANEV, Iskren
(87) International Publication No ‘WO 2019/073977
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A policy control function, PCF, node, comprising: transmitting means for transmitting a message related to informatitaifiay L
policies of at least one of User Equipment, UE, access and Protocol Data Unit, &8ldnSelection, to a UE via an Access and
Mobility Management Function, AMF node.
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(12) PATENTAPPLICATION PUBLICATION (21) Application No.202017015603 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ELECTRONIC ASSEMBLY AND ELECTRONIC DEVICE

(51) International @ssification :HO04M 1/02 (71)Name of Applicant :
(31) Priority Document No :201711486637.6 1)GUANGDONG OPPO MOBILE
(32) Priority Date :29/12/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant :N0.18, Haibin Road, Wusha, Chan
(86) International Application No :PCT/CN2018/1191€¢|Dongguan, Guangdong 523860 China
Filing Date :04/12/2018 (72)Name of Inventor :
(87) International Publi¢eon No ‘WO 2019/128645 1)REN, Zhiguo
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is an electronic assembly. The electronic assembly comprises a telephone recsivercaifiboard, a flash lamp, a
second circuit board and a sensor, wherein the first circuit board comprises a first face and a second face opposathtr;dhe
telephone receiver is arranged on the first face and is electrically connectefirsi thiecuit board; the flash lamp is arranged on 1
second face and is electrically connected to the first circuit board; the second circuit board is arranged at one i, tawe/diyst
circuit board, of the telephone receiver; and the sensoraaged at one side, away from the telephone receiver, of the second
board and is electrically connected to the second circuit board. The electronic assembly has a high space utilizatitherate. F
disclosed is an electronic device.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing ofApplication :09/04/2020

(21) Application N0.202017015612 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : THROTTLE DEVICE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priorig country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Aplication Number
Filing Date

:FO2D 9/02
12018016915
:02/02/2018
:Japan
:PCT/JP2019/0005:.
:10/01/2019

‘WO 2019/150906
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)MIKUNI CORPORATION

Address of Applicant :1-31, Sotokanda-6home, Chiyoda

ku, Tokyo 1010021 Japan
(72)Name of Inventor :
1)MORIYA Sho
2)SUZUKI Keigo
3)HIEI Masaki

(57) Abstract :

A throttle device of the present invention is provided with: a body (10); a valve shaft (30); a throttle valve (40)saudciz€100);
and a default mechanism which positions the throttle valve at a default position betwégcladet position and a fully open
position. The default mechanism includes: a defining portion (90) with which the body is provided to define the default gosil
first rotor (50) which rotates together with the valve shaft; a second rotor (60) edridbe rotated relative to the valve shaft, and
which rotation in a valvelosing direction is limited by engaging with the defining portion; a first urging spring (70) which is
interposed between the first rotor and the body and urges the firstrrob@r valveclosing direction; and a second urging spring (
which is interposed between the first rotor and the second rotor, draws the first rotor inapeadirey direction and the second ro
in the valveclosing direction so as to cause both ¢oelmgaged with each other, and urges both to maintain the engagement wil
drive source is not operating. In this way, it is possible to set and adjust the default position easily, and to achlielzico g

components and a reduction in devicesiz
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015614 A
(19) INDIA
(22) Dat of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYNTHESIS OF CANTHARIDIN

:C07D 495/22, A61K|(71)Name of Applicant :
(51) International classification 31/365, A61P 17/00| 1)VERRICA PHARMACEUTICALS, INC.
A61P 35/00 Address of Applicant :10 North High Street Suite 200 We:
(31) Priority Document No :62/58004 Chester, PA 19380 U.A.
(32) Priority Date :04/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)DAVIDSON, Matthew, Gene
(86) International Application No :PCT/US2018/05437| 2)EKLOV, Brian, Matthew
Filing Date :04/10/2018 3)WUTS, Peter
(87) International Publication No ‘WO 2019/070980 4)LOERTSCHER, Brad, Melvin
(61) Patent of Addition to Applicain ‘NA 5)SCHOW, Steven, R.
Number :N A
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention provides synthetic methods for the preparation of cantharidin dogsatteereof. In one aspect, the invention provi
an improved DielsAlder cycloaddition to generate a key intermediate en route to cantharidin and analogs thereof. In yet anc
aspect, the invention describes a new palladmediated carbonylation praig another key intermediate en route to cantharidi
and analogs thereof. In addition to synthetic methods, present invention also provides compounds (i.e., intermediateitjeuse!
synthesis of cantharidin and analogs thereof. Compounds providsd ey have biological activity, and therefore may be use:
the treatment of diseases or conditions (e.g., infectious diseases and skin conditions).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015616 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention PACKET FORWARDING METHOD, DEVICE, SWITCH, APPARATUS, AND STORAGE MEDIU}

(51) International classification :HO4L 12/741 (71)Name of Applicant :
(31) Priority Document No :201710897731.4 1)BEIJING KINGSOFT CLOUD NETWORK
(32) Priority Date :28/09/2017 TECHNOLOGY CO., LTD.
(33) Name of priority country :China Address of Applicant :Room 3F02, No0.33, Xiaoyingxi Roa
(86) Interngional Application No :PCT/CN2018/1082¢|Haidian District Beijing 100085 China
Filing Date :28/09/2018 2)BEIJING KINGSOFT CLOUD TECHNOLOGY CO.,
(87) International Publication No ‘WO 2019/062839 |LTD.
(61) Patent of Addition to Application ‘NA (72)Name of Inventor :
Number :NA 1)DONG, Bin
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Provided in embodiments of the present application are a packet forwarding method, device, switch, apparatus, and &torag
The method comprises: acquiring a packet to be forwarded; performiagch $e determine whether a first data table contains
connection cache information corresponding to the packet to be forwarded; if so, then acquiring a first identifier oéthi@icon
cache information in the first data table; acquiring connectionnmdtion corresponding to the connection cache information in ¢
second data table, and determining a second identifier of the connection cache information, wherein the second mlentifentis
connection identifier corresponding to the connection cadbemation, and the second identifier changes in response to a cha
the connection information; and if the first identifier and the second identifier of the connection cache informatiosaamne ttgen
forwarding the packet to be forwarded acdogdo the connection cache information. The packet forwarding method in the
embodiments of the present application can reduce packet forwarding errors.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015618 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention AUTOMATIC OPENING MECHANISM FOR FLAP DOORS

. e :EO5F 1/10, EO5F | (71)Name of Applicant :
(51) International classification 3/10 1)EFFEGI BREVETTI S.R.L.
(31) Priority Document No :102017000112315 Address of Applicant :Via Cava Trombetta, 17/25 20090
(32) Priority Date :06/10/2017 Segrate (Milano) Italy
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International ApplicatiotNo :PCT/EP2018/0756¢| 1)GIOVANNETTI, Antonio
Filing Date :21/09/2018
(87) International Publication No ‘WO 2019/068491
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Mechanism (100) for opening of a flap door of amitof furniture, comprising a part (10) extensible telescopically under the ac
of a spring (14), hinged to a lateral side (4) of an item of furniture (1) and acting on a door (6) by means of a thragifziic
wherein means are provided, apt to m@ontinuously said thrust fulcrum (17) during the phases of opening and closure of the
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015619 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ACOUSTIC HOLOGRAPHIC RECORDING AND REPRODUCTION SYSTEM USMETA
MATERIAL LAYERS

:HO4R 5/027, HO4R |(71)Name of Applicant :
. s 1/28, HO4R 5/02, 1)ACOUSTIX VR INC.
(51) International classification HO4R 5/04, HOAR Address of Applicant :266 Broadway Brooklyn, NY 11211
17/00 U.S.A.
(31) Priority Document No :15/801942 (72)Name of Inventor :
(32) Priority Date :02/11/2017 1)MATHUR, Gopal, Prasad
(33) Name of priority country ‘U.S.A.
(86) International Apptation No :PCT/US2018/0586!
Filing Date :01/11/2018
(87) International Publication No ‘WO 2019/089873
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Holographic sound is recorded and reproduced by way of a simaylaural recording per left and right ear recorded. This is
accomplished by determining the phase shift of frequencies recorded after dividing the sound into discrete frequesmiedinga
device having resonators, each resonating at a differenefmeguplaced in a circular arrangement and divided into discrete che
by nonresonant material. The resonators are placed in a psandomized arrangement within the recording device and the cir
resonators is in front of a microphone which meisathe sound monaurally. Playback is then by way of arranging speakers or
transducers into micro perforated sheets which amplify the sound, the arrangement of speakers/transducers aroundra. Gehre
sound is then played back directionally basedh® position where the sound originally was recorded from and the position of
particular transducer around the central point.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015625 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHODS AND COMPOSIONS FOR NUCLEOSIDE TRIPHOSPHATE AND RIBONUCLEIC
ACID PRODUCTION

(71)Name of Applicant :
. 1)GREENLIGHT BIOSCIENCES, INC.
(51) International classification 1%}??; égllgg 1%};; Address of Applicant :200 Boston Avenue, Suite 3100
(31) Priority Document No 62/571071 ('\43‘;@2]6 MA 02155 U.SA
(32) Priority Date :11/10/2017 1)CUNNINGHAM Ijrew S
(33) Name of priority country ‘U.S.A 2)MACEACHRAN, Daniel :
(86) International Application No :PCT/US2018/0553¢ 3)DHAMANK AR ’Himanshu
Filing Date :11/10/2018 4)IWUCHUKWU ,Ife inwa
(87) International Publication No ‘WO 2019/075167 5)ABSHIRE Jarr’1es )Il?obbins
g\(liulznlzg:ent of Addition to Application ‘NA 6)GUPTA, Mehak
Filing Date ‘NA 7)MOURA, Matthew Eduardo
(62) Divisional to Application Number  :NA B)SUDHARS.AN’ Naveen
Filing Date ‘NA 9)SKIZIM, Nlcholas
10)JAIN, Rachit
11)RAMACHANDRIYA, Karthikeyan
(57) Abstract :

Provided herein, in some &wodiments, are methods and composition for the production of nucleoside triphosphates and ribo
acids.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015629 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : FLAMERETARDANT POLYMER; METHOD FOR PREPARIG IT AND THERMOPLASTIC
POLYMER COMPOSITION COMPRISING IT

:C08L 77/06, C08G |(71)Name of Applicant :
(51) International classification 69/26, C08G 69/42,| 1)POLYTECHNYL SAS
CO08K 5/53 Address of Applicant :190, avenue Thiers 69006 LYON
(31) Priority Document No :17306473.4 FRANCE France
(32) Priority Date :26/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)BADEL, Thierry
(86) International Application No :PCT/EP2018/0778:
Filing Date :12/10/2018
(87) International Publication No ‘WO 2019/081226
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a polymer whichuseful as flameetardant polymer. The invention also relates to a method of preparit
polymer and to a thermoplastic polymer composition comprising said polymer. The thermoplastic polymer composition can
for the production of molded artider yarns having excellent flarnetardant properties in order to ensure adequate fire protect
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015630 A
(19) INDIA
(22) Date of filing of Aoplication :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR PICKLING STEEL SHEETS

:C23G 1/36, BO1D |(71)Name of Applicant :
(51) International classification 61/14, C23G 3/02, | 1)ARCELORMITTAL
C23G 1/08 Address of Applicant :226, Boulevard d'Avranches1160
(31) Priority Document No :PCT/IB2017/05827|Luxembourg Luxembourg
(32) Priority Date :21/12/2017 (72)Name of Inventor :
(33) Name of priority country :Spain 1)NAVES ARNALDOS, Andrea
(86) International Application No :PCT/IB2018/0604C| 2)PIEDRA FERNANDEZ, Elena
Filing Date :20/12/2018 3)MENENDEZ DELMIRO, Vanesa
(87) International Publication No ‘WO 2019/123353 | 4)LOPEZ GONZALEZ, SalomA
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for pickling steel sheets 8, said steel sheets being continuously dipped mizaficklin
containing a pickling solution 10, said bath being connected to a treatment unit including a recirculation tank 3,rcimcedaisol 2
and 13, a continuous entering flow 11 of said solution being fed into an ultrafiltration device 2 fronirthéatémn tank 3 and two
flows exits the ultrafiltration device, one filtered exiting flow 21 being then fed back inside said recirculation tardng andlterec
flow 22, said treatment unit including no storage tank.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015633 A
(19) INDIA
(22) Date of filing of Application :09/04/2@2 (43) Publication Date : 28/08/2020

(54) Title of the invention : PERIODONTITIS VACCINE AND RELATED COMPOSITIONS AND METHOD OF USE

(51) International classification :A61K 39/02 (71)Name of Applicant :
(31) Priority Document No :62/571582 1)VAXCYTE, INC.
(32) Priority Date :12/10/2017 Address of Applicant :353 Hatch Drive Foster City, Califol
(33) Name of priority country :U.S.A. 94404 U.S.A.
(86) International Application No :PCT/US2018/0554¢|(72)Name of Inventor :

Filing Date :11/10/2018 1)FAIRMAN, Jeffery
(87) International Publication No ‘WO 2019/075260
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An immunogenic composition, a periodontal vaccine formulation containing the immunogenic composition, and methodsdgo
or preventing periodontal disease are provided, where the methods involves administering an immunologically efteotivef he
composition or vaccine formulation to a subject. The immunogenic composition contains at least one polypeptide that esmy
Mfal antigen sequence that is substantially homologous to an immunogenic amino acid sequence from an Mfapribtetimilof a
Porphyromonas bacterium; and an HA1 antigen sequence, an HA2 antigen sequence, or both an HA1 antigen sequence a
antigen sequence, wherein the HA1 antigen sequence is substantially homologous to an immunogenic amino acidmsagurent
RgpA Gingipain hemagglutinin domain 1 contained within an RgpA Gingipain protein of a Porphyromonas bacterium, and t
antigen sequence is substantially homologous to an immunogenic amino acid sequence from an RgpA Gingipain hemaggl
domain2 contained within an RgpA Gingipain protein of a Porphyromonas bacterium.

ol b
all
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.202017015640 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : CHILD SEAT SYSTEM, COMPRISING A SEAT ELEMENT AND A BASE WHICH CAN BE
ATTACHED TO AN AUTOMOBILE SEAT

(51) International classification :B60N 2/28 (71)Name of Applicant :
(31) Priority Document No :20 2017 105584.1 | 1)CYBEX GMBH
(32) Priority Date :14/09/2017 Address of Applicant :RiedingerstraAe 18 95448 Bayreutt
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2018/0746¢|(72)Name of Inventor :
Filing Date :13/09/2018 1)RESCH, Manfred
(87) International Publication No ‘WO 2019/053102 2)ASCHINGER, Stefan
(61) Patent of Addition to Application ‘NA 3)PELESKA, Franz
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a child seat system, comprising atdeadtrst seat element (11a) and a base (10) which can be attach
vehicle seat, the base (10) having a plinth element (13) and a rotary element (14). At least the rotary element @atitaseat |
fastening device (18a8d) for fastening the firgeat element (11a). The rotary element (14) is arranged rotatably on the plinth
element (13) in such a way that the rotary element (14) together with the seat element (11) is rotatable relativehicetaephin
(13) for changing an orientation of teeat element (11a), the seat element (11a) being removable from the base (10).
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.202017015641 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SENSOR DEVICE

. e :B61L 1/08, B61L |(71)Name of Applicant :

(51) International classification 116 1)SIEMENS MOBILITY GMBH
(31) Priority Document No :10 2017 220 281.5 Address of Applicant :OttélahnRing 6 8739 MAvinchen
(32) Priority Date :14/11/2017 Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0781:| 1)FREISE, Rainer

Filing Date :16/10/2018
(87) International Publication No ‘WO 2019/096514
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a sensor device (1) for sensing a change in a magnetic field, which change is caused by proabigct)
the sensor device (1) in a longitadl direction (L) or moving past the sensor device (1) in the longitudinal direction (L). Accor
the invention, the sensor device (1) comprises at least one receiving coil (10);fad #&hsmitting coil (30) arranged upstream ¢
downstream of theeceiving coil (10) based on the longitudinal direction (L) and two compensation coils (11, 12), one of whic
arranged upstream of the transmitting coil (30) and the other of which is arranged downstream of the transmitting aseid 80) |
the longitdinal direction (L), the two compensation coils (11, 12) are each permeated by the magnetic field generated by th
transmitting coil (30) and are electrically connected in series in such a manner that the voltages induced in the twatioaropis
(11, 12) by the magnetic field of the transmitting coil (30) have different signs, and the receiving coil (10) and the twsaionp:
coils (11, 12) are electrically connected in series, wherein the electrical polarity of the coils is selected in snehn thatan
magnetic interference field (M) acting on the receiving coil (10) and the two compensation coils (11, 12) induces & tiotage i
receiving coil (10) with a sign which differs from that in the two compensation coils (11, 12).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015642 A
(19) INDIA
(22) Date of filing of Appliation :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : CREATING MULTCAMERA PANORAMIC PROJECTIONS

(51) International classification ‘HO4N 5/00, GOBT | (71)Name of Applicant :
3/00, HO4N 7/00 1)C360 TECHNOLOGIES, INC.
(31) Priority Document No :62/571876 Address of Applicant :12330 Perry Highway Suite 104
(32) Priority Date :13/10/2017 Wexford, PA 15090 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0556¢| 1)LOWRY, Brain, C.
Filing Date :12/10/2018 2)TOMKO, Joseph, B.
(87) International Publication No ‘WO 2019/075349 3)WIMER, Evan, A.
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

One embodiment provides a method, including: obtaining, from each of two more panoramic cameras, panoramic video, W
of the two or more panoramic cameras are latatelifferent physical locations within an event environment; compositing the
panoramic video obtained from the two or more panoramic cameras into a single video; and streaming the composited pan
video to one or more end users, wherein each ofthedomore end users provide commands to manipulate the streamed conr
panoramic video resulting in viewing of a different view of the streamed composited panoramic video for the corresponderg
based on the provided commands.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015644 A
(19) INDIA
(22) Date of filing of Applcation :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : NOVEL COMPUTER PROGRAMMING LANGUAGE

(51) International classification :GO6F 8/00 (71)Name of Applicant :
(31) Priority Document No :201810075131.4 1)BAIYETE (SHANGHAI) SOFTWARE TECHNOLOGY
(32) Priority Date :26/01/2018 CO.,LTD
(33) Name of priority country :China Address of Applicant :Jack Zhang / R&D Dept. / F1 Rm
(86) International Application No :PCT/CN2019/0724¢|A102, F1, Building G, N0.258 Chenhui Road, Zhangjiatig
Filing Date :20/01/2019 Tech, Pudong Shanghai 201203 China
(87) International Publication No ‘WO 2019/144852 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)ZHANG, Jihui
Number :N A
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Provided is a novel computer programming language, namely the DT language, including the features of the language and
implementation thereof. Nowadayke processing application of data is becoming more and more widely in various industries
using the computer language decades ago to do some industry software development, is too cumbersome, inefficieat, diffic
maintain later, while having moteu g s , l ong devel opment cycl e, and | ow i mg
structuring, configuratiai® programming, and achieves fast and efficient software production through the addition of some n
types and the work done by this language for this type. Developers or designers can configure and encode with nevbgata t
using the client progimming tools provided by this language, then the client, browser or server of the language interprets ar
executes, and the server of the language can interpret as other languages.

No. of Pages : & No. of Claims : 2.

The Patent Office Jonal No. 332020 Dated®8/08/2020 35604



(12) PATENT APPLICATION PUBLCATION (21) Application N0.202017015668 A
(19) INDIA
(22) Date of filing of Application :09/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : VIDEO DATA PROCESSING METHOD AND VIDEO DATA PROCESSING DEVICE

:HO4N 21/2343, (71)Name of Applicant :
(51) Internationbclassification HO4N 21/43, HO4N 1)SHANGHAI ZHONGLIAN T ECHNOLOGIES LTD., CO
21/4402 Address of Applicant :Room 30469, 14 Block 251 Liantan
(31) Priority Document No :201711002967.3 |Road, Xinghuo Development Zone, Fengxian District Shangt
(32) Priority Date :24/10/2017 201419 China
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/11151| 1)ZHONG, Guanghua
Filing Date :23/102018 2)ZHENG, Zihao
(87) International Publication No ‘WO 2019/080846
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided by the msent invention are a video data processing method and a video data processing device, the video data p!
method comprising the following steps: a sending end converting video data into at least one video data frame acdinsting tc
frame ratethe sending end sending a video data frame, which is generated during the duration of a previous frame, to a rec
at least twice during the duration of each frame corresponding to the first frame rate; the receiving end receiving ¥rdewedat

respectively during the duration of two adjacent frames corresponding to the first frame rate; performing a frame amerpolati
operation on the two video data frames received in the previous step to obtain at least one video data interpolati@cifrguiie |
video data interpolation frame between the two video data frames to form a set of video data frames to be played back. Aft
implementing the described technical solution, the delay of video data during processing is effectively reducedstadttreity

of interactive operations is increased; moreover, hardware equipment does not require modification and costs are lower.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015683 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : MEDICAL OCCLUDER DACE

(51) International classification :A61B 17/12, A61B |(71)Name of Applicant :

17/00 1) UNI VERSI TRATHZE&

(31) Priority Document No :17192792.4 Address of Applicant :Prorektorat VNW RAmistrasse 71 €
(32) Priority Date :23/09/2017 ZAYurich Switzerland
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0757:] 1)MAISANO, Francesco

Filing Date :23/09/2018 2)GUIDOTTI, Andrea
(87) International Publication No ‘WO 2019/057950 3)TOBIS, Idan
(61) Patent of Addition to Application ‘NA 4)ZARBATANY, David
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An occluder device (20) for occludiregcardiovascular defect or a gap between a medical device and adjacent body tissue cc
- a compliant balloon (5) defining a fluiight balloon chamber and provided with a balloon channel (7) forming a longitudinal
passage from a proximal side (B8)a distal side (BI) of the balloona tip element (10) disposed at the distal side of the ballool
base element (4) disposed at the proximal side of the balloon, and connecting means comprising at least one coni(@rting s
attached to the tiplement and to the base element, the tip element and the base element each having a guide opening (10&
substantially coaxial to the balloon channel (7) for slidingly receiving therein a guidewire (106) for the -defaingated actuating
means digosed longitudinally slidable in the balloon channel (7), releasably connectable to the tip element (10), and longitu
slidable with respect to the base element{#cking means (2, 13) for maintaining a predetermined distance between thengmt
(10) and the base element (4jroximal connector means (1) for releasably connecting the occluder device (20) to correspor
configured distal connector means of a catheter device (18i8;balloon (5) comprising a fluid port (19) for filgrand unfilling a
fluid into and from the balloon chamber. An occluder system comprises an occluder device (20) and a catheter device (107
cooperating therewith.

1]
1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015684 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the mvention : RINGFUSED THIAZOLINO 2PYRIDONES IN COMBINATION WITH A DRUG AGAINST
TUBERCULOSIS

:A61K 31/00, A61K |(71)Name of Applicant :
. s 45/06, A61K 31/133| 1)QURETECH BIO AB
(51) International classification AB1K 31/404, A61K|  Address of Applicant ‘TvistevAgen 48C 907 36 UmeSwec
31/4365 2)WASHINGTON UNIVERSITY IN ST. LOUIS
(31) Priority Document No :62/568430 (72)Name of Inventor :
(32) Priority Date :05/10/2017 1)STALLINGS, Christina Leigh
(33) Name of priority country ‘U.S.A. 2)HARRISON, Gregory Alexander
(86) International Application No :PCT/EP2018/0772:] 3)ALMQVIST, Fredrik
Filing Date :05/10/2018 4)SARKAR, Souvik
(87) International Publication No ‘WO 2019/068910
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a combination comprising: (i). a drug against tuberculosis inhibiting the cytochromieobtiebt
bcl complex, said cytochrome b subunit being encoded by the gene qcrB,in Mycobacterium tuberculosis, or a pharmaceut
acceptable salt thereof, and (ii) a compound of Formula (Il), or a pharmaceutically acceptable salt thereof.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Appliation :10/04/2020

(21) Application N0.202017015688 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : THREADED JOINT FOR STEEL PIPES

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name 6priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:F16L 15/04
12017216689
:09/11/2017
:Japan
:PCT/JP2018/0399I
:26/10/2018

‘WO 2019/093163
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)NIPPON STEEL CORPORATION

Address of Applicant 4, Marunouchi Zzhome, Chiyod&u,

Tokyo 1008071 Japan

2)VALLOUREC OIL AND GAS FRANCE

(72)Name of Inventor :
1)INOSE, Keita
2)SUGINO, Masaaki
3)NAKANO, Hikari

(57) Abstract :

Provided is a threaded joint for steel pipes, achieving improved sealing performance against external pressure whitegrgaidk
sealing performance against internal presstihis threaded joint for steel pipes is provided with a pin 10 and a box 20. The pi
includes a nose 12, a tapered inner male thread 14, a tapered outer male thread 17, a pin inner seal surface 13gdigti® inter
shoulder surface 18, a pin integtiate seal surface 16, and a pin annular section 15a. The box 20 includes a recess 22 whict
corresponds to the nose 12, a tapered inner female thread 24, a tapered outer female thread 27, a box inner sea Baxface z
intermediate shoulder surface, 28box intermediate seal surface 26, and a box annular section 25a. The threaded joint satisf
expressions (1) and (2). al is the gradient of the taper of the inner male thread, and a2 is the gradient of the tafier ofalee
thread. al > a2 (1hn expression (2), L1 is the distance in a pipe axis direction between the front end of the pin and the pin
intermediate shoulder surface when the pin and the box are not engaged with each other. L2 is the distance in thegitieraxi
between the bointermediate shoulder surface and the front end of the box when the pin and the box are not engaged with ¢
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015702 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : IMPROVED ENRICHMENT METHODS FOR BPRARING TANNIC ACID COMPOSITIONS

:A61K 35/64, CO7H |(71)Name of Applicant :
. . 13/08, CO7H 1/08, 1)SYNEURX INTERNATIONAL (TAIWAN) CORP.
(51) International classification A61P 3/04, A61P Address of Applicant :2080, No. 99, Sec. 1 Xintai 5th Rd.
3/06 Xizhi District New Taipei City, Taiwan 221 China
(31) Priority Document No :PCT/CN2017/1150(|(72)Name of Inventor :
(32) Priority Date :07/12/2017 1)TSAI, Guochuan Emil
(33) Name of priority country :China 2)WANG, Ching-Cheng
(86) International Application No :PCT/CN2017/1150(C| 3)HSIEH, Tien-Lan
Filing Date :07/12/2017 4)MAO, Yi-Wen
(87) International Publication No ‘WO 2019/109300
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Improved enrichment methods for preparing tannic acid compositions that have superior potency in inhéoing Bcid oxidase,
and superior purity and safety profiles. Tthanic acid compositions (e.g., pharmaceutical compositions, nutraceutical compos
or medical food compositions) can be used for treating CNS disorder and obesity disorders including diabetes, hyperglycer
hyperlipidemia or hypercholesterolemia.

No. of Pages : 7No. of Claims : 4.

The Patent Office Jonal No. 332020 Dated®8/08/2020 35609



(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015703 A
(19) INDIA
(22) Date offiling of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SCROLL COMPRESSOR HAVING LUBRICATING STRUCTURE

(51) International classification :FO4C 18/02, FO4C |(71)Name of Applicant :
29/02 1)SUZHOU INVOTECH SCROLL TECHNOLOGIES CO.,
(31) Priority Document No :201710976733.2 |LTD.
(32) Priority Date :19/10/2017 Address of Applicant :Building 4, No.68 Dongnan Road,
(33) Name of priority country :China Southeast Devapent Zone Changshu, Jiangsu 215500 China
(86) International Application No :PCT/CN2018/0932(|(72)Name of Inventor :
Filing Date :27/06/2018 1)GUO, Huaming
(87) International Publication No ‘WO 2019/076080
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A scroll compressor having a lubricating structure, comprising: a shell, as well as a moving scroll plate {thp\dnwpscroll plate
(2), a main bedang pedestal (6) and a driving assembly which are disposed in the shell. The inner space of the shell is sepa
main bearing pedestal (6) into a space | and a space Il which are isolated from each other, a compressor air suct{@h)apenir
disposed in the space I, and a scroll air suction opening (72) is disposed in the space IlI; a cavity is formed betwead aurfaue
of the main bearing pedestal (6) that is close to the moving scroll plate (1) and a back surface of the moplajes¢igjla bearing
hole (61) used for accommodating a main bearing (8) is formed in the main bearing pedestal (6), and a first ventilagi(@ilyiec
formed on the outer side of the bearing hole (61) and/or on the wall thereof; the first vergilatioa (91) extends along the axial
direction of the bearing hole (61), and the first ventilation groove (91) communicates with the compressor air suctigii7dpenir
and a second ventilation groove (92) is formed in the cavity wall of the cavity badithea first ventilation groove (91)
communicates with the scroll air suction opening (72) by means of the second ventilation groove (92). By additionatg pinevi
main bearing pedestal in the scroll compressor,-pigissure gas losses are avoided, the volumetric efficiency of the compress
is increased. The bearing is cooled, the reliability is improved, and the power consumption of the bearing is reduced.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015707 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of tre invention : RADIO LINK MONITORING/RADIO LINK FAILURE RECONFIGURATION UPON BANDWIDTH
PARTS SWITCHING

:HO4W 24/04, HO4V|(71)Name of Applicant :
(51) International classification 24/10, HO4L 1/00, 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
HO4L 5/00 Address of Applicant :SH64 83 Stockholm Sweden
(31) Priority Document No :62/587360 (72)Name of Inventor :
(32) Priority Date :16/122017 1)DA SILVA, Icaro L. J.
(33) Name of priority country ‘US.A. 2) Mée A6 ATTANENina Hel k a
(86) International Application No :PCT/IB2018/05897| 3)SIOMINA, lana
Filing Date :14/11/2018 4)KAZMI, Muhammad
(87) International Publication No ‘WO 2019/097432 5)FAN, Rui
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method in a user equipment (UE) (110) is disclosed. The method comprises obtaining (701) one or more radio link monit
configurations, each radio linkonitoring configuration associated with at least one bandwidth part. The method comprises
determining (702) that the UE is to switch from a source bandwidth part to a target bandwidth part. The method conomsiag
(703) radio link monitoring orhe target bandwidth part according to an obtained radio link monitoring configuration associat:
the target bandwidth part.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015708 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PORTLOCKING ACTUATOR DEVICE FOR VEHICLE INLET

(51) International classification :HO1R 13/639, B60!|(71)Name ofApplicant :
1/04, B60L 11/18 1)MURAKAMI CORPORATION

(31) Priority Document No 2017197224 Address of Applicant :1-6 Tenmacho, Aorku, Shizuokashi,
(32) Priority Date :10/10/2017 Shizuoka 4208550 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0367¢{ 1)MOTOMIYA Masahiro

Filing Date :02/10/2018 2)MIYAZAKI Takayuki
(87) International Publication No ‘WO 2019/073851 | 3)ICHIKAWA Kenji
(61) Patent of Addition to Application ‘NA 4)TAKEUCHI Hiroki
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstrat:

[Problem] To reduce the load applied to an electric drive mechanism when operating electrically when it is possibledtyedect
manually perform a locking/unlocking operation. [Solution] A manual operation element 38 has a locking actieelGdaand an
unlocking active surface 108a. A lock positidmanging element 54 has a locking passive surface 111a and an unlocking pas:
surface 113a. When the manual operation element 38 is operated so as to change positions in the lockinghditeckomg active
surface 106a engages the locking passive surface 111a, and the position of the lockghasitiorg element 54 is changed in the
direction of the locked position. When the manual operation element 38 is operated so as to changeipak#ionlocking
direction, the unlocking active surface 108a engages the unlocking passive surface 113a, and the position of theheck posit
changing element 54 is changed in the direction of the unlocked position. When the position of the lockghasiging element 5
is changed using an electric operation when the manual operation element 38 is located in an intermediate locatiotiari-the |
changing range, there is no engagement between the locking active surface 106a and the loclkirgudassil1la or between tt
unlocking active surface 108a and the unlocking passive surface 113a in the entire region of thechasigimg range of the lock
positionchanging element 54 or in the majority of said range.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015709 A
(19) INDIA
(22) Date of filing of Application :10/02020 (43) Publication Date : 28/08/2020

(54) Title of the invention : AUDIO RECONSTRUCTION METHOD AND DEVICE WHICH USE MACHINE LEARNING

:G10L 19/16, G10L [(71)Name of Applicant :
(51) International classification 19/00, G10L 21/038,| 1)SAMSUNG ELECTRONICS CO., LTD.
G10L 25/30 Address of Applicant :129, Samsung, Yeongtonegu,
(31) Priority Document No :NA Suwonsi, Gyeonggido 16677 Republic dforea
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)SUNG, Hosang
(86) International Application No ‘PCT/KR2017/0117¢| 2)JEONG, Jonghoon
Filing Date :24/10/2017 3)CHOO, Ki-hyun
(87) International Publication No ‘WO 2019/083055 4)OH, Eun-mi
(61) Patent of Addition to Application ‘NA 5)RYU, Jongyoub
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are an audio reconstruction method and device for providing improved sound quality by reconstmactgigmachine
learning, an audio signal or decoding parameters acquired from a bitstream. The audio reconstruction method: acqlityesfa |
decoding parameters for a current frame by decoding a bitstream; determines, on the basis of tlaenfatsrpacluded in the
plurality of decoding parameters, a characteristic of a second parameter included in the plurality of decoding parametttes &
a first parameter; acquires a reconstructed second parameter by applying a machine leaghittganlaést one of the plurality of
decoding parameters, the second parameter, and the characteristic of the second parameter; and decodes an audidagisa
the reconstructed second parameter.

No. of Pages : 4No. of Claims : 1!

The Patent Office Jonal No. 332020 Dated®8/08/2020 35613



(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015711 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publcation Date : 28/08/2020

(54) Title of the invention : PORLOCKING ACTUATOR DEVICE FOR VEHICLE INLET

(51) International classification :HO1R 13/639, B60I/|(71)Name of Applicant :
1/04, B60L 11/18 1)MURAKAMI CORPORATION

(31) Priority Document No 2017197248 Address of Applicant :1-6 Tenmacho, Aorku, Shizuokashi,
(32) Priority Date :10/10/2017 Shizuoka 4208550 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/IP2018/0368.[ 1)MOTOMIYA Masahiro

Filing Date :02/10/2018 2)MIYAZAKI Takayuki
(87) International Publication No ‘WO 2019/073855 | 3)ICHIKAWA Kenji
(61) Patent of Addition to Application ‘NA 4)TAKEUCHI Hiroki
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An actuator device (28) has a manual operation element (38) and a lock pasaiaing element (54) positioned in a fixed part (
S0 as to be capable of changing posg. The lock positiorthanging element (54) is capable of changing between a locked pos
and an unlocked position. The manual operation element (38) engages the lock-pbaiiging element (54), and changes the I
positionchanging element (549 a locked/unlocked position via a manual operation. The fixed part (32) has lock polsaiging
element stoppers (90a, 90b) and manual operation element stoppers (102a, 102b). The lockpasiing element (54) has lock
positionchanging elemergtopper contact surfaces (48a, 48b). The manual operation element (38) has manual operation ele
stopper contact surfaces (105a, 105b). When the manual operation element (38) is operated, changes in the positiarabf the
operation element (38) alecked by contact of the manual operation element stopper contact surfaces (105a, 105b) with the
operation element stoppers (102a, 102b) before the lock pesktammging element stopper contact surfaces (48a, 48b) contact 1
lock positiorchangingelement stoppers (90a, 90b).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20201701521A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PORLOCKING ACTUATOR DEVICE FOR VEHICLE INLET

(51) International classification :HO1R 13/639, B60I/|(71)Name of Applicant :
1/04, B60L 11/18 1)MURAKAMI CORPORATION

(31) Priority Document No 2017197233 Address of Applicant :1-6 Tenmacho, Aorku, Shizuokashi,
(32) Priority Date :10/10/2017 Shizuoka 4208550 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0368(] 1)MOTOMIYA Masahiro

Filing Date :02/10/2018 2)MIYAZAKI Takayuki
(87) International Publication No ‘WO 2019/073854 | 3)ICHIKAWA Kenji
(61) Patent of Addition to Application ‘NA 4)TAKEUCHI Hiroki
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A lock pin drive mechanism (60) has a motor (44), a fstage gear (56), a round gear (64fged screw (46), and a slider (48). T
feed screw (46) is coaxially secured to the round gear (64). The lock pin (36) is mounted to the slider (48). The {86i&) aixibe
lock pin and the center axis (46a) of the feed screw are each positioradllalfo the center axis (14a) of the vehicle inlet. The
inter-axis distance (d1) between the center axis (14a) of the vehicle inlet and the center axis (46a) of the feed screwts bet ¢
greater than the inteaxis distance (d2) between the ardxis (14a) of the vehicle inlet and the center axis (36a) of the lock pir
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/04/2020

(21) Application N0.202017015714 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : ORAL CARE APPARATUS

:A46B 9/04, AdB
15/00, A61C 17/22
:201711155369.X

(51) International classification

(31) Priority Document No

(32) Priority Date :17/11/2017
(33) Name of priority country :China
(86) International Application No :PCT/US2018/0609¢
Filing Date :14/11/2018
(87) International PublicatioNo ‘WO 2019/099476
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(71)Name of Applicant :

1)COLGATE -PALMOLIVE COMPANY

Address of Applicant :308ark Avenue New York, New Yo

10022 U.S.A.
(72)Name of Inventor :

1)OKAI, Takahide

2)TAN, Thuan Chong

3)BOUFFAUT, Mickael Norbert

(57) Abstract :

An oral care apparatus that includes an oral care implement and a tracking module detaop&alytadhe oral care implement. T
oral care implement includes a body having an inner surface that defines an internal cavity. The tracking module maylhe cc
the oral care implement by inserting a portion of the tracking module into the intaiig of the body. The tracking module
includes a coupling portion and an electronics portion that are coupled together so as to be fixed together in thetiaxidudire
freely rotatable relative to one another. The tracking module may only bevdideriserted into the internal cavity of the body in
single orientation. Furthermore, when in the internal cavity, the electronics portion of the tracking module masobstatda
relative to the body while the coupling portion of the tracking morkrgains rotatable relative to the body.
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(12) PATENT APPLICATION PUBLICATION (21) Application No202017015715 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : HYBRID LOWEREVEL CACHE INCLUSION POLICY FOR CACHE HIERARCHY HAVING AT
LEAST THREE CACHING LEVELS

(51) International classification :GO6F 12/0811, GO€E|(71)Name of Applicant :
12/0897 1)ADVANCED MICRO DEVICES, IN C.
(31) Priority Document No :15/790743 Address of Applicant :2485 Augustine Drive Santa Clara,
(32) Priority Date :23/10/2017 California 95054 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/0479¢| 1)MOYER, Paul
Filing Date :24/08/2018
(87) International Publication No ‘WO 2019/083599
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A system (100) includes one or more processor cores (1 14) and a cache hierarchy (104). The cadbeatchy includes a first
level cache (121124), a secontkvel cache (131134), and a thirdevel cache (140). The cache hierarchy further includes cach
hierarchy control logic (142) configured to implement a caching policy (144) in which each caaselied in the firdevel cache
has a copy of the cacheline cached in at least one of the sesehdache and the thirtevel cache. The caching policy further
provides that an eviction of a cacheline from the sedewel cache does not trigger aviaion of a copy of that cacheline from the
first-level cache, and that an eviction of a cacheline from the-liwel cache triggers the cache hierarchy control logic to evict ¢
of that cacheline from the fird¢vel cache when the cacheline is pogsent in the secoddvel cache.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/04/2020

(21) Application N0.20207015723 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : MICROORGANISMS AND METHODS FOR THE BIOLOGICAL PRODUCTION OF ETHYLENE

GLYCOL

:C12P 7/18, C12P
7/06, C12P 7/42,

(51) International classification C12P 7/46, C12N

(71)Name of Applicant :
1)LANZATECH, INC.
Address of Applicant :8045 Lamon Avenue Suite 400 Sko

9/02 lllinois 60077 U.S.A.
(31) Priority Document No :62/607446 (72)Name of Inventor :
(32) Priority Date :19/12/2017 1)KOEPKE, Michael
(33) Name of priority country ‘U.S.A. 2)JENSEN, Rasmus
(86) International Application No :PCT/US2018/0666!
Filing Date :19/12/2018
(87) International Publication No ‘WO 2019/126400
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention provides genetically engineered microorganisms and methods for the biologieetignanf ethylene glycol and
precursors of ethylene glycol. In particular, the microorganism of the invention produces ethylene glycol or a pre¢hysenef e
glycol through one or more of 5,4fethylenetetrahydrofolate, oxaloacetate, citrate, madatd glycine. The invention further
provides compositions comprising ethylene glycol or polymers of ethylene glycol such as polyethylene terephthalate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015724 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : RIPPING DEVICE FOR SHELLS

. e :B66C 1/42, F41A |(71)Name of Applicant :

(51) International classification 9/87 1)NEXTER SYSTEMS
(31) Priority Document No :1701067 Address of Applicant :34 Boulevard de Valmy 42328
(32) Priority Date :12/10/2017 ROANNE Cedex France
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/EP2018/07654¢| 1)HASLER, Jean Luc

Filing Date :28/09/2018
(87) International Publication No ‘WO 2019/072600
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention concerns a gripping device (1) for shells (100) that comprises a pair of jaimsefided to clamp a shell (100), eac
jaw (10) being able to pivot towards a closed position obtained by applying the top end of each jaw (10) to the sielbfkity.
means (30) links the top ends (10b) of the jaws (10) and comprises two connedsirigj4) and a central segment (13) linking the
connecting rods (14). The connecting rods are articulated relative to the jaws (10) by a first articulation (16) anohbly a sec
articulation (61) to the central segment (13). A spring (15) links eastrefiticulation (16) to a central point (13b) of the segment.
movable stop (17) situated above the locking means (30) is capable of pushing the locking means (30) downwards lavtilati:
unstable equilibrium position of the locking means (30).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filng of Application :10/04/2020

(21) Application N0.202017015729 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : COMPOSITIONS AND METHODS FOR TTR GENE EDITING AND TREATING ATTR

AMYLOIDOSIS
:C12N 15/113, C12M(71)Name of Applicant :
(51) International classification 15/10, A61K 48/00, | 1)INTELLIA THERAPEUTICS, INC.
A61P 25/28 Address of Applicant :40 Erie Street Clrdge,
(31) Priority Document No :62/566236 Massachusetts 02139 U.S.A.
(32) Priority Date :29/09/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)KANJOLIA, Arti Mahendra Prakash
(86) International Application No :PCT/US2018/0533¢| 2)ODATE, Shobu
Filing Date :28/09/2018 3)SEITZER, Jessica Lynn
(87) International Publication No ‘WO 2019/06872 4)LESCARBEAU, Reynald Michael
(61) Patent of Addition to Application ‘NA 5)STRAPPS, Walter
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Compositions and methods for editing,.eigtroducing doubletranded breaks, within the TTR gene are provided. Compaositior
methods for treating subjects having amyloidosis associated with transthyretin (ATTR), are provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015731 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 288/2020

(54) Title of the invention : PARTIALLY COATED FILMS AND PACKAGES FORMED FROM SAME

:C08J 7/04, CO8G |(71)Name of Applicant :
. I 18/48, C08G 18/76, | 1)DOW GLOBAL TECHNOLOGIES LLC
(51) International classification CO8G 18/12, CO9D |  Address of Applicant :2040 Dow Center Midland, MI 4867
175/04 U.S.A.
(31) Priority Document No :62/565351 (72)Name of Inventor :
(32) Priority Date :29/09/2017 1)BARBOSA, Bruno Cesr De Moraes
(33) Name of priority country ‘U.S.A. 2)GARGALAKA, JoA£0 Jr.
(86) International Application No :PCT/US2018/0488¢| 3)MAZZOLA, Nicolas Cardoso
Filing Date :30/08/2018
(87) International Publication No ‘WO 2019/067155
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

The present invention provides coated films and packages formed from such films. In one aspect, a partially coatedifiém ()
a film having two outer surfacesherein a first outer surface is provided by a film layer that comprises from 70 to 100 percen
weight of a polyolefin having a density of 0.860 to 0.965 g/cm3; and (b) a coating on the first outer surface of thepfiilsmgom
polyurethane, whereimé coating covers less than 25% of the surface area of the first outer surface of the film and wherein t
portion of the film exhibits an Elmendorf tear in at least one of the machine direction or cross direction that isCtol ¢zt than
the ElImendorf tear of the uncoated portion in the same direction, with the Elmendorf tear being measured in accordance wi
D1922.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015732 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : HORTICULTURAL GROWTMEDIUM AND METHOD FOR PREPARING THE GROWTH
MEDIUM

(51) International classification :A01G 24/30 (71)Nameof Applicant :
(31) Priority Document No :62/565287 1)DOW GLOBAL TECHNOLOGIES LLC
(32) Priority Date :29/09/2017 Address of Applicant :2040 Dow Center Midland, Michiga
(33) Name of priority country :U.S.A. 48674 U.S.A.
(86) International Application No :PCT/US2018/0523Z|(72)Name of Inventor :

Filing Date :22/09/2018 1)SCHOENER, Cody
(87) International Publication No ‘WO 2019/067330 2)SRIVASTAVA, Yasmin N.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A horticultural growth medium includesfidler and a binder. The binder is a moistungred, isocyanatterminated quagprepolymer
made from an organic polyisocyanate that includes a large proportion-dfghdhylmethane diisocyanate. This binder system
provides excellent curing propertiesceimparts excellent physical properties to the growth medium.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/04/2020

(21) Application N0.202017015733 A

(43) Publicatbn Date : 28/08/2020

(54) Title of the invention : THERMOPLASTIC POLYOLEFIN COMPOSITIONS USEFUL FOR ALDEHYDE ABATEMENT

:CO8L 23/14, CO8L
23/10, CO8L 23/02,

(51) International classification COBL 51/06, CO8K

(71)Name of Applicant :
1)DOW GLOBAL TECHNOLOGIES LLC
Address of Applicant :2040 Dow Center Midland, Ml

3/00 Michigan 48674 U.S.A.

(31) Priority Document No ‘NA 2)ZHANG, Yahong
(32) Priority Date ‘NA 3)FENG, Shaoguang
(33) Name of priority country ‘NA 4)Z0U, Jian
(86) International Application No :PCT/CN2017/10431] 5)GONG, Yonghua

Filing Date :29/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/061268 1)ZHANG, Yahong
(61) Patent of Addition to Application ‘NA 2)FENG, Shaoguang
Number :NA 3)Z0U, Jian

Filing Date ' 4)GONG, Yonghua
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure provides a composition comprising: (A) a polypropylene polymer; (#)lafimelastomer; (C) an amino
alcohol compound having the formula (I) defined herein; and (D) an additive component. The present disclosure alsonprovit

article made from the composition.
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(12) PATENT ARPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/04/2020

(21) Application N0.202017015734 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : THERMOPLASTIC POLYOLEFIN COMPOSITIONS USEFUL FOR ALDEHYDE ABATEMENT

(51) International classification :COBL 23/12, CO8K

(71)Name of Applicant :
1)DOW GLOBAL TECHNOLOGIES LLC
Address of Applicant :2040 Dow Center Midland, Ml

5/3462 Michigan 48674 U.S.A.
(31) Priority Document No ‘NA 2)ZHANG, Yahong
(32) Priority Date ‘NA 3)FENG, Shaoguang
(33) Name of priority country ‘NA 4)Z0U, Jian
(86) International Application No :PCT/CN2017/1043(| 5)GONG, Yonghua
Filing Date :29/09/2017 6)BARRY, Russell P.
(87) Interngional Publication No ‘WO 2019/061266 7)DUN, Jozef Van
(61) Patent of Addition to Application ‘NA (72)Name of Inventor :
Number :NA 1)ZHANG, Yahong
Filing Date ' 2)FENG, Shaoguang
(62) Divisional to Application Number :NA 3)Z0U, Jian
Filing Date ‘NA 4)GONG, Yonghua
5)BARRY, Russell P.
6)DUN, Jozef Van
(57) Abstract :

A composition comprises: (A) a polypropylene polymer; (B) a polyolefin elastomer; (C) a compound having the formulaed) ¢
herein; and (D) an additive componefhd an article made from the composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015735 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD AND DEVICE FOR DETERMINING RESOURCE OF LOGICAL CHANNEL, AND
COMPUTER STORAGE MEDIUM

(51) International classification :HO4W 24/10 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIONS CORP., LTD.
(33) Name of prioritycountry :NA Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(86) International Application No :PCT/CN2017/1014%|Dongguan, Guangdong 523860 China
Filing Date :12/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/051654 1)TANG, Hai
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Appliction Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in the present invention are a method and device for determining a resource of a logical channel, and a@@geute
medium. The method comprises: a terminal receives configuration information sent by a netwahle sidefiguration information
being provided with a first mapping relationship between association information of a data packet and at least onlwfrige fo
resource attributes: a TTIl and a carrier; the terminal determines a second mapping rigldt@ngen the logical channel and the
association information of the data packet and determines, on the basis of the first mapping relationship and the setpnd mi
relationship, at least one of the following resource attributes corresponding toitiaé dbgnnel: the TTI and the carrier.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.p2017015736 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : COLLAPSIBLE CONTAINER

. e :B65D 88/52, B65D |(71)Name of Applicant :

(51) International classification 88/12, E04B 1/344 1)ICF SA
(31) PriorityDocument No :P1 2017001509 Address of Applicant :c/o WTS Consulting SA via S. Bale
(32) Priority Date :11/10/2017 15A CH-6900 Lugandwitzerland
(33) Name of priority country :Malaysia 2)TIWANA, Merlindarjit Kaur
(86) International Application No :PCT/MY2018/05006 | (72)Name of Inventor :

Filing Date :10/10/2018 1)KYTE, Eric Alfred
(87) International Publication No ‘WO 2019/074356
(61) Patenbf Addition to Application ‘NA
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A collapsible container wherein the left side panel is hingedly connected to the top panel and includes at least naestidf the
strutbeing pivotally connected at an intermediate point along the end edge of the left panel, the other end of the strutalng
connected to the bottom panel; the right side panel being hingedly connected to the bottom panel and includes atrigastene
end of the strut being pivotally connected at an intermediate point along the end edge of the side panel, the othestnd lofiti
pivotally connected to the top panel, such that the container is moveable between a collapsed configdrati@rect configuratio
wherein the struts maintain a spaced apart relationship between the edges of the hingedly connected panels and thegespe
bottom panel during such movement.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/04/2020

(21) Application N0.202017015740 A

(43) Publication Date28/08/2020

(54) Title of the invention : SURFACE MODIFICATION COMPOSITION, MODIFIED OBJECT, AND PRODUCTION METH

THEREFOR
:C08L 53/00, CO8F |(71)Name of Applicant :
. s 293/00, C08J 7/04, | 1)FUKUOKA UNIVERSITY
(51) International classification CO8L 33/04, CO9D |  Address of Applicant :89-1, Nanakuma, Jonaku, Fukuoka
7120 shi, Fukuoka 8140180 Japan
(31) Priority Document No :2017-197695 2)RDG CO., LTD.
(32) Priority Date :11/10/2017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)YAO, Shigeru
(86) International Application No :PCT/JP2018/0306¢[ 2)HIRAI, Sho
Filing Date :20/08/2018 3)OBUCHI, Hideaki
(87) International Publication No ‘WO 2019/073692 | 4)NAKANO, Ryoko
(61) Patent of Addition to Apation ‘NA 5)ISHIMOTO, Shoichi
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A surface modification composition for modifying a surface of a molded object comprisinglégity or ultrahigh-molecular
weight polyethylene, the composition comprising: a copolymer comprising a constituent unit derived from a first monomégs
a C10 or higher aliphatic group, and a constituent unit derived from a second monomer, whrtlammiso, epoxy, or ether group;
and a solvent having a boiling point of 100°C or higher and comprising at least one substance selected from the giagm€on
halogencompound solvents, alkatt@sed solvents, cycloalkabased solvents, dicycloalkabased solvents, aromatic solvents, i
nitrocompound solvents.

n»

No. of Pages : 4No. of Claims : ~

The Patent Office Jonal No. 332020 Dated®8/08/2020 35627



(12) PATENT APPLICATION PUBLICATON (21) Application N0.202017015741 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : A HEAT EXCHANGER

. e :F28D 15/02, F28D |[(71)Name of Applicant :

(51) International classification 2100 1)CLEGG, Robert Louis
(31) Piority Document No :2017903667 Address of Applicant :45 Devon Grove, Ossett West
(32) Priority Date :11/09/2017 YorkshireWF5 8QY U.K.
(33) Name of priority country :Australia (72)Name of Inventor :
(86) International Application No :PCT/AU2018/0509€| 1)CLEGG, Robert Louis

Filing Date :11/09/2018
(87) International Publication No ‘WO 2019/046910
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A heat exchanger (10) of heat pipe configuration for transferring heat between a first and second process streansanafarhe
fluid comprises: at least one first pess stream passage (19); at least one second process stream passage (29); and a shell
enclosing the first and second process stream passages (19, 29) within a volume (55). The volume (55), as a reduétnsferhe
process, is fully filled with bth vapour and liquid phases of the heat transfer fluid. The first and second process stream pass
29) are spaced by a disengagement zone (50) enabling gravitational separation of said vapour and liquid phases and limitil
accumulation of liquid plse heat transfer fluid about the first process stream passage(s) (19). Such heat exchangers can bt
among other applications, to replace a flash cooling stage in a Bayer process plant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015742 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/@8020

(54) Title of the invention : DETECTING EVENTS USING ACOUSTIC FREQUENCY DOMAIN FEATURES

(51) International classification :E21B 47/10 (71)Name of Applicant :
(31) Priority Document No :62/571070 1)BP EXPLORATION OPERATING COMPANY
(32) Priority Date :11/10/2017 LIMITED
(33) Name of priority country :U.S.A. Address of Applicant :Chertsey Road Sunbury on Thame:
(86) International Application No :PCT/EP2018/0775¢|Middlesex TW16 7BP U.K.
Filing Date :10/10/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/072899 1)LANGNES, Tommy
(61) Patent of Addition to Application ‘NA 2)THIRUVENKATANAT HAN, Pradyumna
Number :N A
Filing Date ’
(62) Divisional to Application Nmber :NA
Filing Date :NA
(57) Abstract :

A system for processing acoustic data to identify an event comprises a receiver unit comprising a processor (168) anq1x &)
where the receiver unit is configured to receive a signal from a sensor (164) digjooged sensor path or across a sensor area,
wherein a processing application is stored in the memory. The processing application, when executed on the processsritoe
processor to: receive the signal from the sensor (164), where the signaisesmaprindication of an acoustic signal received at @
more lengths along the sensor path or across a portion of the sensor area, wherein the signal is indicative of thgred@stss
frequency spectrum; determine a plurality of frequermyalin features of the signal across the frequency spectrum; and gener
output comprising the plurality of frequency domain features.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015745 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : IMAGE PROCESSG METHOD AND APPARATUS, ELECTRONIC DEVICE AND COMPUTER
READABLE STORAGE MEDIUM

(51) International classification :GO6T 7/13, GO6T |(71)Name of Applicant :
7/593, GO6T 7/521 1)GUANGDONG OPPO MOBILE
(31) Priority Document No 2017108124449 |TELECOMMUNICATIONS CORP., LTD.
(32) Priority Date :11/09/2017 Address of Applicant :N0.18, Haibin Road, Wusha, Chan¢
(33) Name of prioritycountry :China Dongguan, Guangdong 523860 China
(86) International Application No :PCT/CN2018/1051(|(72)Name of Inventor :
Filing Date :11/09/2018 1)ZHANG, Xueyong
(87) International Publication No ‘WO 2019/047982
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Appication Number  :NA
Filing Date ‘NA
(57) Abstract :

An image processing method and apparatus (100), an electronic device (1000) and a storage medium, the method comyis
acquiring a depth image of a current user, and acquiring adimemsional background imagéthe scene where the current usel
located; (S120) performing edge extraction on the thieeensional background image so as to obtain depth data, in the three
dimensional background image, of the edge pixels of a target object which is in thditheesional background image; (S130)
determining whether the current user collides with the target object in the scene according to the depth image of tlsecanén
the depth data of the edge pixels of the target object; and (S140) if yes, auptiwdlielectronic device (1000) to perform a
predetermined operation.
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(12) PATENT APPLICATION PWBLICATION (21) Application N0.202017015748 A
(19) INDIA
(22) Date of filing of Application :10/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : A CONVEYANCE FOR SURMOUNTING OBSTACLES

. e :A61G 5/06, B62D |[(71)Name of Applicant :
(51) International classification 57/02 1)ORBILIFT PTY LTD
(31) Priority Document No ;2017904562 Address of Applicant :c/o Suite level 3 20 George St
(32) Priority Date :10/11/2017 Hornsby, New South Wales 2077 Australia
(33) Name of priority country :Australia (72)Name of Inventor :
(86) International Application No :PCT/AU2018/0510€| 1)YOUNG, Victor
Filing Date :28/09/2018
(87) International PublicatioNo ‘WO 2019/090385
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A conveyance for surmounting obstacles is described including: a first ground engaging arrangement; and a second giogin:
arrangement; the first and second ground engaging arrangements are operable to move in an alternating sequence of mov
enable the conveyance to surmount obstacles; the conveyance is statically balanced alternately by one then the otherdof th
engaging arrangements throughout the sequence of movements; each ground engaging arrangement includes a forwardly
portion and a rearwardly disposed portion which are spaced apart from one another; and each ground engaging arrangeem
includes an obstacle accommodating region located between the forwardly disposed portion and the rearwardly disposed ¢
which can accommodate a portion of an obstacle being surmounted in use.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/04/2020

(21) Application N0.202017015757 A

(43) Publication Date : 28/@8020

(54) Title of the invention : A FELLING HEAD FOR A MULTPROCESS MACHINE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Numlre
Filing Date

:A01G 23/08, F15B
15/06

120175988
:06/11/2017
:Finland
:PCT/F12018/05081
:06/11/2018

‘WO 2019/086768
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)KETONEN, Lauri
Address of Applicant :Huvilakatu 15 64100
Kristiinankaupunki Finland
(72)Name of Inventor :
1)KETONEN, Lauri

(57) Abstract :

The invention relates to a muftrocess machine and specifically to its suspension device (20) equipped with two hydraulic cy
(25, 27) for rotating the machine relative to an arm (21) supporting it. One cylinder (2.5) is pivoted to an arm (6)thed (2@) to
the machine frame (1Both cylinders (25, 27) are pivoted by one end to a freely rotating intermediate arm (26) pivoted to the

frame joint (22) as said arm (21).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/04/2020

(21) Application N0.202017015758 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : IMAGE ROCESSING METHOD AND DEVICE, ELECTRONIC DEVICE, AND COMPUTER

READABLE STORAGE MEDIUM

:GO6T 5/50, GO6T

(51) International classification 7113, GO6T 7/55,

(71)Name of Applicant :
1)GUANGDONG OPPO MOBILE

GO6T 17/00 TELECOMMUNICATIONS CORP., LTD.
(31) Priority Document No :201710811471.4 Address of Applicant :No. 18, Haibin Road, Wusha, Chan
(32) Priority Date :11/09/2017 Dongguan, Guangdong 523860 China
(33) Name of priority country :China (72)Name ofInventor :
(86) International Application No :PCT/CN2018/1051Z2| 1)ZHANG, Xueyong
Filing Date :11/09/2018
(87) International Publication No ‘WO 2019/047985
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An image processing method, an image processing device (100), an electronic device (1000), and arcanhitestorage
medium. The image processing method comprises: acquiring a background imagagreafmedetermined parameter and a figur
region image of a current user (101); fusing the figure region image and the background image so as to obtain a met&g) in
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015762 A
(19) INDIA
(22) Date of filing of Application :11/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR CONFIGURING SCHEDULING REQUEST, NETWORK DEVICE AND TERMIN.
DEVICE

(51) International classification :HO4L 29/06 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :NA Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(86) Intenational Application No :PCT/CN2017/1018¢|Dongguan, Guangdong 523860 China
Filing Date :15/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/051766 1)TANG, Hai
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract

Disclosed are a method for configuring a scheduling request, a network device, a terminal device, and a computer stonage
The method comprises: receiving at least one bandwidth part (BWP) configured by a network side; and receiving configura
parameters of at least one scheduling request configured by the network side for each BWP, wherein the configuratios pfar
the scheduling request have a mapping relationship with a logical channel.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015768 A
(19) INDIA
(22) Date of filing of Application :11/04/2020 (43) Publicatbn Date : 28/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR TRANSLATING A MESSAGE BETWEEN A SYSTEM AGNOSTI
FORMAT AND ONE OF A PLURALITY OF PREDETERMINED SYSTEM FORMATS

(51) International classification :G06Q 20/00 (71)Name of Applicant :
(31) Priority Domiment No :10201708447S 1)MASTERCARD INTERNATIONAL INCORPORATED
(32) Priority Date :12/10/2017 Address of Applicant :2000 Purchase Street Pusghdy
(33) Name of priority country :Singapore 10577 U.S.A.
(86) International Application No :PCT/US2018/0533(|(72)Name of Inventor :

Filing Date :28/09/2018 1)AJAYI, Raphael
(87) International Publication No ‘WO 2019/074689
(61) Patent oAddition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present application provides systems and methods for translating a message between a system agnostic format and ¢
plurality of predetermined system formats. Thetihhods comprise steps of receiving a message, from a first party, in a system
format that comprises transactional properties of a transaction conducted at a financial service terminal, the trgegetitaslof
the transaction at least coriging a channel of the transaction; and translating the message into one of a plurality of predeter
system formats in response to the channel of transaction.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015772 A
(19) INDIA
(22) Date of filing of Application :11/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the mvention : RAILWAY VEHICLE STRUCTURE BODY

(51) International classification :B61D 17/08, B61D |(71)Name of Applicant :
17/12 1)KAWASAKI JUKOGYO KABUSHIKI KAISHA
(31) Priority Document No 2017184922 Address of Applicant 1, Higashikawasaktho 3chome,
(32) Priority Date :26/09/2017 Chuoku, Kobeshi, Hyogo 6508670 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0343:| 1)FUKATA, Satoshi
Filing Date :18/09/2018
(87) International Publication No ‘WO 2019/065342
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

According to the present invéa, a double skin structure of a railway vehicle structure body has: a haratygpécstructure part in
which a closed space is quadrangular when viewed in the longitudinal direction of the vehicle; antypdrstsacture part which i
adjacent to thbarmonicatype structure part and in which a closed space is triangular when viewed in the longitudinal directi
vehicle. In the double skin structure, a thickness reduction part is formed in at least one region among: a regiondagtireen a
portion of a roof structure body in the width direction of the vehicle and a central portion of a pole plate in the cintiainfere
direction of the vehicle body; a region between the central portion of the pole plate and a pier panel part of a giedsthyicand
region between the pier panel part of the side structure body and a side beam, wherein, in the thickness reductiongpavglan
part is disposed further toward the outside of the vehicle than in a neighboring region adjacentt® gbo such that the
thickness dimensions of the structure are reduced.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015778 A
(19) INDIA
(22) Date of filing of Application :11/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : USE OF SPECIFIC SIRNA AGAINST PROTEIN S FOR THE TREATMENT OF HEMOPHILIA

. e :A61K 38/00, CO7K |(71)Name of Applicant :

(51) International classification 14/745 1) UNI VERSI T& AT BERN
(31) Priority Document No :PCT/EP2017/0779¢ Address of Applicant :Hochschulstrasse 6-@B12 Bern
(32) Priority Date :01/11/2017 Switzerland
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2017/0781(] 1)PRINCE EL ADNANI, Raja

Filing Date :02/11/2017 2)ANGELILLO -SCHERRER, Anne
(87) International Publication No ‘WO 2019/086117
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention provides an siRNA against protein S for use in a method of treatfrhemophilia. Also within the scope of the
present invention is a method for treating hemophilia in a patient in need thereof, comprising administering to thermidieniea
comprising a siRNA according to the invention, and a dosage form for thengpien or treatment of hemophilia, comprising a
molecule comprising a siRNA according to the invention.

o

v
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015788 A
(19) INDIA
(22) Date of filing of Application :11/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : VEHICLE CONTROL DEVICE

:B60R 16/023, GO06 |(71)Name of Applicant :
(51) Internationatlassification 11/30, GO6F 21/55,| 1)HITACHI AUTOMOTI VE SYSTEMS, LTD.
HO4L 12/40 Address of Applicant :2520, Takaba, Hitachinaska, Ibaraki
(31) Priority Document No 2017199331 3128503 Japan
(32) Priority Date :13/10/2017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)MORITA, Nobuyoshi
(86) International Application No :PCT/JP2018/0377(| 2)IDEGUCHI, Kota
Filing Date :10/10/2018
(87) International Publication No ‘WO 2019/074000
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This vehicle control device is used in a vehicleunted system includg a plurality of information processing devices connectec
one another by way of a communication bus, and is provided with a storage unit which stores information, and a calitulating
which performs processing based on the information stored byoifage unit, wherein: the information includes first manageme
information relating to security anomalies, which are communication data anomalies attributable to a security attackideotheo
vehiclemounted system, and second management informagiating to safety anomalies, which are communication data anon
attributable to anomalies within the vehiect®unted system; the first management information includes first constraining cond
information indicating a first constraining conditicor fexecuting a security countermeasure against the security anomaly; the

management information includes second constraining condition information indicating a second constraining conditianifay
a safety countermeasure against the safaiynaty; and if a communication data anomaly is detected in the vehalated system
the calculating unit determines the countermeasure details for the detected communication data anomaly on the bestis of tr
management information and the second agament information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015789 A
(19) INDIA
(22) Date of filing of Application :11/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : INJECTION DEVICE WITH ADHESIVE ASSEMBLY

(51) International classification “A6IM 5/20, AGIM | (71)Name of Applicant :

5/31 1)ENABLE INJECTIONS, INC.
(31) Priority Document No :62/571579 Address of Applicant :2863 East Sharon Road Cincinnati,
(32) Priority Date :12/10/2017 45241 U.S.A.
(33) Name of priority country :U.S.A. (72)Nameof Inventor :
(86) International Application No :PCT/US2018/0556z] 1)BOURELLE, Dylan, L.

Filing Date :12/10/2018 2)HUDDLESTON, Matthew, J.
(87) International Publication No ‘WO 2019/075337 3)PALMER, Joetta, Renee
(61) Patent of Addition to Apation ‘NA 4)STEFANCHIK, David
Number :NA 5)WAITES, Daniel, E.

Filing Date ’

(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

An on-body medical fluid injection device with adhesive assembly includes a housing, dioimjeedle, a skifiacing surface that
faces the skin of a patient when on the patient's body, a skin adhesive carried by at least a portion of the skindfeeiagdsarf
plurality of substantially contiguous folded film segments covering the skirsaghe
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015796 A
(19) INDIA
(22) Date of filing of Application :11/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR PREPARING POROUS CARBON MATERIAL BY USING COAL TAR GENERA
IN COG PROCESS

(51) International classification :C01B 32/33, C01B |[(71)Name of Applicant :
32/336 1)POSCO CHEMICAL CO., LTD.
(31) Priority Document No :10-20170139899 Address of Applicant :110, 8hangro, Namgu, Pohanggi,
(32) Priority Date :26/10/2017 Gyeongsangbukio 37918 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0117C| 1)SUNG, DongMin
Filing Date :02/10/2018 2)NAM, Ki-Don
(87) International Publication No ‘WO 2019/083185
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method for preparing a porous carbon material by using coal tar generated in a coke oven gas (@G avided. The
method for preparing a porous carbon material, of the present invention, comprises the steps of: removinginsahokitee(Ql) by
mixing tetrahydrofuran (THF) with coal tar generated in a COG purification process; distillingucogladding a phenolic resin tc
the Qlremoved coal tar, and then heating the same at a temperature330AW) carbonizing the distilled coal tar by heating the
same at 35@00°C; mixing a carbide after the carbonization step and the coal tar, wkitleda distilled before the carbonizatior
and then grinding/granulating the same; mixing the ground/granulated carbide and the coal tar, which has been distitiesl be
carbonization, with a pore forming agent, and then heat treating the same580300 and forming pores by making the heat tre:
carbon material come into contact with water vapor at,000°C.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015823 A
(19) INDIA
(22) Dae of filing of Application :11/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DATA PROCESSING METHOD, TERMINAL DEVICE AND NETWORK DEVICE

(51) International classification :HO4L 1/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :NA Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(86) International Application No :PCT/CN2017/1016(|Dongguan, Guangdong 5288 China
Filing Date :13/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/051679 1)CHEN, Wenhong
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in the present application are a data processing method, a terminal device and a network device. The metsidacc
terminal device selects, according to transmissioamaters used in transmitting first data, a modulation coding scheme (MCS
mapping relationship table to be used, wherein the MCS mapping relationship table comprises a mapping relationship betv
multiple pieces of MCS indication information and multiM€Ss; the terminal device determines, according to target MCS

indication information carried in a DCI and the MCS mapping relationship table, a target MCS for data processing aldkes firs
and the terminal device performs, according to the target,M@8ng and modulation of the first data or demodulation and dec«
of the first data. In this way the terminal device can select an MCS mapping relationship table suitable for a curressiaransm
scenario according to transmission parameters fartdatsmission, and effectively determine the MCS used in the current

transmission scenario according to the MCS indication information carried in a DCI and the selected MCS mapping retizbier
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015840 A
(19) INDIA
(22) Date of filing of Application :12/04/2020 (43) Publication @te : 28/08/2020

(54) Title of the invention : METHOD FOR SELECTING CARRIER AND COMMUNICATION DEVICE

(51) International classification :HO4W 72/02, HO4W|(71)Name of Applicant :
4/44 1)GUANGDONG OPPO MOBILE
(31) Priority Document No :PCT/CN2017/1019C| TELECOMMUNICATIONS CORP., LTD.
(32) Priority Date :15/09/2017 Address of Applicant :NO.18 Haibin Road, Wusha, Chang
(33) Name of priority country :China Dongguan, Guangdong 523860 China
(86) International Application No :PCT/CN2018/0854¢|(72)Name of Inventor :
Filing Date :03/05/2018 1)TANG, Hai
(87) International Publication No ‘WO 2019/052198
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in the present application are a method for selecting a carrier and a communication device. The method compris
obtaining channel busy ratios (CBRs) of a plurality of candidate carriers; perfortténigpd on the CBRs of the plurality of carriet
to obtain filtered CBRs of the plurality of carriers; and selecting a carrier among the plurality of carriers accoréifitjeoetth
CBRs of the plurality of carriers. Therefore, by performing filteringeasurement results of CBRs of a plurality of carriers anc
selecting a carrier among the plurality of carriers based on the filtered CBRs of the plurality of carriers, the presientriedaces
the carrier switching frequency to ensure system stahitiile implementing selection of a carrier.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.202017015841 A
(19) INDIA
(22) Date of filing of Application :12/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR CONFIGURING SCHEDULING REQUEST, TERMINAL DEVICE, AND
COMPUTER STORAGE MEDIUM

(51) Internaibnal classification :HO4W 74/08 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :NA Address 6Applicant :No.18 Haibin Road, Wusha, Chang't
(86) International Application No :PCT/CN2017/1018¢|Dongguan, Guangdong 523860 China
Filing Date :15/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/051770 1)TANG, Hai
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a method for configuring a scheduling request, a terminal device, and a computer storage medaithadrhe m
comprises: configuring a scheduling request transmission prohibiting timer, wherein the scheduling request transmibgiog pi
timer is used for prohibiting transmission of scheduling requests on configuration parameters of all the schqdestggmapped |
a logical channel within an effective period; configuring a scheduling request counter, wherein the scheduling requdstusaa
for increasing, when the scheduling requests are transmitted in the configuration parameters oihat $easiduling request mapy
by the logical channel, all count valves thereof.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.202017015849 A
(19) INDIA
(22) Date of filing of Application :12/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : FEEDBACK RESPONSE INFORMATION TRANSMISSION METHOD AND RELATED PRODU

(51) International classification :HO4L 1/18 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :NA Address of Applicant :N0.18, Haibin Road, Wusha, Chan
(86) International Application No :PCT/CN2017/10787|Dongguan, Guangdong 523860 China
Filing Date :26/10/2017 (72)Name of Inventor :
(87) International Publation No ‘WO 2019/080059 1)LIN, Yanan
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a feedback response information transmission method and a related product, goataiisiimal receives
configuration information from a network device; the terminal determines, on the basis of the configuration information, the
maximum number of feedback response information corresponding to one physical shared channel; thegmimssia bit
length of a first information domain on the basis of the maximum number of feedback response information; the termimmedsje
on the basis of the first information domain, a feedback response information sequence to be transratiget itnae unit; and the
terminal transmits in the target time unit the feedback response information sequence to be transmitted. Embodimeeteaf tt
application reduce the transmission of redundant information, reduce downlink control sigueafimgaal, and support with increa:
efficiency the dynamic determination of the feedback information sequence.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015850 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : VIDEO DATA PROCESSING METHOD AND VIDEO DA PROCESSING DEVICE

:HO4N 21/2343, (71)Name d Applicant :
(51) International classification HO4N 21/43, HO4N 1)SHANGHAI ZHONGLIAN TECHNOLOGIES LTD., CO
7/01 Address of Applicant :Room 30469, 14 Block, 251 Liantar
(31) Priority Document No :201711001979.4 |Road, Xinghuo Development Zone, Fengxian District Shangt
(32) Priority Date :24/10/2017 201419 China
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/1115Z| 1)ZHONG, Guanghua
Filing Date :23/10/2018 2)ZHENG, Zihao
(87) International Publication No ‘WO 2019/080847
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided in the present invention are a video data processing method and a video data processing device. The videssidgta
method comprises the following steps: a transmitting end converts the video data into at leastcodataitame according to a fi
framerate; the transmitting end transmits once a video data frame generated in the duration of the previous framéntp encboe
the duration of each frame corresponding to the first framerate, where the ratiatafteansmission time in a transmission cycle
each video data frame to the transmission cycle is less than or equal to one half; the receiving end receives respéjetoely in
two frame durations a corresponding video data frame; a frame imsep@wation is performed with respect to the two video dat:
frames received in the preceding step to produce at least one video data insertion frame; and the video data inséstpadeam
between the two video data frames to form a set of videdtdates to be played back. When implemented, the described tech
solution effectively reduces delay in a video data processing process, thus enhancing user experience.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/04/2020

(21) Application N0.202017015859 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : FLUID STORAGE UNIT, SYSTEMS, AND METHODS FOR CATHETER PRIMING

:A61M 25/06, A61M |(71)Name of Applicant :
(51) International classification 25/00, A61J 1/06, 1)BECTON, DICKINSON AND COMPANY
A61J 1/10, A61J 1/1 Address of Applicant :1 Becton Drive Franklin Lakes, Nev
(31) Priority Document No :62/569833 Jersey 07417 U.S.A.
(32) Priority Date :09/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)NAIDU, Jithendra Kumar Sathyanarayana
(86) International Application No :PCT/US2018/0544%] 2)NG, Mum Pew
Filing Date :04/10/2018
(87) International Publication No ‘WO 2019/074763
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A catheter system (10) includes a catheter assembly and a fluid storage unit (20) filled with fluid. The catheter asketablg in
catheter hub (12), a catheter (15), an extension tube (16nhadthater (18). The catheter hub includes a distal end, a proximal
lumen extending between the distal end and the proximal end and a side port (14). The catheter (15) extends distatlistadm

end of the catheter hub (12). A distal end ofd@kiension tube (16) is coupled to the side port (14). The adapter (18) is couplec
proximal end of the extension tube (16). The fluid storage unit (20) is coupled to the adapter (18) and includes aar&seriavir,

and an actuator. The fluid issgiosed within the reservoir. In response to breach of the barrier by the actuator, the reservoir is
communication with the lumen of the catheter hub.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015861 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invetion : THROTTLE DEVICE

. e :FO2D 9/02, FO2M |(71)Name of Applicant :

(51) International classification 69/32 1)MIKUNI CORPORATION
(31) Priority Document No 2018011890 Address of Applicant :1-31, Sotokanda-6home, Chiyoda
(32) Priority Date :26/01/2018 ku, Tokyo 1010021 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0438°| 1)SEKIGUCHI Shinichi

Filing Date :28/11/2018 2)KAWAGUCHI Hiromi
(87) International Publication No ‘WO 2019/146248 | 3)KITAOKA Tatsuya
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A throttle device of the presentiention is provided with: a throttle valve (30) which opens and closes a main passageway (1
body (10) which includes the main passageway (12) and-pasgageway (14) that bypasses the throttle valve (30); and an ad|
screw (40) which is threadento the body (10) to adjust the passageway area of thpassiageway (14). The body (10) includes
collision wall (16) which is formed upstream of the adjusting screw (40) so as to protrude into-fassapeway (14), and with
which a fluid is causto collide. In this way, it is possible to capture, upstream of the adjusting screw, foreign matter that ha
intake air, and to maintain the initial setting of the adjusting screw for a long period.

No. of Pages : 1No. of Claims : 1.

The Patent Office Jonal No. 332020 Dated®8/08/2020 35647



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015880 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publiation Date : 28/08/2020

(54) Title of the invention : EDASALONEXENT DOSING REGIMEN FOR TREATING MUSCULAR DYSTROPHY

:A61K 31/166, A61K|(71)Name of Applicant :
(51) International classification 31/235, CO7C 69/86| 1)CATABASIS PHARMACEUTICALS, INC.
CO7C 69/94 Address of Applicant :100 High Street, 28th Floor, Boston
(31) Priority Document No :62/581981 Massachusetts, 02110 (US) U.S.A.
(32) Piority Date :06/11/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)NICHOLS, Andrew, J.
(86) International Application No :PCT/US2018/0592¢| 2)PERLMAN, Michael
Filing Date :05/11/2018
(87) International Publication No ‘WO 2019/090271
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention provides methods and compositions for treating a muscular dystrophy, e.g., Duchenne muscular dystrophyd
subject, with a fatty acid acetylatsalicylate, e.g., edasalonexent, effective to achieve a threshold plasma concentration of th
acid acetylated salicylate in the subject, e.g., a threshold plasma concentration of at least about 20 ng/ml for leagt &2hdoL
period.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015882 A
(19) INDIA
(22) Date of filng of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PAMINO ACID OXIDASE INHIBITORS AND THERAPEUTIC USES THEREOF

(51) International classification :C07D 239/80, A61K|(71)Name of Applicant :
31/517, A61P 29/00 [ 1)SYNEURX INTERNATIONAL (TAIWAN) CORP.
(31) Priority Domment No :15/787557 Address of Applicant :2080, No. 99, Sec. 1 Xintai 5thdR
(32) Priority Date :18/10/2017 Xizhi District New Taipei City, Taiwan 221 China
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CN2018/1107¢| 1)TSAI, Guochuan Emil
Filing Date :18/10/2018 2)WANG, Ching-Cheng
(87) International Publication No ‘WO 2019/076329 3)HSIEH, Yuan-Ting
(61) Patent of Addibn to Application )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to compounds of Formula (l) or a pharmaceutically aecepitablereof, wherein: each of A, B, C,
and E, independently, is C, N;l, O, S, or absent; (ll) is a single bond or a double bond; each of X, Y, and Z, independently
heteroaryl, aralkyl, H, or absent; each of L 1 and L 2, independenlynety selected from O, CH 2, C=0, @@ alkyl, C 210

alkenyl, C 210 alkynyl,- ( (CH 2) nW) -, wherein n=0, 1, 2, 3, 4, or 5, and W is O or S, or absent; and when L 2 is absent, Z
or heteroaryl fused with (lIl). Also provided in the presertntion is a method for inhibiting, treating and/or reducing the risk ¢
neuropsychiatric disorder, comprising administering a subject in need a composition comprising a compound of Formula (I’
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/04/2020

(21) Application N0.202017015889 A

(43) Publication Da : 28/08/2020

(54) Title of the invention : ANODE ACTIVE MATERIAL, ANODE COMPRISING SAME, AND LITHIUM SECONDARY

BATTERY

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Additin to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO1M 4/36, HO1M
4/38, HO1M 4/485,
HO1M 4/58, HO1M
4/62
:10-20180012299
:31/01/2018
‘Republic of Korea
:PCT/KR2019/0014C
:31/01/2019

‘WO 2019/151813
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)LG CHEM, LTD.

Address of Applicant :128, Yeowiaero, Yeongdeungp@u,

Seoul 07336 Republic ¢forea
(72)Name of Inventor :
1)SHIN, SunYoung
2)KIM, Dong-Hyuk
3)LEE, Yong-Ju
4)JO, RaeHwan
5)KIM, Je-Young

(57) Abstract :

Disclosed is an anode active material, a method for producing same, and an anode comprising same, ttieeamaderad
comprising: a silicon oxide composite including i) Si, ii) a silicon oxide represented by SiOx(0
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015890 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : COATED METALLIC SHEET AND MANUFACTURING ETHOD FOR COATED METALLIC
SHEET

:B32B 15/095, BO5I|(71)Name of Applicant :
. s 7/14, BO5D 7/24, 1)NIPPON STEEL CORPORATION
(51) International classification B32B 7/027, B32B Address of Applicant 4., Marunouchi Zzhome, Chiyod&u,
15/098 Tokyo 1008071 Japan
(31) Priority Document No 12017209460 (72)Name of Inventor :
(32) Priority Date :30/10/2017 1)SHIBAO Fumio
(33) Name of priority country :Japan 2)TOSHIN Kunihiko
(86) Intenational Application No :PCT/JP2018/0403{| 3)FUTABA Takashi
Filing Date :30/10/2018 4)KOBAYASHI Akinobu
(87) International Publication No ‘WO 2019/088123 | 5)ISHIZUKA Kiyokazu
(61) Patent of Addition to Application ‘NA 6)OKADA Katsumi
Number :N A
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The coated metallic sheet according to the present invention has a metallic sheet-aodtaifang first coating film which is
disposed at least on one surface of the metallietshderein: the first coating film has a first region having a urethane linkage
backbone and a second region having a triazine ring backbone; the first coating film has a glass transition temperhRQ¥of €
and when the second region is stained wi&mium oxide and observed with a transmisgigre electron microscope in a
magnification ratio of 100,000, a dispersive second region in which particles having a number average particle diaessténar
nm are dispersed and a concentrated sergidn in which such particles having a number average particle diameter not less
nm are not found, are observed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015891 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SIGNAL PROCESSING DEVICE AND MHOD, AND PROGRAM

:G10K 15/12, G10L [(71)Name of Applicant :
(51) International classification 19/00, HO4S 5/02, 1)SONY CORPORATION
HO4S 7/00 Address of Applicant -1, Konan, Minateku, Tokyo
(31) Priority Document No 2017203876 1080075 Japan
(32) Priority Date :20/10/2017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)TSUJI Minoru
(86) International Application No :PCT/JP2018/0373:[ 2)CHINEN Toru
Filing Date :05/10/2018 3)FUKUI Takao
(87) International Publication No ‘WO 2019/078034 | 4)HATANAKA Mitsuyuki
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present techniquesfains to a signal processing device and method, and a program capable of more effectively controll
sense of distance. The signal processing device includes a reverberation processing unit for generating a signaleiatiamever
component on & basis of object audio data for an audio object and reverberation parameters for the audio object. The pres
technology can be applied to a signal processing device.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/04/2020

(21) Application N0.202017015894 A

(43) Publication Date : 28/08/2020

(54) Title ofthe invention : SIGNAL PROCESSING DEVICE, METHOD, AND PROGRAM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priaty country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional toApplication Number
Filing Date

:G10K 15/12, G10L
19/00, G10L 19/00¢
H04S 5/02, HO4S
7/00

12017203877
:20/10/2017

:Japan
:PCT/IP2018/0373.
:05/10/2018

‘WO 2019/078035
‘NA

‘NA
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‘NA

(71)Name of Applicant :
1)SONY CORPORATION

Address of Applicant -1, Konan, Minateku, Tokyo

1080075 Japan
(72)Name of Inventor :
1)HONMA Hiroyuki
2)TSUJI Minoru
3)CHINEN Toru

(57) Abstract :

The present art relates to a signal processing device, method, and program capable of improving encoding efficieney. The
processing device comprises: an acquisition unit for acquiring reverb information including at least onerelvspad@eformation

inherent in a space around an audio object and object reverb information inherent in the audio object, and an audicabbjeitte
audio object; and a reverb processing unit for producing a signal of a reverb component of tbejaatlan the basis of the rever

information and the audio object signal. The present art is applicable to the signal processing device.
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(54) Title of the invention : BARREL FOR FEM.E SYRINGE, SYRINGE KIT AND SYRINGE CONNECTION METHOD

(51) International classification :A61J 1/20 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)TERUMO KABUSHIKI KAISHA
(32) Priority Date :NA Address of Applicant :44, Hatagaya 2home, Shibuyu,
(33) Name of priority country :NA Tokyo 1510072 Japan
(86) International Application No :PCT/IP2017/0371¢|(72)Name of Inventor :

Filing Date :13/10/2017 1)OKIHARA, Hitoshi
(87) International Publication No ‘WO 2019/073593
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

This barrel (30) for a female syringe has two protrusions (42) providedylmdrical part (38). The length (LP) of the protrusion:
(42) in the direction that is perpendicular to the axis of the cylindrical part (38) and perpendicular to the direatiwasiémpiof the
protrusions (42) from the cylindrical part (38) is-2® mm. The width (W) of the protrusions (42) along the axial direction of th
cylindrical part (38) is 142.1 mm. The ends of the two protrusions (42) that face towards the barrel body (36) have an inclin
surface (42a) which faces the followis@le flankof the screw (28) when the two protrusions (42) are screwed onto a screw (2
lock adapter (26).
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(54) Title of the invention : METHOD AND DEVICE FOR MEASURING DIMENSIONS BY-RAYS, ON EMPTY GLASS
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(61) Patent of Addition to Application .
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Number ‘NA
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(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention concernsraethod for measuring dimensions of empty glass containers (2) consistirgnofising at least one regic
to be inspected of the containetransporting the containerspositioning, to either side of the region to be inspected, at least o
focus ofan X-ray generating tube and image sensoagquiring, by means of the image sensors, for each container during the
movement of same, at least three radiographic images of the inspected-ragaigsing the at least three radiographic images ir
sucha way as to determine the thv@ienensional coordinates of a set of points in order to deduce at least one internal diamett
neck and/or one thickness of the body.
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(54) Title of the invention : POLY(ARYL ETHERKETONE) BASED VARNISH FOR WIRE COATING AND METHOD
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(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A method of manufacturing a coated metallic wire having a polymeric coating, the method includes: dissolving at leagshene
including a poly(aryl etherketone) in at least one phersmivent to form a solution; contacting the surface of a metallic wire wit
solution to form a coated wire having at least one layer of coating; and drying the coated wire to evaporate residual solvent
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015898 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : POLYACRYLATE ANTIFOAM COMPONENTS FOR USE IN FUELS

(51) International classification :C10L 1/196, C10L |(71)Name of Applicant :

10/00 1)THE LUBRIZOL CORPORATION

(31) Priority Document No :62/561342 Address of Applicant :29400 Lakeland Blvd. Wickliffe, Oh
(32) Priority Date :21/09/2017 440922298 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0521¢| 1)BUSH, James H.

Filing Date :21/09/2018 2)NICKERSON, David M.
(87) International Publication No ‘WO 2019/060682 3)KOVACH, Rochelle L.
(61) Patent of Addition to Application NA 4)PERERA, Jayasooriya Sujith
Number :NA 5)SCHIFERL, Elizabeth A.

Filing Date ' 6)HUGHES, Kevin J.
(62) Divisional to Application Number :NA 7)SALEM, Kamalakumari K.

Filing Date ‘NA
(57) Abstract :

There is disclosed an antifoam component which includes at least one poly(acrylate) copolymer for use in a fuel. Rejly(acry
polymers prepared by polymerizing a (meth)acrylate monomer comprising GDtalkyl esters of (meth)acrylic acid
(multifunctional monomer) are also disclosed. Other poly(acrylate) polymers prepared by polymerizing (i) a (meth)acrghats |
comprising C1 to C4 alkyl esters of (meth)acrylic acid (solubility monomer); (ii) ehjanatylate monomer comprising C5 to C12
alkyl esters of (meth)acrylic acid (surface tension monomer); and (iii) optionally at least one additional monomer camprising
solubility monomer, a surface tension monomer, a monomer comprising C1 to C30 allsybéteeth)acrylic acid (multifunctione
monomer), or combinations thereof are also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017015899 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ACTIVE COMPOUND COMBINATIONS HAVING INSECTICIDAL/ACARICIAL PROPERTIES

:AO1N 43/78, AO1P |(71)Name of Applicant :
. . 5/00, AO1P 7/02, 1)BAYER AKTIENGESELLSCHAFT
(51) International classification AO1P 7/04, AO1P Address of Applicant :Kaisewilhelm-Allee 1 51373
1/00 Leverkusen Germany
(31) Priority Document No :17197106.2 (72)Name of Inventor :
(32) Priority Date :18/10/2017 1)CEREZO-GALVEZ, Silvia
(33) Name of priority country ‘EPO 2)MARIENHAGEN, Christian
(86) International Application No :PCT/EP2018/0778t| 3)WECKWERT, Holger
Filing Date :12/10/2018 4)THIELERT, Wolfgang
(87) International Publication No ‘WO 2019/076749 5)JOHN, Marita
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to novel active compound combinations comprising at least one known compound of the &orh
at least one further active compound, which combinations are highly suitable for cogtaailmal and microbial pests such as
unwanted insects and/or unwanted acarids and/or unwanted nematodes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015900 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DETECTION OF SYMMETRICAL DIMETHYLARGININE

:A61P 13/12, CO7C |(71)Name of Apgicant :
. . 237/06, CO7C 279/1| 1)IDEXX LABORATORIES, INC.
(51) International classification CO7K 16/00, CO7K |  Address of Applicant :0ne IDEXX Drive Westbrook, ME
16/44 04092 U.S.A.
(31) Priority Document No :62/574592 (72)Name of Inventor :
(32) Priority Date :19/10/2017 1)XIE, Hongzhi
(33) Name of priority country ‘U.S.A. 2)RAMISETTY, Sreenivasa Rao
(86) International Application No :PCT/US2018/0566¢| 3)YERRAMILLI, Murthy VSN
Filing Date :19/10/2018
(87) International Publication No ‘WO 2019/079707
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The disclosure generalhglates to the detection of symmetrical dimethylarginine (SDMA). More particularly, the disclosure re
the detection of SDMA using a solid phase. The disclosure provides devices, reagents, kits and methods for detectimglsym
dimethyl arginie (SDMA) in sample, such as a biological sample from an animal. The method includes detecting the presel
amount of SDMA in the sample by using an immunoassay format, such as a competitive immunoassay. The assay include
antibodies to SDMAHat are specific for SDMA and that have less affinity for other arginine derivatives.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015930 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DEVICE AND METHOD FOR SHORTCUT NITROGEN REMOVAL AND NITRHEXIDIZING
BACTERIA ACTIVITY INHIBITION

:CO2F 3/30, CO2F |(71)Name of Applicant :
(51) International classification 3/34, CO2F 3/12, 1)BKT CO., LTD.
CO2F 3/20 Address of Applicant :25, Yuseosttpero 1184beagil
(31) Priority Document No :10-20170128467 |Yuseonggu Daejeon 34109 Republic of Korea
(32) Priority Date :30/09/2017 (72)Name of Inventor :
(33) Name of priority country :Republic of Korea 1)RHU, Daehwan
(86) International Application No :PCT/KR2018/00837| 2)JUNG, Minki
Filing Date :24/07/2018 3)JU, Dongjin
(87) International Publication No 'WO 2019/066230 4)PARK, Hongkeun
(61) Patent of Addition to Application ‘NA 5)KIM, Dongwoo
Number :NA 6)HWANG, Hojae
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A device and method for shortcut nitrogen removal and nibsitdizing bacteria activity inhibition are disclosed herein. An
embodiment of the present invention provides a yarn fiber diffu@®prising: a plurality of yarn fibers on which bacteria can be
attached and grow; and an inlet capable of supplying gas to one sides of the plurality of yarn fibers, wherein theegasxygtud
and carbon dioxide, nitrite can be produced by the axyged the concentration of oxygen in the gas is adjusted by the oxyger
the carbon dioxide.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/04/2020

(21) Application N0.202017015936 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : BETULINCONTAINING BIRCH BARK EXTRACTS AND THEIR FORMULATION

:A61K 45/06, A61K
9/107, A61K 9/12,

(51) International classification AGLF 13/00, A61K

(71)Nameof Applicant :
1)AMRYT RESEARCH LIMITED
Address of Applicant :90 Harcourt Street Dublin 2 Ireland

9/70 (72)Name of Inventor :
(31) Priority Document No :62/613646 1)WATSON, John Ashleigh
(32) Priority Date :04/01/2018 2) JEAGER, Sebastian
(33) Name of priority country ‘U.S.A 3)ZAHN, Tobias
(86) International Application No :PCT/EP2019/0501¢
Filing Date :04/01/2019
(87) International Publication No ‘WO 2019/134982
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates tachibark extracts, methods of producing such extracts, stable pharmaceutical compositions
containing such extracts and methods of using of such extracts. The birch bark extracts of the present disclosurtegoenais) tr

which are known to improve wodrhealing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015943 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SERVICE LAYER MESSAGE TEMPLATES IN A COMMUNICATIONS NETWORK

(51) International classification :HO4L 29/08, HO4W |(71)Name of Applicant :

4/70 1)CONVIDA WIRELESS, LLC

(31) Priority Domment No :62/558940 Address of Applicant :200 Bellevue Parkway Suite 300
(32) Priority Date :15/09/2017 Wilmington, DE 19809-3727 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0510%| 1)WANG, Chonggang

Filing Date :14/09/2018 2)LY, Quang
(87) International Publication No ‘WO 2019/055760 3)LI, Xu
(61) Patent of Addibn to Application ‘NA 4)SEED, Dale, N.
Number :NA 5)STARSINIC, Michael, F.

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The concept of a service layer message template is introduced, which may be a request temptgierseaeenplate. Message
templates may be created and stored at the service layer. Each message template may contain a set of request ormegpons
and their values. Once in place, an application can send a request to the service layer tbatradedenthe request parameters
contained in the message template (i.e. request template); instead, a message template identifier may be sent. fiacmetar
are included in the message template and stored at the service layer, communiedtieadletween the service layer and the
application (or another service layer) may be reduced.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015945 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHODS OF PREVENTING METHIONINE OXIDATION IN IMMUNOCONGATES

:A61K 45/06, A61K |(71)Name of Applicant :
(51) International classification 47/68, A61P 35/00, | 1)IMMUNOGEN, INC.
A61K 31/198 Address of Applicant :830 Winter Street Waltham, MA 02.
(31) Priority Document No :62/562049 U.S.A.
(32) Priority Date :22/09/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)FLEMING, Michael
(86) International Application No :PCT/US2018/0521¢| 2)GANGAR, Amit
Filing Date :21/09/2018 3)YODER, Nicholas, C.
(87) International Publication No ‘WO 2019/060707 4)BAl, Chen
(61) Patent of Addition to Application ‘NA 5)HILDERBRAND, Scott, Alan
Number :NA 6)HUTCHINS, Benjamin, M.
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention generally relates to methods of preventing methionine oxidation in immunoconjugates. The preasent i
also relates to pharmaceutical compositions of immunoconjugates in which the amount of methidati@ag minimized.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015946 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR METHYLATION ANALYSIS

. e :C12Q 1/6858, C12C|(71)Name of Applicant :

(51) International classification 1/686, C12Q 1/6886 | 1)CLINICAL GENOMICS PTY LTD
(31) Priority Document No ;2017903772 Address of Applicant :Riverside Life Science Building 11
(32) Priority Date :15/09/2017 Julius Avenue North Ryde, New South Wales 2113 Australia
(33) Name of priority country :Australia (72)Name of Inventor :
(86) International Application No :PCT/AU2018/0510C| 1)PEDERSEN, Susanne Kartin

Filing Date :14/09/2018 2)BOULTER, Nicola Rosalind
(87) International Publication No ‘WO 2019/051554
(61) Patent of Adition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method and kit for assessing DNA methylation. More particularly, a method of either qualitatigelgraitatively assessing, wit
improved sensitivity, the cytosine methylation of either fully or partially methylated DNA. The method and kit are usefulge o
applications including, but not limited to, the diagnosis of conditions or monitorirdgtredopment of phenotypes which are
characterized by cytosine methylation changes.

M
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.202017015947 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DISPLAY DEVICE WITHOUT DRIVER IC

(51) International classificim :G09G 3/36, GO2F |(71)Name of Applicant :

1/133 1)AU OPTRONICS CORPORATION

(31) Priority Document No :15/832933 Address of Applicant :N.1, Li-Hsin Road 2, ScieneBased
(32) Priority Date :06/12/2017 Industrial Park, HsirfChu Taiwan China
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CN2018/11957| 1)CHEN, Yungchih

Filing Date :06/12/2018 2)HUANG, Chenghan
(87) International Publicatn No ‘WO 2019/109977 3)CHANG, Weihsuan
(61) Patent of Addition to Application ‘NA 4)TU, Chunda
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A display device has a substrate for disposing a displaytereing an array of pixels, and control circuits having shift registers i
latches to provide image data and timing control signals to the pixels. The control circuits have signal lines elemtriealigdto ¢
connection cable to receive therefrontadsignals indicative of the image data and timing pulses indicative of the timing contrc
signals. The connection cable is also configured to provide reference signals to the shift registers and latches ah ¢chreugtmtr
The data signals are didisignals having an amplitude range greater than the amplitude range of the reference signals. No ¢
disposed on the substrate to process analog signals. Each of the pixels has {hiretssabd each of the color spixels has three
color subareas configured to receive timing control signals from a different scan line.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.202017015948 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : BIOMASS GASIFICATION DEVICE

(51) International classification :C1Q) 3/12 (71)Name of Applicant :
(31) Priority Document No 2017191607 1)JAPAN BLUE ENERGY CO., LTD.
(32) Priority Date :29/09/2017 Address of Applicant 20, Kioi-cho, Chiyodaku, Tokyo
(33) Name of priority country :Japan 1020094 Japan
(86) International Application No :PCT/JP2018/0359!|(72)Name of Inventor :
Filing Date :27/09/2018 1)DOWAKI Naoki
(87) International Publication No ‘WO 2019/06851 2)KAMIUCHI Hisashi
(61) Patent of Addition to Application ‘NA 3)KAMEYAMA Mitsuo
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The present invention provides a biomass gasification device that optimizes the pyrolysis temperature of biomasstige ref
temperature of pyrolysis gas, and the atmosphere thereof to generate a reformed gas containing a large amount of,uakiabl
can prevent clogging and corrosion of piping caused by diphosphorus pentoxide and potassium in ash, and sgppezasidheof
N20, and that can also reduce the occurrence of tar and soot. The present invention related to a biomass gasificttiatrigievii
provided with a biomass pyrolyzer, a pyrolysis gas reformer, and a pyrolysis gas introduction pipe, Wecbédmass pyrolyzer it
further provided with a heat carrier inlet and outlet ports, and performs pyrolysis on the biomass by heat of the hehecarrie
pyrolysis gas reformer performs steagfiorming on pyrolysis gas generated by the pyrolysis of &gsnthe pyrolysis gas reforme
further provided with an air or oxygen blew port; and the pyrolysis gas introduction pipe is provided on the biomass pyrsige:s
surface below the upper surface of the heat carrier layer formed in the biomaszgryroly

R
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015949 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : IMPROVED ALLOGENEIC DENDRITIC CELLS FOR USE IN CANCER TREATMENT

(51) International classification :C12N 5/0784, A61Fk|(71)Name of Applicant :
35/15, C12N 15/861| 1)IMMUNICUM AB
(31) Priority Document No :17192226.3 Address of Applicant :Astermalmstorg 5 114 42 Stockholr
(32) Priority Date :20/09/2017 Sweden
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0752¢| 1)KARLSSON-PARRA, Alex
Filing Date :19/09/2018
(87) International Publication No ‘WO 2019/057745
(61) Patet of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a prinflammatory dendritic cell with improved ability to activate allogeneicells through the direct pathway of
allorecognition. The dendritic cell is infected with an adensv Further, the prnflammatory dendritic cell has been obtained by
providing an immature dendritic celljnfecting the dendritic cell with an adenovirus; andaturating the immature dendritic cell
into a preinflammatory dendritic cell by addiitn of the Toltlike receptor 3 (TLR3Jigand polyl:C, a TLR7/8ligand, such as
Resiquimod, and interferon gamma (Hykb induce maturation of the immature dendritic cell.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :13/04/2020

(21) Application N0.202017015950 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : METHODS AND COMPOSITIONS FOR TOPICAL DELIVERY

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priaty country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional b Application Number
Filing Date

:A61K 9/06, A61K
9/70, A61K 38/00,
A61K 38/39, A61P
1/02

:62/571025
:11/10/2017
‘U.S.A.
:PCT/US2018/0554¢
:11/10/2018

‘WO 2019/075263
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)ILLUSTRIS PHARMACEUTICALS, INC.
Address of Applicant :4030 Fabian Way Suite B Palo Alto
California 94030 U.S.A.
(72)Name of Inventor :
1)WAUGH, Jacob M.
2)DAKE, Michael D.

(57) Abstract :

Compositions for topical delivery of an active agent and methods for using such compositions are described herein. @omp
include one or more active agents and about 0.001 wt. % to about 10 wt. % of a extracetfidaromg@onent having average
molecular weight of about 2,000 daltons to about 20,000 daltons. The extracellular components include hyaluronic asig, co
fibronectin, elastin, lectin, and fragments thereof and combinations thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015952 A
(19) INDIA
(22) Date of filing of Appliation :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR FABRICATING PRINTED CIRCUIT BOARD AND PRINTED CIRCUIT BOARD
FABRICATED THEREBY

(51) International classification ‘HO5K 3/42, HOSK | (71)Name of Applicant :
1/03, HO5K 1/09 1) AMOGREENTECH CO., LTD.
(31) Fiority Document No :10-20170132524 Address of Applicant :91, Gimpdaero 1950eongil,
(32) Priority Date :12/10/2017 Tongjinreup Gimpesi, Gyeonggido 10014 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/01201| 1)DAN, SungBaek
Filing Date :12/10/2018
(87) International Publication No ‘WO 2019/04312
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a method for fabricating a printed circuit board wherein thimlgh are formed in an organic substratepfedd by
forming microcircuit patterns through sputtering and plating, whereby the printed circuit board has low permittivity propertie
enables higfspeed processing, and a printed circuit board fabricated thereby. The disclosed method for fadopcitied circuit
board comprises the steps of: preparing a base substrate; forming ahoteiglerforating the base substrate; forming a thin see
layer on the base substrate and in the threnal; forming a thin plate layer on the thin seed lagad etching the thin seed layer
and the thin plate layer to form a miec@cuit pattern, wherein the base substrate is one selected from an organic subs#tasnd
a prepreg.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015953 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PEPTIDE FOR INHIBITING ANGIOGENESIS AND USE THEREOF

(51) International classification :CO7K 7/06, A23L |(71)Name of Applicant :
33/18, A61K 38/00 1)CAREGEN CO., LTD.
(31) Priority Document No :10-20170122571 Address of Applicant :488, LSro 91beorgil, Dongangu,
(32) Priority Date :22/09/2017 Anyangsi, Gyeonggido 14119 Republic of Korea
(33) Name of priorig country :Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/00297| 1)CHUNG, Yong Ji
Filing Date :14/03/2018 2)KIM, Eun Mi
(87) International Publication No ‘WO 2019/059476 3)LEE, Eung Ji
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a novel peptide having an angiogenesis inhibitory activity and a use of the peptiethelated
treatment or prevention of excessive angiogeresied dseases. Particularly, a novel peptide according to the present invent
binds, in competition with vascular endothelial growth factors (VEGF), to VEGF receptors and can significantly inhibit the
proliferation, migration and differentiation of vascular etitlial cells, thereby being effectively usable as an active ingredient
composition or a health functional food for preventing or treating diseases, such as macular degeneration, a tumor, arthritis
psoriasis, caused by excessive angiogenesis.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015954 A
(19) INDIA
(22) Date of fiing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ALUMINUM ALLOY ARTICLES HAVING IMPROVED BOND DURABILITY AND INERT
SURFACE ALUMINUM ALLOY ARTICLES AND METHODS OF MAKING AND USING THE SAME

:C23C 22/56, C23C |(71)Name of Applicant :

(51) Interndional classification 22/66, BOSD 3/00, 1)NOVELIS INC.

C09D 5/00, C09J Address of Applicant :3560 Lenox Road, Suite 2000 Atlar
5/02 Georgia 30326 U.S.A.
(31) Priority Document No :62/608618 (72)Name of Inventor :
(32) Priority Date :21/12/2017 1)LI, Liangliang
(33) Name of priority country ‘U.S.A. 2)MACFARLANE, Theresa Elizabeth
(86) International Application No :PCT/USD18/05705| 3)REDMOND, Peter Lloyd
Filing Date :23/10/2018 4)YUAN, Yudie
(87) International Publication No ‘WO 2019/125595 5)BUCKINGHAM, Stephen
(61) Patent of Addition to Application ‘NA 6)MANAVBA SI, Alp
Number :NA 7)VEGA, Luis Fanor
Filing Date ‘ 8)WU, Cedric
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure generally provides aluminum alloy articles having improved bond durability at certain surfaaescts. th:
The disclosure also provides methods of making suchriastefor example, via a selective etching process, as well as method:
using such articles in applications that involve bonding the article to other articles, such as other aluminum artaikedoJire
also provides articles of manufacture madasrfrsuch articles, including bonded aluminum articles. The disclosure also provide
aluminum alloy articles having an inert or neutralized surface. The inert or neutralized surfaces described hereintarizeaxhana
surfaces containing oxidized coppAtso described herein are methods including etching a surface of the aluminum alloy artic
with an oxidant. The resulting aluminum alloy articles exhibit desirable bond durability properties and exceptional corrosion
resistance. The disclosure also pd®g various end uses of such articles, such as in automotive, transportation, electronics, &
industrial applications.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/04/2020

(21) Application N0.202017015955 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : PYRROLE DERIVATIVES AS ACC INHIBORS

:C0O7D 403/12, CO7I

(51) International classification 207/36, A61P 37/00

(71)Name of Applicant :
1)ALMIRALL, S.A.

A61K 31/40 Address of Applicant :Ronda del General Mitre 151 0802:
(31) Priority Document No :17380025.1 Barcelona Spain
(32) Priority Date :11/12/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1) BACH TAéo6A, Jordi
(86) International Application No :PCT/EP2018/0840:| 2)ESTEVE TRIAS, Cristina
Filing Date :07/12/2018 3)MIR CEPEDA, Marta
(87) International Publication No ‘WO 2019/115405
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Novel pyrrole derivatives of Forata (I) are disclosed; as well as process for their preparation, pharmaceutical compositions
comprising them and their use in therapy as inhibitors of Ac€tyA carboxylase (ACC).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015956 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DEVICE FOR THE INTERNAL MONOLITHIC INSULATION OF A WELDED PIPELINE JOINT

(51) International classification :F16L 58/02, F16L |(71)Name of Applicant :
13/02 1)CHUIKO, Aleksandr Georgievich
(31) Priority Document No :2017134087 Address of Applicant :ul. Profsoyuznaya,-4208 Moscow,
(32) Priority Date :02/10/2017 117420 Russia
(33) Name opriority country :Russia (72)Name of Inventor :
(86) International Application No :PCT/RU2018/0003€¢| 1)CHUIKO, Aleksandr Georgievich
Filing Date :05/06/2018 2)CHUIKO, Aleksandr Georgievich
(87) International Publication No ‘WO 2019/070153
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisioral to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention can be used for the internal insulation of a welded pipeline joint between pipes having an internal poatéetjve
device according to a first variant comprises a power actuatandrawiylindrical elastic working member adapted for radial
expansion when an excess pressure is created inside the cavity thereof. A cylindrical casing made of an-aldiséisiamtinaterial
is arranged coaxially on the external surface of the workiegiber. Said casing can be provided with channels for exhausting
supplying a compound. The device according to a second variant is intended for the sleeveless insulation of an anmheresip:
a casing made of an ar@dhesive material is rdwrced in its middle portion by an elastic cord. Using a cylindrical elastie anti
adhesive casing which is coaxially arranged on the external surface of an elastic working member of a power actuatéorptey
formation of an annular space in the svabne either with the aid of a protective sleeve, or by means of a reinforced portion of
casing. A vacuum is created in said annular space, which is then filled with a compound. The elastieaive material allows tr
casing to be easily removesbi the surface of the hardened compound.

~—a—

———
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(12) PATENT APPLICATION PUBLICATION (21) Application N.202017015957 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : INKJET PRINTING METHODS FOR MANUFACTURING DECORATIVE LAMINATE PANELS

. e :B41M 5/00, B41M |(71)Name of Applicant :

(51) International classification 7100, B44C 5/04 1)AGFA NV
(31) Priority Document No :17195847.3 Address of Applicant :Septestraat 264D Mortsel Belgium
(32) Priority Date :11/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)MEEUS, Pascal
(86) International Application No :PCT/EP2018/0772¢| 2)CLOOTS, Tom

Filing Date :08/10/2018
(87) International Publation No ‘WO 2019/072733
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An inkjet printing method for manufacturing decorative laminate panels ordered by a customer including the steps dfng pro
inkjet printing devicewith a print job including one or more decorative patterns and an identification code assigned to the on
decorative patterns; and ii) printing the one or more decorative patterns with one or more inkjet inks and applyingitia¢iéaent
code ora substrate web, wherein the substrate web is a paper substrate and the one or more inkjet inks are aqueous pigm:
inks are printed on the substrate web before impregnation with a thermosetting resin; or wherein the one or more an&jekink:
curable inkjet inks and the substrate web is a thermoplastic substrate web based on a material selected from the tyngugf cor
polyvinylchloride (PVC), polypropylene (PP), polyethylene (PE), polyethyterephthalate (PET) and thermoplastic podgbhane
(TPU).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015967 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : REFRACTORY MEMBER

(51) International classification :F27D 1/00 (71)Name of Applicant :
(31) Priority Document No :10-20170137516 1)POSCO
(32) Priority Date :23/10/2017 Address of Applicant :(Goedoripng) 6261, Donghaean,
(33) Name of priority country :Republic of Korea |Nam-gu, Pohanesi, Gyeongsangbu#io 37859 Republic of Kore
(86) International Application No :PCT/KR2017/0150Z|(72)Name of Inventor :

Filing Date :19/12/2017 1)YOON, Sang Hyeon
(87) International Publication No ‘WO 2019/083090 2)LEE, Young Ju
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a refractory member comprising: a refractory body formed indintieresional shape; and a fram
which is disposed inside the refractory boeytends across the inside of the refractory body, and is spaced apart from the edc
refractory body, and enabling the deviation and growth of cracks in the refractory body to be effectively restrainedhwy fuaing

No. of Pages : ZNo. of Claims : 1

The Patent Office Jonal No. 332020 Dated®8/08/2020 35675



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015980 A
(19) INDIA
(22) Date of filing of Application :1®4/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ANTIBODIES AND METHODS OF USE

:CO7K 16/28, A61K |(71)Name of Applicant :
(51) International classification 39/395, A61P 35/00, 1)OXFORD BIOTHERAPEUTICS LTD
A61K 39/00 Address of Applicant :94A Innovation Drive Milton Park,
(31) Priority Document No :62/580667 Abingdon Oxford Oxfordshire OX14 4RZ U.K.
(32) Priority Date :02/11/2017 (72)Name d Inventor :
(33) Name of priority country ‘U.S.A 1)BISHT, Arnima
(86) International Application No :PCT/GB2018/0531¢| 2)DUSEK, Rachel
Filing Date :01/11/2018 3)HUANG, Haining
(87) International Publication No ‘WO 2019/086878 4)HANNUM, Chuck
(61) Patent of Addition to Application ‘NA 5)ACKROYD, James
Number :NA 6)DEBAN, Livija
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein are antibodies directed against CRTAM, nucleic acids encoding such antibodies, bostp@iag such nucleic
acids encoding the antibody, methods for preparing@Rii AM antibodies, and methods for the treatment of diseases, e.g., ht
cancers, including but not limited to small cell lung cancer;small cell lung cancer (including saponous carcinomas and
adenocarcinomas) skin cancer including melanoma, breast cancer (including TNBC), colorectal cancer, gastric cancemaos
cervical cancer, prostate cancer, kidney cancer, liver cancer including hepatocellular carcinoratipaaacer, head and neck
cancer, nasopharyngeal cancer, oesophageal cancer, bladder cancer and other uroepithelial cancers, stomach cancer, glic
glioblastoma, testicular, thyroid, bone, gallbladder and bile ducts, uterine, adrenal cancers, s&i&@maguroendocrine tumour:
and haematological malignancies.
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(12) PATENT APPLICATION PUBLICATDN (21) Application N0.202017015981 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : VOLTAGE AND CURRENT CONTROL METHOD AND DEVICE FOR DIRECURRENT POWEF
TRANSMISSION SYSTBM

(71)Name of Applicant :
1)NR ELECTRIC CO., LTD
(51) International classification :H02J 3/36 Address of Applicant :No. 69 Suyuan Avenue, Jiangning
(31) Priority Document No :201711281787.3 |Nanjing, Jiangsu 211102 China
(32) Priority Date :07/12/2017 2)NR ENGINEERING CO., LTD
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/1179%| 1)LU, Jiang
Filing Date :28/11/2018 2)LU, Yu
(87) International Publication No ‘WO 2019/109841 3)DONG, Yunlong
(61) Patent of Addition to Application ‘NA 4)WANG, Yongping
Number :NA 5)TIAN, Jie
Filing Date ' 6)WANG, Nannan
(62) Divisional to Application Number :NA 7)ZHAO, Wengiang
Filing Date ‘NA 8)HU, Zhaoging
9)WANG, Ke
10)XIAO, Jianmin
(57) Abstract :

Disclosed in the present invention is a voltage and current control method for ecdireat power transmission system. The mel
comprises: calculating a directirrent voltageeference value of a voltage source converter of a ditgcént voltage control end, «
the basis whether a directirrent voltage end of a directirrent electrode of a directirrent power transmission system actually
controls a directurrent voltageusing 1/2 of the calculated directirrent voltage reference value of the voltage source converte
bridge arm voltage direaturrent offset, calculating a difference between the direoient voltage reference value of the voltage
source convertema a measured directirrent voltage value, and inputting the difference into a deeegent voltage control outer
loop of the voltage source converter to perform cldseg control, so as to control the direetrrent voltage or the direct current ¢
the directcurrent electrode. Correspondingly, also provided is a voltage and current control device for thridgatpower
transmission system. By the means of the present invention, thealireett voltage and the direct current of the dicotent
power transmission system provided with the voltage source converter can be effectively controlled.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017015983 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR REMOVING UNSATURATED HALOGENATED IMIRITIES FROM 2,3,3,3
TETRAFLUOROPROPENE (HFQ234YF)

(51) International classification :C07C 17/38, CO7C |(71)Name of Applicant :
21/18, BO1D 53/14 1)HONEYWELL INTERNATIONAL INC.
(31) Priority Document No :15/783401 Address of Applicant :Intellectual Property Patent Service
(32) Priority Date :13/10/2017 115 Tabor Road, M/S 4D3 P.O. Box 377 Morris Plains, New
(33) Name of priority country ‘U.S.A Jersey 07950 U.S.A.
(86) Internaibnal Application No :PCT/US2018/0554:|(72)Name of Inventor :
Filing Date :11/10/2018 1)WANG, Haiyou
(87) International Publication No ‘WO 2019/075212 2)YANG, Terris
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method for removing unsaturated halogen impurities from 2 3¢3r&fluoropropene (HFQ234yf) of the type that may otherwi:
be difficult to separate from HFD234yf due to the impurities having boiling poimtkich are close to that of HF@234yf and/or th
potential of one or more of the impurities to form azeotropic mixtures with-HERAyf. A HFQ1234yf stream including unsatural
halogenated impurities is first passed through a caustic scrubber andpasked through an acid scrubber. In the caustic scruk
and acidic scrubber, undesirable impurities are removed, in particulartr&8@opropene (1243zf),-thloro-1-fluoroethylene
(1131a), vinyl chloride (1140), and/orchloro-2-fluoroethylene (131).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/04/2020

(21) Application N0.202017015987 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : LAMINATION DEVICE AND LAMINATION METHOD

:B29C 65/48, BO5C |(71)Name of Applicant :
. . 1/08, BO5D 7/00, 1)DIC CORPORATION
(51) International classification BO5D 7/24, C09J Address of Applicant :358, Sakashita-8home, Itabaskku,
5/04 Tokyo 1748520 Japan
(31) Priaity Document No 2017205260 2)FUJI KIKAI KOGYO CO., LTD.
(32) Priority Date :24/10/2017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)TAKAHASHI Shigekazu
(86) International Application No :PCT/JP2018/0380: 2)TAKADA Choichi
Filing Date :12/10/2018 3)MIURA Hidenobu
(87) International Publication No ‘WO 2019/082683 | 4)MATSUNAGA Shinichi
(61) Patenbf Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

[Problem] To provide a lamination device and a lamination method which allewfwsfasicuring adhesive, and with which it is
possible to improve the quality of a composite film and apply avisaosity coating liquid. [Solution] This lamination device 1 is
provided with: a first coater part 12 which applies, as a coating ligitfter one of a main agent and a curing agent of a two
component curingype adhesive to a first web W1; a second coater part 14 which applies, as a coating liquid, the other one
main agent and the curing agent of the-teonponent curingype adhsive, which has not been applied to the first web W1, to a
second web W2; and a bonding part 151 which bonds together a coating liquid applied surface of the first web W1 antcauict
applied surface of the second web W2. In addition, the secatdrquart 14 is a gravure coater.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20201715988 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : MECHANICAL LARYNGOSCOPE WITH AN AUTOMATIC OR MANUAL LEVER MECHANISM
TO FACILITATE TRACHEAL INTUBATION

(51) Interrational classification :A61B 1/267, A61B |[(71)Name of Applicant :
1/005, A61B 1/05 1)CLEMENTE PEREIRA, Gilberto
(31) Priority Document No :BR1020170228312 Address of Applicant :Rua MamorQd. P6 Lt. 05, Condana
(32) Priority Date :23/10/2017 Alphaville Flamboyant, Residencial Araguaia 74%8% GoiAnia
(33) Name of priority country :Brazil Brazil
(86) International Application No :PCT/BR2018/05037((72)Name of Inventor :
Filing Date :16/10/2018 1)CLEMENTE PEREIRA, Gilberto
(87) International Publication No ‘WO 2019/079872
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to amaal (1) and automatic (2) laryngoscope provided with a lower transmission shaft (10), an
transmission shaft (9) and a lever (8) for resting on the palate (3), the manual laryngoscope (1) further having ateaetugt)ng
with a knuckle joint (4pand torsion spring (Mt) in addition to a keeper (7) on the handle (12), this handle (12) having an inte
compartment for housing alkaline, C2 batteries, and the automatic laryngoscope (2) also having a servomotor (20) Veittrital
terminals,a compartment (19), upper transmission (17) and lower transmission (16), which are connected to the auxiliary pz
and to the paddle of the blade (14) on the auxiliary shaft (13), moving transmission, upper and lower (9 and 10) $iefevand
(8) resting on the palate (3).

r
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20201701%9 A
(19) INDIA
(22) Date of filing of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD, DEVICE, AND SYSTEM FOR SESSION ESTABLISHMENT

(51) International classification :HO4W 36/14, HO4W|(71)Name of Applicant :
72/04 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :201710963960.1 Address of Applicant :Huawei Administration Bding,
(32) Priority Date :16/10/2017 Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/10997| 1)JING, Hao
Filing Date :12/10/2018 2)ZONG, Zaifeng
(87) International Publication No ‘WO 2019/076244
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Embodiments of the present application allow a terminal, when switching from asD@drting EPC to a netwoskice-supporting
5GC, to establish a PDU session in a network slice of the 5GC on the basis of a selected piece of single networkiafice sele
assistance information {SSSAI). Provided are a method, device, and system for session establishment.Adteaoetprises: a
mobility management entity acquires information of an established packet data network (PDN) connection when a termasal
an evolved packet core (EPC); and, the first mobility management entity acquires, on the basis of theoinfof tha&tiPDN
connection, NSSAI of a network slice corresponding to the PDN connection,-tR8$SAI of the network slice corresponding to
PDN connection being used for indicating a network slice for establishing a packet data unit (PDU) session.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016002 A
(19) INDIA
(22) Date of ling of Application :13/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : MODULATORS OF THE CYSTIC FIBROSIS TRANSMEMBRANE CONDUCTANCE REGULAT
PROTEIN AND METHODS OF USE

(71)Name of Applicant :
1) ABBVI E OVERSEAS S. é0.R. L
Address of Applicant :26 Boulevard Royal2449
. Luxembourg Luxembourg
22%7?%2%%/773 cov 2)GALAPAGOS NV
(51) International classification 231/56, CO7D (72)Name of Inventor :
401/12. CO7D 1)ALTENBACH, Robert J.
235/28, 2)BOGDAN, Andrew
(31) Priority Document No 62/558430 iiggggé'ysm?as
(32) Priority Date :14/09/2017 5)GFESSEI’? Gredory A
(33) Name of priority country ‘U.S.A 6)HOUSSE|\/iAN %h?i/stc; her GaA«tan
(86) International Application No :PCT/IB2018/05702| 3\ v “prilin R, P «
Filing Date :13/09/2018 ELIU, Bo PR
(87) International Publication No ‘WO 2019/053634 9)MAi Thi Thu Trang
f\?&%ggﬁe”t of Addition to Application .\ 10)MALAGU, Karine Fabienne
Filing Date ‘NA 11)MERAYO MERAYO, Nuria
I L . 12)PICOLET, Olivier Laurent
(62) IE:)i'I‘i’r"S'cggeto Application Number jm 13)PIZZONERO, Mathieu RafaA«l
9 : 14)SEARLE, Xenia B.
15)VAN DER PLAS, Steven Emiel
16)WANG, Xueqing
17)YEUNG, Ming C.
(57) Abstract :

The invention discloses compounds of Formula (1), wherein A1, R1, R2, R3, R4, and n are as defined herein. The présent i
relates to compounds artketr use in the treatment of cystic fibrosis, methods for their production, pharmaceutical compositic
comprising the same, and methods of treating cystic fibrosis by administering a compound of the invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016013 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Pullication Date : 28/08/2020

(54) Title of the invention : SECONDARY BATTERY COMPRISING ELECTRODE TAB PROVIDED WITH INSULATION
COATING LAYER

:HO1M 2/06, HO1IM |(71)Name of Applicant :
. s 2/08, HO1M 2/26, 1)LG CHEM, LTD.
(51) International classification HO1M 2/02, HO1M Address of Applicant :128, Yeoulaero, Yeongdeungggu,
10/052 Seoul07336 Republic of Korea
(31) Priority Da@cument No :10-20180001303  |(72)Name of Inventor :
(32) Priority Date :04/01/2018 1)LEE, Joo-Sung
(33) Name of priority country ‘Republic of Korea 2)KO, Myung-Soo
(86) International Application No :PCT/KR2019/00017| 3)CHUNG, Joo-Young
Filing Date :04/01/2019 4)CHO, Shin-Hyo
(87) International Publication No ‘WO 2019/135640 5)JIN, Sun-Mi
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a secondary battery comprising an electrode assemblg iatarsielectrode tab extending from
electrode current collector, wherein the electrode tab is equipped with an insulation coating layer comprising an itergamicaf
binder, the binder having an uptake of less than 50 % for an electrolyteassretby a predetermined method. In the secondar
battery according to the present invention, the insulation coating layer planted in the electrode tab has an improwetbezthesi
because of the inclusion of a binder having a low electrolyte uptalarthand does not undergo delamination from the electroc
so that the secondary battery can maintain an excellent insulation state, minimize the formation of internal shoandrsedsre
safety.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016014 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publicsion Date : 28/08/2020

(54) Title of the invention : NONNVASIVE DIAGNOSTIC OF NONALCOHOLIC FATTY LIVER DISEASES, NON
ALCOHOLIC STEATOHEPATITIS AND/OR LIVER FIBROSIS

(51) International classification :C12Q 1/6883 (71)Name of Applicant :
(31) Priority Document No :17306201.9 1)GENFIT
(32) Priority Date :18/09/2017 Address of Applicant :885 avenue EugA ne AvinAe 5912(
(33) Name of priority country :EPO LOOS France
(86) International Application No :PCT/EP2018/0749'|(72)Name of Inventor :
Filing Date :14/09/2018 1)HANF, RAmy
(87) International Publication No ‘WO 2019/053233 2)CORDONNIER, GeneviA've
(61) Patent of Addition to Applicain ‘NA 3)BROZEK, John
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a inmasive method for the diagnosis of a radooholic fatty liver disease, in particular ron
alcoholic steatohepatitis, and/ or liver fibrosis, basedhe level of miR452 in a body fluid sample.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016017 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : CATHODE ACTIVE MATERIAL FOR SECONDARY BATTERY, PREPARATION METHOD
THEREFOR, AND LITHIUM SECONDARY BATTIRY COMPRISING SAME

:HO1M 4/525, HO1M |(71)Name of Applicant :
4/485, HO1M 4/36, 1)LG CHEM, LTD.

(51) International classification C01G 51/00, HO1M Address of Applicant :128, Yeoulaero, Yeongdeungggu,

10/052 Seoul 07336 Republic of Korea

(31) Priority Document No :10-20170120659 |(72)Name of Inventor :
(32) Priority Date :19/09/2017 1)JO, Chi Ho
(33) Name of priority country :Republic of Korea 2)YOU, Min Kyu
(86) International Application No :PCT/KR2018/01001| 3)PARK, Sung Bin

Filing Date :29/08/2018 4)HUR, Hyuck
(87) International Publication No ‘WO 2019/059552 5)HWANG, Jin Tae
(61) Patent of Addition to Application ‘NA 6)JUNG, Wang Mo
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a cathode active material for a secondary battery, the cathode active material beiraphbdithiu
based oxide comprising doping element M, wherein particles dthihem cobaltbased oxide contain the doping element M in at
amount of 3,000 ppm or higher wherein the doping element M is uniform in concentration across a bulk portion coverimgitte
corresponding to 90 % of the radius from the core to thasgiih the particle and present in a surficial portion at a concentratic
identical to or higher than in the bulk portion and has a concentration gradient gradually decreasing from the surfzeiciethe
the core direction, the surficial portionvaring a depth of 100 nm from the surface of the particle in the core direction.
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(12) PATENT APRICATION PUBLICATION (21) Application No.202017016027 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : CAMERA ASSEMBLY, AND MOBILE TERMINAL

(51) International classifi¢en :HO4N 5/225 (71)Name of Applicant :
(31) Priority Document No :201711144628.9 1)GUANGDONG OPPO MOBILE
(32) Priority Date :17/11/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant :No. 18, Haibin Road, Wusha, Chan
(86) International Application No :PCT/CN2018/1154z| Dongguan, Guangdong 523860 China
Filing Date :14/11/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/096165 1)ZENG, Yuanging
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The application discloses a camera assembly, comprising a base, a drive assembly, a slidingdeamezadnodule. The base i
provided with an accommodating cavity. The drive assembly is accommodated in the accommodating cavity and is usee tc
sliding base to move relative to the base, such that the sliding base projects out of ormirdsaccommodating cavity. The
sliding base comprises a base member and a cover member. The cover member covers and is engaged with the base mel
mutually enclose a component space. The cover member is provided with a through hole in commuiiticdatiercomponent spac
The camera module is accommodated in the component cavity. The camera module comprises a voice coil motor and a &
is aligned with the through hole. The voice coil motor is used to drive the lens, such that thejéats put of or retracts into the
sliding base via the through hole. The camera assembly can improve the user experience. The application also discleses a
terminal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016032 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PROXIMITY PAYMENT SYSTEM USING SOUND WAVE COMMUNICATION

. e :G06Q 20/32, G06Q |(71)Name of Applicant :

(51) International classification 20/34, GO6Q 20/38 | 1)DANSOLPLUS CO., LTD.
(31) Priority Document No :10-20170136567 Address of Applicant :(Yeoksawiong, DuBum Bldg.,) 4F,
(32) Priority Date :20/10/2017 17, Dogokro 7-gil Gangnamgu Seoul 06254 Republic of Korei
(33) Name of priority ountry :Republic of Korea 2)YIM, Chang Soon
(86) International Application No :PCT/KR2018/0095Z|(72)Name of Inventor :

Filing Date :20/08/2018 1)YIM, Chang Soon
(87) International Publication No ‘WO 2019/078467
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An embodiment of the present invention may comprise: a user terminal for transmitting a card information sound wavéistgr
is a sound wave signal including card information, when operatiagpayment mode; a magnetic field transducer for, when the
information sound wave signal is received, extracting the card information from the card information sound wave signal anc
generating a magnetic field that matches the extracted card inionmend an MST payment device for performing payment
processing by using the magnetic field generated from the magnetic field transducer.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016035 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ELECTRONIC T@

. e :G0O6K 19/07, GO6K|(71)Name of Applicant :
(51) International classification 19/073 1)LAVAL, S ean Emile
(31) Priority Document No :2017/07297 Address of Applicant :26 Camelot Estate, Poplar Avenue,
(32) Priority Date :26/10/2017 Craigavon, 2021 Johannesburg South Africa
(33) Name of priority country :South Africa (72)Name of Inventor :
(86) International Application No :PCT/IB2018/0837¢| 1)LAVAL, Sean Emile
Filing Date :26/10/2018
(87) International Publication No ‘WO 2019/082144
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

This invention relates to an electronic tag (10) comprising sensing nEgrfei( sensing at least one condition, a control module
(14), electrically connected to and in data communication with the sensing means (12), for receiving data relatingéstioaeat
sensed condition, a transmitter module (16), electrically caedd¢o and in data communication with the control module (14), fo
transmitting, for reception by a remote monitoring station (18), a notification signal including the data relating leateoat
sensed condition, and input circuitry (20), electlicabnnected to and in data communication with the control module (14), for
regulating the operation of the control module (14), by providing a limit for the at least one sensed condition depémeling on
physical configuration thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016036 A
(19) INDIA
(22) Date of filing of Applicéion :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DETERGENT COMPOSITIONS COMPRISING POLYPEPTIDE VARIANTS

(51) International classification ‘C12N 9/22, C11D | (71)Name of Applicant :

3/386 1)THE PROCTER & GAMBLE COMPANY
(31) Priority Document No :17199032.8 Address of Applicant :One Procter & Gamble Plaza
(32) Priorty Date :27/10/2017 Cincinnati, Ohio 45202 U.S.A.
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/US2018/0576Zz| 1)OESTERGAARD, Lars, Henrik
Filing Date :26/10/2018 2)GIGER, Lars
(87) International Publication No ‘WO 2019/084349 3)JOHANSEN, Annette, Helle
(61) Patent of Addition to Application ‘NA 4)BEIER, Lars
Number :NA 5)KNOETZEL, Juergen, Carsten Franz
Filing Date ' 6)ABEL, Gernot, J.
(62) Divisional to Application Number :NA 7)GORI, Klaus
Filing Date ‘NA 8)LANT, Neil, Joseph
(57) Abstract :

Detergent compositions comprising podytide variants and methods of cleaning and/or treatment of surfaces using such
compositions, and fabric treatment compositions comprising polypeptide variants. The compositions may comprise surfact:
anionic, nonionic and/or cationic surfactants.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016037 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : REACTIVE QUEBHING SOLUTIONS AND METHODS OF USE

. e :C21D 1/60, C22F |(71)Name of Apgicant :

(51) International classification 1/00 1)NOVELIS INC,
(31) Priority Document No :62/575611 Address of Applicant :3560 Lenox Road, Suite 2000 Atlar
(32) Priority Date :23/10/2017 Georgia 30326 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0570¢| 1)REDMOND, Peter Lloyd

Filing Date :23/10/2018 2)MACFARLANE, Theresa Elizabeth
(87) International Publication No ‘WO 2019/083973 3)SON, ChangOok
(61) Patent of Addition to Application ‘NA 4)LI, Liangliang
Number :NA 5)OWENS, Amanda

Filing Date ' 6)JOHNSON, Kevin Mark
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Described are techniques for treating metals by exposing the metals to reactive solutions to reduce a temperaturé afthie m
modify a surface of the metal through chemical reaction, such as by renmoaiagal or adding material. The disclosed techniqu
may advantageously increase the rate at which the temperature of the metal may be reduced as compared to conventional
techniques involving pure water, increase metal manufacturing rates,dag @/erall complexity of a metal manufacturing proc
The disclosed techniques may also advantageously expand the range of available surface treatments, allow for fastatisuanf
processes, and reduce or eliminate the use of hazardous clsetoigag a surface treatment process. Such advantages may ari
employing chemical processing that takes place or takes place more efficiently at elevated temperatures.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016039 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : STEEL CORD, TIRE

(51) International classification :DO7B 1/06, BEOC |(71)Name ofApplicant :
9/00 1)SUMITOMO ELECTRIC TOCHIGI CO., LTD.
(31) Priority Document No 2017196349 Address of Applicant :18, KiyoharaKogyodanchi,
(32) Priority Date :06/10/2017 Utsunomiyashi, Tochigi 3213231 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0301:| 1)MATSUOKA, Akifumi
Filing Date :10/08/2018 2)OKABAYASHI, Yoshiaki
(87) International Publication No ‘WO 2019/069560 | 3)SAITO, Kazuhiko
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstact :

A steel cord having a twhayer twist structure provided with a core in which two or three core filaments are twisted together ¢
layer of an outer sheath in which outer sheath filaments are twisted together in a spiral shape along thedbdy#ation of the
core around the core. The core filaments and the outer sheath filaments have the same filament diameter. The corerasitett
have the same twist pitch. The twist pitch/filament diameter ratio, which is the ratio betweeistipit¢h and the filament diamete
is 50-75 inclusive. Two or more filaments selected from among the core filaments and the outer sheath filaments are wavec
repeatedly having bent parts and fmamnt parts along the longitudinal direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016040 A
(19) INDIA
(22) Date of filng of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DEVICES AND METHODS FOR REMODELING TISSUE

(51) International classification :A61B 18/14 (71)Name of Applicant :
(31) Priority Document No :PCT/US2018/05127] 1)HALF MOON MEDICAL, INC.
(32) PriorityDate :14/09/2018 Address of Applicant :199 Jefferson Drive Menlo Park, C/
(33) Name of priority country :U.S.A. 94025 U.S.A.
(86) International Application No :PCT/US2018/05121|(72)Name of Inventor :

Filing Date :14/09/2018 1)GIFFORD, Hanson, S., llI
(87) International Publication No ‘WO 2020/055433 2)MCLEAN, Matt
(61) Patent of Addition to Application ‘NA 3)KRISHNAMURTHY, Gaurav
Number :NA 4)FANN, James

Filing Date ’ 5)SUTTON, Doug
(62) Divisional to Application Number  :NA

Filing Date :NA
(57) Abstract :

Devices and minimally invasive methods for reducing the size of a cardiac valve annulus in a beating heart. Embodiments
methods camclude advancing an energy delivery catheter into the heart proximate a cardiac valve annulus, the energy del
catheter having at least two electrodes. Then advancing the two electrodes such that the two electrodes pierce iatovhlgear
annulws at a distance from one another. The methods further include applying an approximating force to at least one of the
electrodes, thereby reducing the distance between the two electrodes, and applying energy between the at least twtheletiy
heating and shrinking the annulus in a direction of the approximating force.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/04/2020

(21) Application N0.202017016041 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : NOVEL PHENYLPYRIDINE DERIVATIVE AND PHARMACEUTICAL COMPOSITION

CONTAINING SAME

:CO7D 401/12, A61K

(71)Name ofApplicant :

(51) International classification 31/4439, CO7D 1)DAEWOONG PHARMACEUTICAL CO., LTD.
417/12 Address of Applicant :33.4, Jeyakgongdandil, Hyangnar
(31) Priority Document No :10-201740131349 |eup Hwaseongi, Gyeonggido 18623 Republic of Korea
(32) Priority Date :11/10/2017 (72)Name of Inventor :
(33) Name of priority country :Republic of Korea 1)KIM, Wol -Young
(86) International Application No :PCT/KR2018/01191| 2)PARK, Jung-eun
Filing Date :11/10/2018 3)BANG, Keuk-Chan
(87) International Publication No ‘WO 2019/074275 4)PARK, Joon-Seok
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a novel phenylpyridine derivative represented by chemical formula 1 and a pharmaceutica
composition containing the same. The compound according to the present invention can bé/fasedan the prevention or

treatment of an autoimmune disease or cancer.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/04/2020

(21) Application N0.202017016051 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : NEW METHOD FOR THE SYNTHESIS OF UNSYMMETRICAL TERTIARY AMINES

:C07D 317/58, CO7(
209/16, CO7C 211/2

(51) International classification CO7C 211/27, COTC

(71)Name of Applicant :
1)UNIVERSITE PARIS-SACLAY

Address of Applicant :15, rue Georges ClAmenceau 914C

211/29 ORSAY CEDEX France
(31) Priority Documat No 11759117 2)CENTRE NATIONAL DE LA RECHERCHE
(32) Priority Date :29/09/2017 SCIENTIFIQUE
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/FR2018/0523¢| 1)BOUR, Christophe
Filing Date :28/09/2018 2)VAYER, Marie Jenny Jacqueline
(87) International Publication No ‘WO 2019/063952 3)GANDON, Vincent
(61) Patent of Additiona Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a new method for the synthesis of unsymmetrical tertiagsarsing alcohol and an imine, and to new

tertiary amines.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/04/2020

(21) Application N0.202017016058 A

(43) PublicatiorDate : 28/08/2020

(54) Title of the invention : FERMENTATIVE PRODUCTION OFACETYLNEURAMINIC ACID

:CO7K 14/245, C12F
19/00, C12N 9/00,

(51) International classification C12N 15/52, A23L

(71)Name of Applicant :
1)JENNEWEIN BIOTECHNOLOGIE GMBH
Address of Applicant :Maarweg 32 53619 Rheinbreitbach

33/00 Germany
(31) Priority Document No :17196925.6 (72)Name of Inventor :
(32) Priority Date :17/10/2017 1)JENNEWEIN, Stefan
(33) Name of priority country ‘EPO 2)WARTENBERG, Dirk
(86) International Application No :PCT/EP2018/0783:
Filing Date :17/10/2018
(87) International Publication No ‘WO 2019/076941
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are nenaturally-occurring microorganisms for the production ofisetylneuraminic acid, a method for the production
N-acetylneuraminic acid by fermentation of the wr@turally-occurring micre@rganisms, and nutritional compositions containing
acetylneuraminic acid which has been produced by fermentation of theatmally-occurring microorganisms.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016060 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the iwention : REACTOR FOR PROXIMAL AND PERPENDICULAR RADIATION OF ELECTROMAGNETIC
WAVES ON A THIN FLUID BED

. . :HO5B 3/00, A61L |(71)Name of Applicant :

(51) International classification 2108, CO2F 1/30 1)RUPNIK, Carlo
(31) Priority Document No :102017000102853 Address of Applicant :Ulica Ive Lole Ribara, 1 Becici Bud\
(32) Priority Date :14/09/2017 85316 Montenegro
(33) Name of priority country JItaly (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05707| 1)RUPNIK, Carlo

Filing Date :14/09/2018
(87) International Publication No ‘WO 2019/053656
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstrat :

The invention relates to an electromagnetic wave irradiation reactor (fixed, mobile or portable) suitable for the pjyesioe, d
continuous conditioning of materials having the ability to absorb electromagnetic radiation, which need to biartoegted
electromagnetic irradiation, without coming into contact with the electromagnetic source. In particular, this inventiortraahs
those materials which tend to reflect such radiations, which are translucent or difficult to penetrate tomm@dsanply dirty. The
invention mainly exploits the postulates of Lambert, and StBfatzemann, that is, the physical assumptions of the transmission
electromagnetic energy by radiation and in particular the angle, concentration and proximitgroistsien of energy between
emitter and receiver (which varies with the square of the distance) and the intensity of the emission (which variestiviplowes
of the temperature).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016061 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : CUTTING OF ADHESIVE MATERIALS WITH WATEROLUBLE PROTECTIVE LAYER

(51) International classification ‘B328B 7/12, C09J |(71)Name of Applicant -

7129, C09J 7/38 1)AQUAVISTA LIMITED

(31) Priority Document No :1716905.3 Address of Applicant :The Bowling Green 8 the Downs Gi
(32) Priority Date :13/10/2017 Dunmow Essex CM6 1DT U.K.
(33) Name 6priority country UK. (72)Name of Inventor :
(86) International Application No :PCT/GB2018/0001:| 1)DREW, Bruce, Michael

Filing Date :05/10/2018 2)WELCH, David, Charles
(87) International Publication No ‘WO 2019/073187 3)COOPER, Michael, John
(61) Patent of Addition to Application ‘NA 4)PATEL, Shilpan, Pravichandra
Number :N A

Filing Date '
(62) Divisioral to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A pre-assembled kit of cut shapes disposed upon a peelable or repositionable adhesive by means of an affixing adhesive g
watersoluble coating with is solubilised either prior to and/or on application of the kit to a surface which may be moistened
application. When the wateoluble coating is solubilised, in whole or in part, by placing in contact with the moistened surfact
expo® and/or activate, in whole or in part, the pressemsitive adhesive beneath the wat@uble coating to the surface to whict
is to be applied and the passembled kit will become affixed to the surface. Alternatively, solubilisation of the-sedubte coating
may be provided by applying water, preferably warm water, to the \wabeble coating prior to applying the passembled kit to th
surface. A method of producing the fesembled kit of cut shapes is provided. In preferred embodimentsatective water
soluble coating is substantially a formulation of peigryl alhohol or polyurethane polymers.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/04/2020

(21) Application N0.202017016063 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : ELEVATOR SYSTEMS

(51) Internationkclassification :B66B 7/06 (71)Name of Applicant :
(31) Priority Document No :17382613.2 1)ALIMAK GROUP MANAGEMENT AB
(32) Priority Date :15/09/2017 Address of ApplicantBrunkebergstorg 5 SE11 51
(33) Name of priority country :EPO STOCKHOLM Sweden
(86) International Application No :PCT/EP2018/0749!|(72)Name of Inventor :

Filing Date :14/09/2018 1)LEGUA GRACIA, Carlos
(87) International Publicain No ‘WO 2019/053216
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Elevator systems are disclosed. The elevator systems comprise an elevator cabin configured to perform an up and down n
along an elevar path, and a traction wire rope for driving the elevator cabin in the up and down movement and/or a safety \
The elevator system further comprises a wire guiding system including a transverse element provided above the elewdtoe ¢
elevator path. The transverse element is adapted to be guided along the traction wire rope and/or safety wire rope.Thegwire
system further comprises a pulley cable system operationally coupled to the elevator cabin and to the transverse etbatent ¢
along at least a portion of the elevator path, the transverse element moves in the same direction as the elevator cabin.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/04/2020

(21) Application N0.202017016064 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : CLEANING SYSTEM BY MEANS ORRTIFICIAL MIST

:BO1D 47/06, BO5B |(71)Name of Applicant :
. . 7/12, BO1D 53/00, 1)UNIVERSIDAD DE ALCALA -
(51) International classification B0O5B 7/00, BO5B Address of Applicant :Escuela PolitAcnica Superior, Cam|
7124 externo. NIl km 33,600 28805 AlcalAj de Henares, Madrid Sy
(31) Priority Document No :P 201731246 (72)Name of Inventor :
(32) Priority Date :23/10/2017 1) Pé aRE®Z DoslLuis
(33) Name of priority country :Spain
(86) International Applicatin No :PCT/EP2018/0789:
Filing Date :22/10/2018
(87) International Publication No ‘WO 2019/081443
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a system, and the method of application thereof, for washing and decontamination compris
nebulizing means (8) of a mixture of at least one first gas and at least one first liquid, and pressurizing means fjigtafesaid
wherein said pressurizing means (1) are in fluid communication with a first presgutating valve (3) and with a second pressu
regulating valve (4), the first presstnegulating valve (3) being in fluid communication with a first pressurized (@nthrough first
inlet means (31) of said first gas, the first pressurized tank (5) being configured to contain the first liquid, andhgofingirizitlet
means (30) of said first liquid to the nebulizing means (8) through a first valve (6), sit@digsure that is greater than atmosphe
pressure, and wherein the second pressgalating valve (4) is in fluid communication with said nebulizing means (8), and is
configured to pressurize the gas at a second pressure that is greater than atregkare.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016071 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ELEMENT FOR DISTRIBUTING A COOLING FLUID AND ASSOCIATED TURBINE RING
ASSEMBLY

(51) International classification :FO1D 25/14 (71)Name of Applicant :
(31) Piority Document No 11759843 1)SAFRAN AIRCRAFT ENGINES
(32) Priority Date :19/10/2017 Address of Applicant :2 Boulevard du GAnAral Martial Va
(33) Name of priority country :France 75015 Paris France
(86) International Application No :PCT/FR2018/05257| (72)Name of Inventor :
Filing Date :16/10/2018 1)METGE, Pierre, JeanBaptiste
(87) International Publication No ‘WO 2019/077265 2)CONGRATEL, SAbastien, Serge, Francis
(61) Patenbf Addition to Application ‘NA 3)QUENNEHEN, Lucien, Henri, Jacques
Number :N A
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a coolfhgd distribution element (150) inteled to be fixed to a support structure to supply coc
fluid to a wall that is to be cooled, typically a turbine ring sector, facing it, the distribution element comprisingdafbodyg an
internal coolingfluid-distribution volume and a mulierforaed plate which delimits this internal volume and comprises a plura
outlet througkperforations placing the internal volume in communication with the turbine ring sector, the distribution elemen
comprising an inlet orifice opening into theolingfluid-distribution internal volume, which internal volume comprises guide va
(170, 172, 174, 176, 178) to guide this cooling fluid from this inlet orifice towards the outlet thpetfghations.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016072 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publicaibn Date : 28/08/2020

(54) Title of the invention : ABSORBENT ARTICLE

(51) International classification :A61F 13/511 (71)Name of Applicant :
(31) Priority Document No 2017206579 1)KAO CORPORATION
(32) Priority Date :25/10/2017 Address of Applicant :1-4.0, Nihonbashi Kayabachechome
(33) Name of priority country :Japan Chuoku, Tokyo 1038210 Japan
(86) Internatimal Application No :PCT/JP2018/0379 |(72)Name of Inventor :
Filing Date :11/10/2018 1)TOMITA, Mina
(87) International Publication No ‘WO 2019/082677 | 2)SUZUKI, Takeshi
(61) Patent of Addition to Application ‘NA 3)MAKINO, Ayako
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Disclosed is an absorbent article which is provided with a top sheet having a protrusion/recess area therein, a rehasheet, ¢
absorber interposed between these two sheets, and which has a longitudinal direction corresponding tcetivedirentbn of a
wearer and a widthwise direction that is orthogonal to said longitudinal direction, wherein: the protrusion/recessasdar(®d
therein a plurality of inclined protrusion parts (41); and each of the inclined protrusion parts (41) protuaddste skin side of th
wearer, and has a top (t) positioned in such a manner as to be offset from the center position (41c) between bothiecidsedf ti
protrusion part (41) in the longitudinal direction (X) toward one side in the longitudireaiidin (X).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/04/2020

(21) Application N0.202017016073 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : MOBILE BIOSENSING INSTRUMENT CAPABLE OF MULTIPLE DETECTION MODALITIES

:BO1L 3/00, GO1J |(71)Name of Applicant :
. . 3/00, G01J &8, 1)THE BOARD OF TRUSTEES OF THE UNIVERSITY
(51) International classification GO1N 21/00, GOIN |OF ILLINOIS
21/25 Address of Applicant :506 South Wright Street Urbana, IL
(31) Priority Document No :62/565013 61801 U.S.A.
(32) Priority Date :28/09/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)CUNNINGHAM, Brian, T.
(86) International Application No :PCT/US2018/05327| 2)LONG, Kenneth, D.
Filing Date :28/09/2018
(87) International Publicain No ‘WO 2019/067822
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A smartphone is optically coupled to an apparatus that can operate in multiple moelésrta fransmission, reflectance, intensity
or scattered light spectroscopy on a sample provided, in an appropriately configured sample cartridge. The apparatusiisclu
illumination optical path for illuminating the sample, with light from a tighurce, on the smartphone for transmission, reflectar
and scattered light spectroscopy. The apparatus also includes a second illumination optical path for illuminating tivts#igiyile
from a laser diode for intensity spectroscopy. The appafatiler includes a collection optical path for collecting light from the
sample in each of the modes. An image sensor on the smartphone receives the collected light via a diffraction gratiregy to ok
spectrum image. The first illumination optical pagtsubstantially parallel to the collection optical path, whereas the second
illumination optical path is substantially orthogonal to the collection path.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016074 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention THRESHING CYLINDER

(51) International classification :AO1F 12/22 (71)Name of Applicant :
(31) Priority Document No 2017211354 1)MITSUBISHI MAHINDRA AGRICULTURAL
(32) Priority Date :31/10/2017 MACHINERY CO., LTD.
(33) Name of priority country :Japan Address of Applicant :661, Higashiizumocho lya, Matsue
(86) International Application No :PCT/JP2018/0a197|shi, Shimane 6990195 Japan

Filing Date :29/10/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/088051 | 1)ITAMOCHI, Toru
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

A sash member is secured to a first frame member armbadé&ame member (35) in a first position and a second position pos
on one side and another side sandwiching a plurality of threshing teeth (15) in the circumferential direction, and te sethired
frame member (36) in a third position pasited between the first position and the second position in the circumferential direct
a securing member in which a first slot that extends in the radial direction is formed. Theeotomsal area (G) intersecting the tt
frame member (36) irhe axial direction is smaller than the crgsstional area (H) intersecting each of the first frame member i
the second frame member (35) in the axial direction. The weight of the third frame member (36) is thereby reducegdpasithlit i
to obtaina threshing cylinder 11 that can be driven with a low drive force.
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(12) PATENT APPLICATION PUBLIATION (21) Application N0.202017016076 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR DECHROMIZING HOT METAL AND METHOD FOR PRODUCING PHOSPHAT
FERTILIZER RAW MATERIAL

(51) International classification :C21C 1/04, CO5B | (71)Name of Applicant :
5/00, C21C 1/02 1)NIPPON STEEL CORPORATION
(31) Priority Document No 2017203738 Address of Applicant 4., Marunouchi Zzhome, Chiyod&u,
(32) Priority Date :20/10/2017 Tokyo 1008071 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JR2018/03846| 1)SAKAMOTO, Motohiro
Filing Date :16/10/2018
(87) International Publication No ‘WO 2019/078199
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method according to the present invention provides a hot metal having ad¢htation of 1.9 to 3.8 mass% and a Cr concentr
of less than 0.2 mass% by supplying an oxygen source to a hot metal having a P concentration of 2 to 4 mass% and ra&n
of 0.3 to 1.2 mass% for dechromization under a condition where aasagty (CaO mass%)/(SiO2 mass%) is adjusted to great:
than 0.1 and not more than 1 and the hot metal temperature is adjusted to be within the range of 1250°C to 1500°C.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016077 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : COMBINATION THERAPIES FOR TREATING CANCER

:A61K 39/395, A61K|(71)Name of Applicant :
(51) International classification 45/06, A61P 35/00, | 1)TESARO, INC.
CO7K 16/28 Address of Applicant :1000 Winter Street Waltham,
(31) Priority Document No :62/566398 Massachusetts 02451 U.S.A.
(32) Priority Date :30/09/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)MIKULE, Keith W.
(86) International Application No :PCT/US2018/0535¢| 2)SUN, Kaiming
Filing Date :28/09/2018 3)WANG, Jing Yu
(87) International Publication No ‘WO 2019/067978 4)WANG, Zebin
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Nmber ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides methods of treatment for cancer through combination therapy with an agent that inhifoitseuokc
death 1 protein (PB1) signaling and an agent that inhibits poly [AfiIBose] polymerase (PARPigsaling.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016078 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : BATTERY MODULE PROVIDED WITH END FRAME

(51) International classification :HO1M 2/10 (71)Name of Applicant :
(31) Priority Document No :10-20170161954 1)LG CHEM, LTD.
(32) Priority Date :29/11/2017 Address of Applicant :128, Yeoulaero, Yeongdeungggu,
(33) Name of priority country :Republic of Korea |Seoul 07336 Republic of Korea
(86) International Application No :PCT/KR2018/0131%|(72)Nameof Inventor :
Filing Date :31/10/2018 1)LEE, Jung-Hoon
(87) International Publication No ‘WO 2019/107764 2)CHOI, Hang-June
(61) Patent of Addition to Applicatio ‘NA 3)KANG, Dal-Mo
Number :NA 4)KIM, Kyung -Mo
Filing Date ' 5)MUN, JeongO
(62) Divisional to Application Number :NA 6)PARK, Jin-Yong
Filing Date ‘NA 7)CHI, Ho-June
(57) Abstract :

Disclosed is a battery module which improves weldability for bonding between a modsladghand an end plate. A battery modi
according to the present invention for achieving the objective as above, comprises: a cell assembly provided with @f plurality
secondary batteries; a module housing configured to be provided with one or maalsiead receive the cell assembly in an in
space defined by the sidewalls; and an end frame provided with a body frame, which is provided with a main wall andrene
sidewalls extending in a direction, in which the module housing is placedttiouter periphery of the main wall, and provided
with a bonding plate configured such that one side portion thereof is fixedly coupled to the sidewall of the body fraemethed t
side portion thereof is coupled to the front end portion or the rebpanion of the module housing.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20201716079 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : MULTINOMIAL ENCODING FOR OLIGONUCLEOTIDIBIRECTED COMBINATORIAL
CHEMISTRY

(51) International classification :C12N15/10, C12Q | (71)Name of Applicant :
1/68 1)HAYSTACK SCIENCES CORPORATION
(31) Priority Document No :62/562582 Address of Applicant :280 @h Ave., Suite 250 South San
(32) Priority Date :25/09/2017 Francisco, California 94080 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/0524¢| 1)WATTS, Richard Edward
Filing Date :24/09/2018 2)KANICHAR, Divya
(87) International Publication No ‘WO 2019/060856
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to multifunctional molecules, including molecules according ta {tANi(B1)M-L1]O-G, and (I)
[(B1)M-L1]O-G-[(L2-(B2)K]P wherein B1, M, L1, O, G, L2, B2, K, and P are defined herein, wherein each positional building
B1 is identified by from 1 to 5 coding regions in G, and from about 10% to 100% of the poditiddalg blocks B1 at position M
and/or B2 at position K, based on a total number of positional building blocks, are identified by a combination of fsom 2 to
independent coding regions. Methods of making such multifunctional molecules, and methoddlyeseiching an oligonucleotid
encoded library, are also disclosed. The present disclosure also relates to methods of preparing and using such raultifuncti
molecules to identify encoded molecules capable of binding target molecules.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016106 A
(19) INDIA
(22) Date of filing of Apftication :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : LIVING ROOM CONVERGENCE DEVICE

(51) International classification ‘GO6F 1/16, GO6F | (71)Name of Applicant :
1/20 1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)
(31) Priority Document No :62/579007 Address of Applicant :SH64 83 Stockholm Sweden
(32) Priority Date :30/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)UNTER ECKER, Oliver
(86) International Application No :PCT/IB2018/05851
Filing Date :30/10/2018
(87) International Publication No ‘WO 2019/087080
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstact :

A living room convergence device includes a case, a mainboard, a central processor, and a thermal solution. The case incl
bottom portion that includes air intake holes and a top portion that includes air exhaust holes. The thermal shidésriheatsin
sitting atop the mainboard of the living room convergence device, the heatsink to dissipate heat from the central Phecessor
thermal solution also includes a fan assembly including rotating fan blades and a motor that drivesndanotalthdes, creating a
bottomto-up swirling airflow starting from the air intake holes and exiting through the air exhaust holes.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016113 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : RAILWAY POWER SYS&M AND ASSOCIATED METHOD

:B61C 3/02, B60L [(71)Name of Applicant :
(51) International classification 9/00, B60L 7/10, 1)FMS ADVISERS B.V.
B60M 7/00 Address of Applicant :Antonie Duyckstraat 57 2582 TC D
(31) Priority Document No 2019562 Haag Netherlands
(32) Priority Date :15/09/2017 (72)Name of Inventor :
(33) Name of priority country :Netherlands 1)SCHUHHOLZ, Frank Matthias
(86) International ApplicatiotNo :PCT/NL2018/05061| 2)MAIER, Willibald
Filing Date :17/09/2018
(87) International Publication No ‘WO 2019/054875
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relatesd method for converting a diesséctric, or diesel hydraulic rail vehicle to anelkctric rail vehicle
capable of moving on partially electrified railway tracks, comprising providing the vehicle a storage and autonomoukestrply
power systencomprising an electric traction unit, if not present in the vehicle prior to the conversion, or if the existing electri
traction unit is to be replaced; an accumulator unit comprising one or more electricity accumulators, and a super papacitor |
comprising one or more supeapacitive assemblies; a power supply device for supplying external power when available to tl
traction and the storage and supply system, and a control and distribution system for distributing electric power bétacemth
system, the power supply device and the electric power storage and autonomous supply system according to the tracti@and
availability of external power.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016115 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the iwention : INTELLIGENT LADAR SYSTEM WITH LOW LATENCY MOTION PLANNING UPDATES

(51) International classification :G0O5D 1/02 (71)Name of Applicant :
(31) Priority Document No :62/558937 1)AEYE, INC.
(32) Priority Date :15/09/2017 Address of Applicant :8 Executive Dr. Suite 120 Fairview
(33) Name of priority country :U.S.A. Heights, lllinois 622028 U.S.A.
(86) Internatimal Application No :PCT/US2018/0471¢|(72)Name of Inventor :
Filing Date :21/08/2018 1)DUSSAN, Luis Carlos
(87) International Publication No ‘WO 2019/216937 2)STEINHARDT, Allan
(61) Patent of Addition to Application NA 3)BENSCOTER, Joel David
Number :NA 4)GREENE, Jordan Spencer
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Systems and methods are disclosed for vehicle motion planning where a sensor, such as a ladar system, is used tedietgct
anomalous conditions within the sensor's field of view so that priority wadstegabout such conditions can be inserted at low

latency into the motion planning loop of a motion planning computer system for the vehicle. Also disclosed herein systéadal
that includes ladar transmitter, ladar receiver, and camera, wherentbeadhat is cdore sited with the ladar receiver, the camet
configured to generate image data corresponding to a field of view for the ladar receiver. Also disclosed are techreqaidesdah
system can estimate intfeame motion for an object withia field of view of the ladar system using a tight cluster of ladar pulse
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.202017016116 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PESTICIDALLY ACTIVE HETEROCYCLIC DERIVATIVES WITH SULFUR CONTAINING
SUBSTITUENTS

:C07D 473/04, A01M (71)Name of Applicant :
. s 43/90, CO7D 471/04| 1)SYNGENTA PARTICIPATIONS AG
(51) International classification AO1P 7/00, AO1P Address of Applicant :Rosentalstrasse 67 4058 Basel
5/00 Switzerland
(31) Priority Document No 201711033014 (72)Name of Inventor :
(32) Priority Date :18/09/2017 1)RENDLER, Sebastian
(33) Name of priority country :India 2)EDMUNDS, Andrew
(86) International Application No :PCT/EP2018/0748t| 3)MUEHLEBACH, Michel
Filing Date :14/09/2018 4)EMERY, Daniel
(87) International Publication No ‘WO 2019/053182 5)RAWAL, Girish
(61) Patent of Addition to Application ‘NA 6)SEN, Indira
Number :NA 7)SIKERVAR, Vikas
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Compounds of formula I (I), wherein the substituents are as defined in claim 1, and the agrochemically acceptablecatis)ests
enantiomers, tautomers anddXides of those compounds, canused as pesticides and can be prepared in a manner known pt
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016117 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : RAILWAY POWER SYSTEM AND ASSOCIATED METHOD

. e :B61C 3/02, B60M [(71)Name of Applicant :

(51) International classification 7100, B60L 7/10 1)FMS ADVISERS
(31) Priority Document No 2019561 Address of Applicant :Antonie yckstraat 57 2582 TC Der
(32) Priority Date :15/09/2017 Haag Netherlands
(33) Name of priority country :Netherlands (72)Name of Inventor :
(86) International Application No :PCT/NL2018/05061| 1)SCHUHHOLZ, Frank, Matthias

Filing Date :17/09/2018
(87) International Puidation No ‘WO 2019/054874
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An electricallypowered vehicle assembly for moving on patrtially electrified railway tracks, the vehicle assembly comprising:
electically powered traction system; ii. a storage and autonomous electric power supply system comprising i. an accumulai
comprising one or more electricity accumulators,, and ii. a super capacitor unit comprising one or marapaqire assemblips
iii. a power supply device for supplying external power when available to the traction and the storage and supply sygtem, a
control and distribution system for distributing electric power between the traction system, the power supply devicelaatli¢
power storage and autonomous supply system according to the traction operation and availability of external power evdtere
least one traction system, and the at least one storage and autonomous electric power supply system aret spaepdiapa
vehicles connected by a standard electrical train bus bar (ETBB), and wherein at least part of the electrical powéor&aquiied
or (re) charging is distributed through the standard electrical train bus bar (ETBB).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016126 A
(19) INDIA
(22) Date of filing of Applcation :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYNTHESIS OF ANTIBACTERIAL AMINOGLYCOSIDE ANALOGS

(51) International classification :CO7H 1/00, CO7H | (71)Name of Applicant :

15/236 1)CIPLA USA, INC

(31) Priority Document No :62/574544 Address of Applicant :10 Independence Boulevard, Suite
(32) PriorityDate :19/10/2017 Warren, New Jersey 07059 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0565%| 1)TREND, Raissa

Filing Date :18/10/2018 2)DAPPEN, Michael
(87) International Publication No ‘WO 2019/079613 3)HENRY, Christopher E.
(61) Patent of Addition to Application ‘NA 4)GOLDBLUM, Adam Aaron
Number :NA 5)AGGEN, James Bradley

Filing Date ' 6) MENDONéEVA, Ricardo Filip:
(62) Divisional to Application Number :NA 7)SARDINHA, JoA£o Carlos FalcAfo

Filing Date ‘NA
(57) Abstract :

The present disclosure relatesnovel methods for preparing antibacterial sisoraigpe aminoglycoside compounds, as well as t
related intermediates, and crystal forms thereof, useful in such methods.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016131 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYSTEMS AND METHODS FOR DETECTING OWFPATTERN TRANSACTIONS

(51) International classification :G06Q 20/40 (71)Name of Applicant :
(31) Priority Document No :15/794768 1)MASTERCARD INTERNATIONAL INCORPORATED
(32) Priority Date :26/10/2017 Address of Applicant :2000 Purchase Street Purchase, N’
(33) Name of priority country :U.S.A. 10577 U.S.A.
(86) International Application No :PCT/US2018/0521¢|(72)Name of Inventor :
Filing Date :21/09/2018 1)MERZ, Christopher, John
(87) International Publication No ‘WO 2019/083653 2)ALLBRIGHT, Joshua, A.
(61) Patent of Addition to Application ‘NA 3)YANG, Peng
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

An inverse recommender system for detectingaftgattern payment transactions includes a memory device and a processor
programmed to receive transaction data. The transaction data corresponds to historical payment sdretac@naccount holdel
and merchants. The processor is programmed to generate a merchant correspondence matrix including the merchants anc
indicating the number of historical payment transactions between merchant pairs of the merchancandrihéolders. The
processor is programmed to store the merchant correspondence matrix in a memory device linking the merchant pairotme
holder. The processor receives additional transaction data associated with a new payment transasioateixeount holder ant
merchant, and to generate an inverse recommender score for the new payment transaction based on the account hater's
payment transaction data. The account holder's historical payment transaction data included pesgorent transaction data
associated with the merchants visited by the account holder.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016133 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : NETWORICONTROLLED 3D VIDEO CAPTURE

:G03B 37/04, GO6T |(71)Name of Applicant :
. e 19/00, HO4N 5/232, | 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(51) International cigsification HO4N 5/247, HO4N Address of Applicant :One Microsoft Way Redmond,
7/18 Washington 98055399 U.S.A.
(31) Priority Document No :15/797909 (72)Name of Inventor :
(32) Priority Date :30/10/2017 1)FOWERS, Spencer G
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2018/0568¢
Filing Date :22/10/2018
(87) International Publication No ‘WO 2019/089245
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Techniques are described for controlling the process of capturingdimeasonal (3D) video content. For example a controller ¢
provide centralized control over the various components that participate in the capture, and processing, of the 3Devitidecol
example, the controller can establish connections with a numbengfanents (e.g., running on other computing devices). The
controller can receive state update messages from the components (e.g., comprising state change information, network ad
information, etc.). The controller can also broadcast messages to thermmts. For example, the controller can broadcast systt
state messages to the components where the system state messages comprise current state information of the componen
controller can also broadcast other types of messages, such as staregtsgagstruct the components to enter a start state.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016134 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : LEARNING THE STRUCTURE OF HIERARCHICAL EXTRACTION MODELS

(51) International classification :GO6F 17/30 (71)Name of Applicant :
(31) Priority Document No :15/798282 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(32) Priority Date :30/10/2017 Address of Applicant :One Mrosoft Way Redmond,
(33) Name of priority country :U.S.A. Washington 98055399 U.S.A.
(86) International Application No :PCT/US2018/0569%|(72)Name of Inventor :

Filing Date :23/10/2018 1)CHICKERING, David Maxwell
(87) International Publication No ‘WO 2019/089267
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A hierarchical extraction model for a label hierarchy may be implemented by a weighted hierarchical state machine whiese
and/or weights are determined in part from a statistical distribution of label sequences as determined from trainirgca@arhce
with various embodiments, the hierarchical state machine includes one or margchomlirected chains of states repenting at
least a subset of the label sequences, and transitions weighted based at least in part on the statistical distribution.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016135 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : CLOUD COMPUTING NET@RK INSPECTION TECHNIQUES

(51) International classification :GO6Q 10/06, GO6F | (71)Name of Applicant:

11/34 1)MICROSOFT TECHNOLOGY LICENSING, LLC

(31) Priority Document No :15/796586 Address of Applicant :One Microsoft Way Redmond,
(32) Priority Date :27/10/2017 Washington 98055399 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/05681] 1)GREISEN, Marc Victor

Filing Date :22/10/2018 2)KEITA, Cheick Omar
(87) International Publication No ‘WO 2019/083864 3)TISHKIN, Stanislav
(61) Patent of Addition to Application ‘NA 4)POLISHCHUK, Marina
Number :NA 5)CHANDRAN, Senthil Kumaran

Filing Date ' 6)BLUM, William
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A user interface (Ul) may be used to introduce a message into the cloud computing network. The message may be receive
service associated with the cloud computing network. The messageigaay the service to generate data in response to receiv
the message. The generated data may include temporal data that includes the date and time data specifying when the mes
received by the service. The generated temporal data may bedednaara telemetry store associated with the cloud computing
network. A user or report generating operator portal may generate a report that includes the generated temporal datatethe
report may be used to determine if the service associatedheittftoud computing network is functioning properly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016137 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : REMOTE LOCKING A MULTUSER DEVICE TO A SET OF USERS

(51) International classification :G06F21/88, HO4W |(71)Name of Applicant :
12/08, HO4W 12/12 | 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(31) Priority Document No :15/799485 Address ofApplicant :One Microsoft Way Redmond,
(32) Priority Date :31/10/2017 Washington 98055399 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/05681] 1)RAHMAN, Mizanur
Filing Date :22/10/2018
(87) International Publation No ‘WO 2019/089247
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods and devices for restricting access to a computer device may include receiving a lost device message inclading a «
identifier identifying the computer device and an authorized user list including at least one user identification thed @Eestr
authorized to access the computer device in a lost state. The methods and devices may include logging aigezsistinipe
computer device and invalidate the existing users' credentials on the computer device based at least one receiviegdbe lost
message. The methods and devices may include activating a lock screen on the computer device and setpuatethegesasa to th
lost state. The methods and devices may include initiating a log on manager that is configured to recognize the lb$b stgtrieal
access to the computer device to users included in the authorized user list.

No. of Pages : ZNo. of Claims : 1!

The Patent Office Jonal No. 332020 Dated®8/08/2020 35718



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applicaibn :14/04/2020

(21) Application N0.202017016138 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : ELECTRONIC DEVICE AND SERVER FOR PROCESSING USER UTTERANCES

:G10L 15/28, G10L
15/04, GO6F 3/16,

(51) International classification GOGF 3/041, HO4N

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.
Address of Applicant :129, Samsung, Yeongtonggu

21/236 Suwonsi Gyeonggido 16677 Republic of Korea

(31) Priorty Document No :10-20170132812  |(72)Name of Inventor :
(32) Priority Date :12/10/2017 1)LEE, Seo Young
(33) Name of priority country :Republic of Korea 2)SON, Joo Young
(86) International Application No :PCT/KR2018/01185| 3)CHO, Jung Chan

Filing Date :10/10/2018 4)SHIN, Dae Kyu
(87) International Publication No ‘WO 2019/074257 5)KIM, Ji Hyun
(61) Patent of Addition to Application ‘NA 6)PARK, Ji Yoon
Number :NA 7)LEE, Da Som

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed is an electnic device comprising: a housing; a speaker positioned at a first part of the housing; a microphone pos
a second part of the housing; a touch screen display positioned at a third part of the housing; a communication eiroest jpasl
thehousing or attached to the housing; a processor positioned inside the housing and operably connected to the speaker, 1
microphone, the display, and the communication circuit; and a memory positioned inside the housing and operably caheec

procesor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016139 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : HORIZONTAL BAR

. e :E04G 7/30, EO4AG |(71)Name of Applicant :

(51) International classification 7132 1)PERI GMBH
(31) Priority Document No :10 2017 218 472.8 Address of Applicant :IP Management RudbDifeselStr. 19
(32) Priority Date :16/10/2017 89264 WeiAenhorn Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0781t| 1)STECK, Tobias

Filing Date :16/10/2018 2)REICHENSBERGER, Alfred
(87) International Publication No ‘WO 2019/076854
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a horizontal bar (2) for horizontally connecting two scaffold posts (7) of a scaffold (1), acpap#esime
part (4) and two heads (5) formed on each end of the centre part (d¢atthe (5) being provided to interlock, in an interlocking
region (8) with one of the scaffold posts (7). According to the invention, at least one of the heads (5) is formed disaevid gept
and/or the centre part (4) and at least one of the heatspf)duced together in one piece from a bending sheet steel piece (4(

No. of Pages : No. of Claims : 1.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016147 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : A PATIENTSPECIFIC ELECTRONIC TEMPLATE FOR USAGE IN CORRECTIVE OSTEOTOMI
FOR TREATING BONE AND JOINT DEFORMITIES

(51) International classification :A61B 17/15 (71)Name of Applicant :
(31) Priority Document No 2017090024 1)HAFEZ, Mahmoud Alm El Din
(32) Priority Date :14/09/2017 Address of Applicant :88 Al-Rabwa Resort, Sheikh Zaye«
(33) Name of priority country :Egypt District P.O. Box 2588 Giza Egypt
(86) International Application No :PCT/EG2018/0000!((72)Name of Inventor :

Filing Date :12/09/2018 1)HAFEZ, Mahmoud Alm EI Din
(87) International Publication No ‘WO 2019/052622
(61) Patent of Addition to pplication .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

This invention relates to patient specific templates for osteotomy is to predetermine the exact direction and degnestybdédos
surgery and to estimate poperative limb alignment which must mimic the physiologic loading to secure favorable clinical ou
The Correction osteotomy using conventional techniqgues may lead to under and over correction. We designed a patient sp
templating technique for dh tibial osteotomy and also for corrective osteotomy of shaft deformities. The technique was appl
unilateral and bilateral high tibial osteotomy and tibial shaft deformity. The patient specific templates are basedami@a@ges

which transferrd to a specific software to construct a 3D model of bone. A virtual planning of the surgery is done to design t
templates which are used to perform the surgery. The 3D printing machine is used to produce the patient specific template

No. of Pages : No. of Claims : ~

The Patent Office Jonal No. 332020 Dated®8/08/2020 35721



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016148 A
(19) INDIA
(22) Date of filing of Applicatbn :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PATIENTSPECIFIC TEMPLATES FOR PEDICAL SCREW INSERTION IN CORRECTIVE
SCOLIOSIS SURGERIES

(51) International classification :A61B 17/17, A61B |[(71)Name of Applicant :
17/88, A61B 17/56 1)HAFEZ, Mahmoud Alm EI Din
(31) Piority Document No 2017090025 Address of Applicant :88 Al-Rabwa Resort, Sheikh Zaye«
(32) Priority Date :14/09/2017 District P.O. Box 12588 Giza Egypt
(33) Name of priority country :Egypt (72)Name of Inventor :
(86) International Application No :PCT/EG2018/0000:| 1)HAFEZ, Mahmoud Alm EIl Din
Filing Date :12/09/2018 2)HAFEZ, Mahmoud Alm EI Din
(87) International Publication No ‘WO 2019/052623
(61) Patenhof Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

This invention relates to a surgical device for the detection of the pedicle screws trajectories of a patiesihgridestcpliosis or
spondylosis correction. The device is a patient specific and has information about screw size and position. The ina@éased L
pedicle screws in scoliosis creates a challenge for accurate and safe placement of screw withindltpedithe scoliosis surge
Patientspecific templates (PST), is an alternative method to guide the surgeons for detecting the positions and trajectaries
screws in scoliosis and spondylosis fixation surgery. This 3D model constructed BIBiiingrocess can be also 3D printed as a
physical model, which can help surgeons to develop an accurate and safe position of pedicle screws and its trajederies Tl
has the ability to customize the placement and the size of each pedicle screarnbidmednique morphology and landmarks of th
vertebrae.

No. of Pages : No. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016149 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : BASE STATION DEVICE AND METHOD FOR PERFORMING PAGING BY SAME BASE
STATION DEVICE, AND TERMINAL DEVICE AND METHOD FOR SUPPORTING PAGING BY SAME TERMINAL DEVIC

:HO4W 68/02, HO4W|(71)Name of Applicant :
(51) International classification 16/28, HO4W 88/08, | 1)SK TELECOM CO., LTD.
HO4W 88/02 Address of Applicant :(Euljiro-2a) 65, Euljiro Junggu
(31) Priority Document No :10-20170122518 |Seoul 04539 Republic of Korea
(32) Priority Date :22/09/2017 (72)Name of Inventor :
(33) Name of priority contry :Republic of Korea 1)NA, Min Soo
(86) International Application No :PCT/KR2018/00047
Filing Date :10/01/2018
(87) International Publication No ‘WO 2019/059463
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisioral to Application Number  :NA
Filing Date ‘NA
(57) Abstact :

The present invention provides a technology for, when paging is performed in an MIMO communication system, improving
efficiency in the communication system by implementing a new paging scheme (method) which enables accurate and fast
without degrading performance while minimizing a signaling load in a wireless section.

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016150 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR CONFIGURING SCHEDULING REQUEST, NETWORK DEVICE AND VHRAL
DEVICE

(51) International classification :HO4L 29/06 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GUANGDONG OPPO MOBILE
(32) Priority Date ‘NA TELECOMMUNICATI ONS CORP., LTD.
(33) Name of priority country :NA Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(86) International Application No :PCT/CN2017/1018¢|Dongguan, Guangdong 523860 China
Filing Date :15/09/2017 (72)Name of Inventor :
(87) Intenational Publication No ‘WO 2019/051765 1)TANG, Hai
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are a method for configuring a scheduling request, a network devicenaltdewice, and a computer storage medium
The method comprises: configuring for a terminal device configuration parameters of a scheduling request respectivehdicay
to each carrier in at least one carrier, wherein the configuration paramedéisasdt one scheduling request are configured for tt
same carrier; and configuring for the terminal device a mapping relation between each logical channel in at least chahogice
and the configuration parameters of at least one scheduling teques

No. of Pages : ZNo. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016152 A
(19) INDIA
(22) Dat of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : AIR CURABLE ETHYLENE/ALPHALEFIN/DIENE INTERPOLYMER COMPOSITION

(71)Name of Applicant :

(51) International classification :B32B 27/00, B32B 1)DOW GLOBAL TECHNOLOGIES LLC

27/32, C08J 5/12 Address of Applicant :2040 Dow Center Midland, MI 4867

(31) Prority Document No :NA U.S.A.
(32) Priority Date ‘NA 2)LYU, Bo
(33) Name of priority country ‘NA 3)SUN, Yabin
(86) International Application No :PCT/CN2017/1048(| 4)HAN, Tao

Filing Date :30/09/2017 5)DUN, Jozef Van
(87) International Publication No ‘WO 2019/061412 6)SHAN, Colin Li Pi
(61) Patent of Addition to Aplation ‘NA (72)Name of Inventor :
Number :NA 1)LYU, Bo

Filing Date ' 2)SUN, Yabin
(62) Divisional to Application Number :NA 3)HAN, Tao

Filing Date ‘NA 4)DUN, Jozef Van

5)SHAN, Colin Li Pi

(57) Abstract :

A composition is composed of (A) an ethylene/alpledin/diene interpolymer; (B) an isocyanate comprising at least two isocya
groups; (C) a TEMPO compound having the Structure (I) and (D) a peroxide. The molar ratio of isocyanate groups of Cd@j
to the functional groups of Component (C) is frof@®to 1.10. A composition is composed of (A) an ethylene/atpdfn/diene
interpolymer; a second compaosition comprising a reaction mixture comprising (B) an isocyanate comprising at least tateisc
groups and (C) a TEMPO compound having the Stradiiy and (D) a peroxide, wherein the molar ratio of isocyanate groups o
Component (B) to the functional groups of Component (C) is from 0.80 to 1.10. In Structure I, R1, R2, R3 and R4 are each
independently selected from H and-C# alkyl groups and Xsia functional group selected from OH and NH2.

No. of Pages : ZNo. of Claims : 1!
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.202017016155 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PHARMACEUTICAL FORMS OF DIAZABICYCLOOCTANE DERIVATIVES AND PROCESS F(
PRODUCING THE SAME

(51) Intenational classification :A61K 9/19, A61K |(71)Name of Applicant :
47/26, A61K 31/43¢| 1)FEDORA PHARMACEUTICAL S INC
(31) Priority Document No :62/563819 Address of Applicant :1162205 Avenue Edmonton, Albert
(32) Priority Date :27/09/2017 T5H 0L9 Canada
(33) Name of priority country ‘U.S.A. 2)MEIJI SEIKA PHARMA CO., LTD.
(86) International Application No :PCT/IB2018/00118|(72)Name of Inventor :
Filing Date :25/092018 1)YANG, Kewei
(87) International Publication No ‘WO 2019/064065
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a pharmaceutical composition and a haiphilis diazabicyclooctane derivative represented b
Compound I, a process for producing the same and methods for using the same. (1)

No. of Pages : ZNo. of Claims : 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016156 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : CRYSTALLINE FORMSF DIAZABICYCLOOCTANE DERIVATIVES AND PRODUCTION
PROCESS THEREOF

(51) International classification :C07D 471/08 (71)Name of Applicant :
(31) Priority Document No :62/563809 1)FEDORA PHARMACEUTICALS INC.
(32) Priority Date :27/09/2017 Address of Applicant :1162205 Avenue Edmonton, Albert
(33) Name of priority country :U.S.A. T5H 0L9 Canada
(86) International Apptation No :PCT/IB2018/0012C| 2)MEINJI SEIKA PHARMA CO., LTD.
Filing Date :25/09/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/064071 1)KAMMERER, Michael
(61) Patent of Addition to Application ‘NA 2)RAN, Frederic
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstact :

The present invention relates to crystalline forms of a diazabicyclooctane derivative represented by Compound |, tfe proce
producing the same and methods for using the same: (1).

No. of Pages : ZNo. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016157 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28832020

(54) Title of the invention : PHARMACEUTICAL FORMS OF DIAZABICYCLOOCTANE DERIVATIVES AND
MANUFACTURING METHOD THEREOF

(51) International classification :C07D 471/08, A61l|(71)Name of Applicant :
31/439 1)FEDORA PHARMACEUTICALS INC.
(31) Priority Document No :62/563803 Address of Applicant :1162205 Avenue Edmonton, Albert
(32) Priority Date :27/09/2017 T5H 0L9 Canada
(33) Name of priority country ‘U.S.A. 2)MEIJI SEIKA PHARMA CO., LTD.
(86) International Application No :PCT/IB2018/00118|(72)Name of Inventor :
Filing Date :25/09/2018 1) KAMMERER, Michael
(87) International Publication No ‘WO 2019/064066 | 2)RAN, Frederic
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a process for producing crystalline and amorphous forms of a diazabicyclooctane derivativ
represented by Compound (1) and methods for priogute same.

No. of Pages : 1No. of Claims : 2
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016160 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ADSORBENT SYSTEM

(51) International classification :BO1D 53/26, BO1D |(71)Name of Applicant :
53/28, GO5D 22/00 | 1)FLOW DRY TECHNOLOGY, INC.

(31) Priority Document No :62/580712 Address of Applicant :379 Albert Road Brookville, OH 45:
(32) Priority Date :02/11/2017 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0568:| 1)FLAUGHER, David, V.

Filing Date :22/10/2018 2)WARD, Jason, K.
(87) International Publication No ‘WO 2019/089249 3)DINKLER, Charles, E., Il
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An adsorbent system including a body having or defining a channel therein, wherein the body is configured to be coupled t
humidity-controlled environment such tha first end of the channel is in selective fluid communication with the ambient envirc
and such that a second end of the channel is in fluid communication with said hwoititlled environment. The system furthe
includes an adsorbent materialthe channel, wherein the channel and adsorbent material are configured such that inlet fluid
from the first end to the second end through the channel is flowable over the adsorbent material, and such that fhosetdluid

from the second ent the first end is flowable over a majority of the adsorbent material that is flowable over by the inlet fluid
system also includes a valve system positioned at or adjacent to or in fluid communication with the first end of the channel.

No. of Pages : 1No. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Aoplication :14/04/2020

(21) Application N0.202017016161 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : COLD ROLLED STEEL SHEET AND A METHOD OF MANUFACTURING THEREOF

:C22C 38/00, C21D|(71)Name of Applicant :
. . 8/02, C21D 9/46, 1)ARCELORMITTAL
(51) International classification C22C 38/02, C22C |  Address of Applicant :226, Boulevard d'Avranches-1160
38/04 Luxembourg Luxembourg
(31) Priority Document No :PCT/IB2017/05703|(72)Name of Inventor :
(32) Priority Date :10/11/2017 1)ARLAZAROV, Artem
(33) Name of priority country :France 2)ARLAZAROQV, Artem
(86) International Application No :PCT/IB2018/0586¢€
Filing Date :05/11/2018
(87) International Publication No ‘WO 2019/092578
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A cold rolled heat treated steel sheet having a composition comprising of the following elements, expressed in pereaitdge

0.1 % = Carborr 0.5 %, 1 % = Manganese = 3.4 %, 0.5 % = Silicon = 2.5 %, 0.03 % = Aluminum = 1.5 %, 0% = Sulfur = 0.!
0.002 % = Phosphorus = 0.02 %, 0% = Nitrogen = 0.01 % and can contain one or more of the following optional elements |
Chromium =1 %, 0.00% = Molybdenum = 0.5 %, 0.001 % = Niobium = 0.1 %, 0.001 % = Titanium = 0.1 %, 0.01 % = Copg
%, 0.01 % = Nickel = 3 %, 0.0001 % = Calcium = 0.005 %, 0% = Vanadium = 0.1 %, 0% = Boron = 0.003 %, 0% = Cerium:
0% = Magnesium= 0.010 %, 0% = Zirdam= 0.010 %, the remainder composition being composed of iron and unavoidable

impurities caused by processing, the microstructure of said steel sheet comprising in area fraction, 10 to 30% RegiiteabAui
85% Bainite, 1 to 20% Quenched Marteasand less than 30% Tempered Martensite.

No. of Pages : 1No. of Claims : 1’
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016162 A
(19) INDIA
(22) Date of filing of Application :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING AN ALERT ON DELIVERING DIGITAL CONTENT

(51) International classification ‘HO4L 5/00, GO6F | (71)Name of Applicant :
3/00, G06Q 30/02 1)PARKS, Charley
(31) Priority Document No :62/570359 Address of Applicant :4105 Oak Creek Drive Austin, Texs
(32) Priority Date :10/10/2017 78727 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0551¢| 1)PARKS, Charley
Filing Date :10/10/2018
(87) International Publication No ‘WO 2019/075025
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Thepresent invention discloses a system and method for providing an alert on delivering a digital content such as whetiran
digital content is imminent, for example, the beginning of a play during a football game, to direct the focus of one/@wase
towards the digital content. The present invention is further configured to embed a commercial message in conjunctaalenxitt
on directing the focus of the viewers. The system is adapted to activate the alert either manually or autofatilbatiythe systen
is optionally implemented with an artificial intelligence (Al) system, which is trained using deep learning to recogmimedpeate
time to automatically trigger the alert/commercial message sequence. The Al system coul@édd®yrainnitoring the manual
control of alert activation.

No. of Pages : 1No. of Claims : 2
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/04/2020

(21) Application N0.202017016163 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : METHODS AND COMPOSITIONS FOR DETECTING AND TREATING ENDOMETRIOSIS

:C12Q 1/68, C12N
15/113, A61K 31/00

(51) International clagfécation AG1K 31/7105, GOl

33/50
(31) Priority Document No :62/552365
(32) Priority Date :30/08/2017
(33) Name of priority country ‘U.S.A.
(86) International Application No ‘PCT/US2018/04@4¢
Filing Date :29/08/2018
(87) International Publication No ‘WO 2019/046494
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(71)Name of Applicant :

1)DOT LABORATORIES, INC.

Address of Applicant :1700 North Point Street, #308 San

Francisco, California 94123 U.S.A.

2)YALE UNIVERSITY
(72)Name of Inventor :

1)BOWERMAN, Heather

2)TAYLOR, Hugh

(57) Abstract :

The present disclosure provides imprdveethods of providing endometriosis testing to patients, as well as improved method:

monitoring and adjusting endometriosis treatments.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/04/2020

(21) Application N0.202017016164 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : METASTABLE BATE MIXING

:BO1F 3/12, BO1F
15/04, C12N 11/02,

(51) International classification C12P 17/06, FO4B

(71)Name of Applicant :
1)NCH LIFE SCIENCES LLC
Address of Applicant :2727 Chemsearch Boulevard Irving

9/105 Texas 75062 U.S.A.
(31) Priority Document No :62/568007 (72)Name of Inventor :
(32) Priority Date :04/10/2017 1)CHURCH, Jordan E.
(33) Name of priority country ‘U.S.A. 2)EVERETT, Gabriel F. K.
(86) International ApplicatiotNo :PCT/US2018/0543¢| 3)GREENWALD, Charles J.
Filing Date :04/10/2018 4)LANEY, Christopher J.
(87) International Publication No ‘WO 2019/070992 5)PALOIAN, Michael
(61) Patent of Addition to Application ‘NA 6)PRUITT, Judith G.
Number :NA 7)ROSMARIN, Amanda K.
Filing Date ‘ 8)SCHUSTER, Michael J.
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Metastable state spore incubation mixing systems are described. An example system includes a spore container to store s
nutriert container, an arrangement of valves and tubes, a reciprocating pump, a mixing tube, and a holding tank. In a draofi
the system, a controller can control the reciprocating pump to draw a ratioed volume of the spores, the nutrients {faotigiatie
valves and tubes. During an expelling phase of the system, the controller can control flow control valves to direcs timets@oris
and water through the mixing tube and into the holding tank. The controller can also direct a heatéh¢onfigtire in the holding
tank to a predetermined temperature. Once the mixture reaches the temperature, the controller can also direct thaughstéem
number of other phases of operation, including cooling and purging phases.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016165 A
(19) INDIA
(22) Date of filing of Applicatio :14/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : TERMINAL DEVICE, BASE STATION DEVICE, AND COMMUNICATION METHOD

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No 2017203694 1)SHARP KABUSHIKI KAISHA
(32) Priority Dae :20/10/2017 Address of Applicant :1, Takurtiho, Sakaku, Sakai City,
(33) Name of priority country :Japan Osaka 5908522 Japan
(86) International Application No :PCT/JP2018/0390(| 2)FG INNOVATION COMPANY LIMIT ED
Filing Date :19/10/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/078356 | 1)SUZUKI, Shoichi
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

This terminal device receives a message including setting information for a set of downlink bandwidth parts (BWPSs) etitb ee
primary cell, deactivates a downlink BWP activatechia primary cell, and activates any one of the downlink BWPs in the set ¢
downlink BWPs with respect to the primary cell, wherein the deactivation and the activation are based on informatiowy iadic:
activated downlink BWP included in the message.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016185 A
(19) INDIA
(22) Date of fiing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DEVICE AND METHOD FOR RESTARTING AN INTERNAL COMBUSTION ENGINE DURING
COASTING BY USING THE INERTIA OF THE MOVING VEHICLE

. i :FO2N 5/04, FO2N |(71)Name of Applicant :

(51) International classifi¢en 11/08, B6OW 30/18 1A ARIC, Damir
(31) Priority Document No :P20171460A Address of Applicah:Osjecka 4 52100 Pula Croatia
(32) Priority Date :28/09/2017 (72)Name of Inventor :
(33) Name of priority country :Croatia 1)A ARIC, Damir
(86) International Application No :PCT/HR2018/00001

Filing Date :14/09/2018
(87) Internéional Publication No ‘WO 2019/064034
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

After having shut down the engine during the motion of the vehicle, it is possible to restart the engine mechanicadjythey usin
inertial force of the vehiclen motion and the existing transmission mechanism. When the clutch pedal is completely releasec
when the stopped engine is driven by the inertia force of the vehicle, the supply of fuel and the ignition of the aituiwehrei
enabled for restartqithe engine. By applying it on motor vehicles the consumption of fuel and the emission of polluting subs
and C02 are diminished.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016191 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR LISTHNG TO PDCCH, AND TERMINAL DEVICE

(51) International classification :HO4W 24/00, HO4W|(71)Name of Applicant :
88/02 1)GUANGDONG OPPO MOBILE
(31) Priority Document No ‘NA TELECOMMUNICATIONS CORP., LTD.
(32) Priority Date :NA Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(33) Name of priority country :NA Dongguan, Guangdong 523860 China
(86) International Application No :PCT/CN20%/11168!|(72)Name of Inventor :
Filing Date :17/11/2017 1)TANG, Hai
(87) International Publication No ‘WO 2019/095294
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are a method for listening to a PDCCH, aterminal device. The method comprises: when a terminal device listens
physical downlink control channel PDCCH, activating or reactivating a first timer; on the basis of the position of tine erfidhi
first timer on a first time unit, the ternahdevice determines that the terminal device enters a discontinuous reception DRX O
or continues to listen to the PDCCH; the first time limit is a time period used by the terminal device for listenindiGGthvé Bnd
the DRX OFF state refers #ostate in which the terminal device does not listen to the PDCCH. The method in the embodime
present invention ensures that the terminal device continues to be in an active period even if the terminal devicdaabetinues
scheduled in a timegpiod after the end time of the first timer, and continually monitors the PDCCH in the configured active p
effectively increasing the success rate of data transmission.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/04/2020

(21) Application N0.202017016193 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : UTILITY POWER DISTRIBUTION BRANCH MANAGEMENT SYSTEM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Nameof priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisonal to Application Number
Filing Date

:H02J 13/00, GO6F
17/30, HO2H 3/00,
HO4B 3/54, HO4L
9/18

:62/559326
:15/09/2017
‘U.S.A.
:PCT/CA2018/05114
:14/09/2018

‘WO 2019/051607
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)LUI, Cheuk Kwan

Address of Applicant :6536 Broadway Burnaby, British

Columbia V5B 2Y5 Canada
(72)Name of Inventor :
1)LUI, Cheuk Kwan

(57) Abstract :

There is provided a system for assigning power to a plurality of smart appliances. The system includes a plurality ofegmart «
assemblies. Each of the smart outlet assemblies is paired to and in electrical communication with a respective onet of the s
appliances. The system includes at least one smart breaker assembly in electrical communication with the smart oudet &g
system includes a master server in communication with the smart breaker assembly. The system includes distribwed skdai
exchange data among the smart outlet assemblies, the smart breaker assembly, and the master server. The masteveidgrver
assign power to respective ones of the smart appliances via the smart breaker assembly based on the datar I§¢necmia

unreachable, the smart breaker assembly is configured to selectively assign power to the smart appliances basedemotts. d
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016208 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METBD FOR TRANSMITTING INFORMATION, TERMINAL DEVICE AND NETWORK DEVICE

(51) International classification :HO4W 72/04, HO4W|(71)Name of Applicant :
88/02, HO4W 88/08 | 1)GUANGDONG OPPO MOBILE
(31) Priority Document No ‘NA TELECOMMUNICATIONS CORP., LTD.
(32) Priority Date :NA Address of Applicant :No. 18 Haibin Road, Wusha, Chan
(33) Name of priority country :NA Dongguan, Guangdong 523860 China
(86) InternationaApplication No :PCT/CN2018/0820z|(72)Name of Inventor :
Filing Date :04/04/2018 1)LIN, Yanan
(87) International Publication No ‘WO 2019/191982
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disdosed in embodiments of the present application are a method for transmitting information, a terminal device and a net\
device, wherein the method comprises: if at least two first physical uplink control channel (PUCCH) resources amortyg afplu
first PUCCH resources that are used for carrying channel state information (CSI) partially overlap in a time domain, caord
second PUCCH resource used for transmitting conflict CSl, a terminal device determining target CSI to be reported to a ne
device; and the terminal device reporting the target CSI to the network device by means of the second PUCCH resource.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016215 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SALTS OF PYRROLOTRIAZINE DERIVAYES USEFUL AS TAM INHIBITORS

(51) International classification :C07D 487/04, A61F|(71)Name of Applicant :
35/00, A61K 31/53 1)INCYTE CORPORATION
(31) Priority Document No :62/564070 Address of Applicant :1801 Augustine G0ff Wilmington,
(32) Priority Date :27/09/2017 Delaware 19803 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0529Z| 1)JIA, Zhongjiang
Filing Date :26/09/2018 2)WU, Yongzhong
(87) International Publication No ‘WO 2019/067594 3)PAN, Yongchun
(61) Patent of Addition to Application NA 4)ZHOU, Jiacheng
Number :NA 5)LI, Qun
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abgract :

The present application provides salt forms edN4-Amino-7-(1- isobutyrylpiperidin4d-yl)pyrrolo[1,2-f][1,2,4]triazin-5-yl)phenyl)
1- isopropyt2,4-dioxo-3-(pyridin-2-yl)-1,2,3,4tetrahydropyrimidines- carboxamide (I) and N4-(4-Amino-7-(1-isobutyrylpiperidin
4-yl) pyrrolo[1,2f][1,2,4]triazin-5-yl)phenyl} 1-isopropyt2,4-dioxo-3- phenytl,2,3,4tetrahydropyrimidines-carboxamide (I1),
which are useful as inhibitors of TAM kinases, as well as processes and intermediates related thereto.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016216 A
(19) INDIA
(22) Date of filig of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : STRUCTURAL MATERIAL

:B23K 31/00, B23K |(71)Name of Applicant :
(51) International classification 11/11, B62D 25/00,| 1)NIPPON STEEL CORPORATION
B23K 103/04 Address of Applicant 4, Marunouchi Zzhome, Chiyod&u,
(31) Priority Document No :NA Tokyo 1008071 Japan
(32) Priority Dae :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)HIROSE, Satosi
(86) International Application No :PCT/JP2017/0394.| 2)HAMADA, Koichi
Filing Date :31/10/2017 3)FUJIMOTO, Hiroki
(87) International Publication No ‘WO 2019/087310 | 4)OKADA, Tohru
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided is a structural material comprising a steel sheet with a tensile strength of 980 MPa or greater stacked gna/étdiregl |
with another metal sheet, such thateldinginduced fracture originating around a weld is less liable to occur. The structural rr
(10, 10a, 10b, 10c) is constituted by a first member (1) which is a steel sheet with a tensile strength of 980 MPa arsgzatdr
member (2) which ia metal sheet stacked on the first member (1), a plurality of welds (3, 31, 32), and a plurality of heat affe
zones (5, 51, 52) formed around each of the plurality of welds (3, 31, 32) and having a Vickers hardness of 50 HVthagrewese
Vickershardness of the first member. A pair of end parts (4, 4) of the first member (1) are provided between adjacent heat
zones (5, 51, 52). The pair of end parts (4, 4) of the first member between the adjacent heat affected parts (5, Bd,iBa) exte
direction traversing a line (LC1) joining adjacent welds (3, 31, 32).
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(12) PATENT APPLICATIONPUBLICATION (21) Application No.202017016217 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD FOR IMPROVING THE COOLING CAPACITY OF A GAS SOLIDS OLEFIN
POLYMERIZATION REACTOR

(51) International classification :CO8F 2/01, CO8F | (71)Name of Applicant

10/00 1)BOREALIS AG
(31) Priority Document No :17202389.7 Address of Applicant :Wagramer StrasselB71220 Vienna
(32) Priority Date :17/11/2017 Austria
(33) Name of priority country ‘EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0792:| 1)WEICKERT, GAvanter
Filing Date :25/10/2018 2)PRINSEN, Eric-Jan
(87) International Publication No ‘WO 2019/096557 3)NYFORS, Klaus
(61) Patent of Addition to Application ‘NA 4)ELOVAINIO, Erno
Number :NA 5)KANELLOPOULOQOS, Vasileios
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention reks to a method for improving the cooling capacity of a gas solids olefin polymerization reactor by s
the fluidization gas and returning part of the fluidization gas to the reactor into the bottom zone of the reactor anohanotiiee
fluidization gas directly into the dense phase formed by particles of a polymer of the at least one olefin suspended in an up
flowing stream of the fluidization gas in the middle zone of the reactor.

.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016220 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date 28/08/2020

(54) Title of the invention : DETERGENT COMPOSITIONS COMPRISING POLYPEPTIDE VARIANTS

(51) International classification ‘C12N 9/22, C11D | (71)Name of Applicant :

3/386 1)THE PROCTER & GAMBLE COMPANY

(31) Priority Document No :17199032.8 Address of Applicant :One Procter & Gamble Plaza
(32) Priority Date :27/10/2017 Cincinnati, Ohio 45202 U.S.A.
(33) Name of priaty country :EPO (72)Name of Inventor :
(86) International Application No :PCT/US2018/0576Z| 1)BEIER, Lars

Filing Date :26/10/2018 2)GORYI, Klaus
(87) International Publication No ‘WO 2019/084350 3)OESTERGAARD, Lars, Henrik
(61) Patent of Addition to Application ‘NA 4)GIGER, Lars
Number :NA 5)JOHANSEN, Annette, Helle

Filing Date ' 6)ABEL, Gernot, J.
(62) Divisional to Aplication Number  :NA 7)LANT, Neil, Joseph

Filing Date ‘NA
(57) Abstract :

Detergent compositions comprising polypeptide variants and methods of cleaning and/or treatment of surfaces using su
compositions, and fabric treatment compositions comprising polypeptide variants. The compositions may comprise surfact:
anionic, nonionic and/or cationic.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016227 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : CONTINUOUS PROCESSES FOR THE MANUFACTURE OF CELOCOXIB

(51) International classification :C07D 23/16, A61K|(71)Name of Applicant :
31/415, A61P 19/0z[ 1)UNIVERSITY OF PRETORIA
(31) Priority Document No :2017/06552 Address of Appltant :Lynnwood Road Hillcrest 0002 Pretc
(32) Priority Date :29/09/2017 South Africa
(33) Name of priority country :South Africa (72)Name of Inventor :
(86) International Application No :PCT/IB2018/0572¢| 1)RILEY, Darren
Filing Date :21/09/2018 2)SCHOLTZ, Chantal
(87) InternationaPublication No ‘WO 2019/064139
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A continuous process for the manufacture of celecoxib includes reacting a stream of a first solutietlyldcetophenone in a fir
organic solvent and a stream of a second solution of ethyl trifluoroacetate in a second organic solvent in a firsttheagtesémce
of a base at a first reaction temperature of between 45°C and 90°C and at a first reasgioe podorm 4,4 Zrifluoro-1-(4-
methylphenyl)butand,3-dione. The first reaction pressure prevents boiling inside the first reactor. A stream of a first reactor
from the first reactor is continuously withdrawn, the first reactor product ingualisolution of 4,4 Zrifluoro-1-(4-
methylphenyl)butand,3-dione in the first organic solvent and the second organic solvent. A stream of the first reactor produ
stream of a third solution of {8ulfamoylphenyl)hydrazine hydrochloride in a thindjanic solvent are reacted in a second reactc
second reaction temperature of between 80°C and 110°C and at a second reaction ressure to form celecoxib. The second
pressure prevents boiling inside the second reactor. A stream of a semtiod peoduct is continuously withdrawn from the seco
reactor, the second reactor product including a solution of celecoxib in organic solvent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016228 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : CIRCUI ARRANGEMENT AND POWER ELECTRONIC CONVERTER CIRCUIT

(51) International classification :HO3K 17/16 (71)Name of Applicant :
(31) Priority Document No :10 2017 125 548.6 | 1)SMA SOLAR TECHNOLOGY AG
(32) Priority Date :01/11/2017 Address of Applicant :Sonnenallee 1 34266 Niestetal Ger
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Applicatin No :PCT/EP2018/0797¢| 1)FRIEBE, Jens

Filing Date :31/10/2018 2)PRIOR, Oliver
(87) International Publication No ‘WO 2019/086501 3)WAPPLER, Thomas
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a ciit@arrangement (1), which comprises a power semiconductor (PS) switch (2) having a control
connection (3), a reference potential connection (4) and a controlled connection (5), a freewheeling diode (6), a stioad@)inc
having a winding (10) betweenfirst inductor connection (8) and a second inductor connection (9), and a core (11) and a dri\
circuit (12). The storage inductor (7) is configured to conduct a current flowing via the PS switch (2) and the drivét Zjrisui
configured to actuatéhe PS switch (2) by means of the control connection (3) thereof. In the circuit arrangement (1), the con
connection (5) of the PS switch (2) is connected to a first connection point (13), the reference potential connecti@nR&) ©fitc
(2) is connected to a connecting point (14) and the connecting point (14) is connected to a second connection point (15) vie
freewheeling diode (6). The freewheeling diode (6) is oriented from the connecting point (14) to the second connedti® ipoir
the blocking direction. The connecting point (14) is furthermore connected to the first inductor connection (8) anddhediextor
connection (9) is connected to a third connection point (16). A reduction in disturbing currents on account af capatitances i
thus made possible. In the circuit arrangement (1), a reference potential connection (17) of the driver circuit (12}ésl ¢orthe
third connection point (16) directly or via an impedance (32), and a further winding (18) is irtiuctiupled to the winding (10) c
the storage inductor (7) via the core (11). The further winding (18) is configured here to carry a signal of the ditv@2ircu
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016229 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title ofthe invention : BUBBLE GENERATOR AND WASHING MACHINE HAVING THE SAME

(51) International classification :DO6F 35/00, DO6F |(71)Name of Applicant :

39/02 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-20170127802 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :29/09/2017 Suwonsi Gyeonggido 16677 Republic of Korea
(33) Name of priority country :Republic d Korea |(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0112¢| 1)CHO, Hwang-mook

Filing Date :21/09/2018 2)LEE, Geonrung
(87) International Publication No ‘WO 2019/066423 3)BANG, Eun-suk
(61) Patent of Addition to Application ‘NA 4)SEO, Dongpil
Number :NA 5)SEO, Eungryeol

Filing Date '
(62) Divisional to ApplicatiolNumber :NA

Filing Date ‘NA
(57) Abstract :

A washing machine having a bubble generator includes a bubble spray part provided at an upper side of a tub and configu
discharge bubbles from a top to a bottoside the tub; a wash liquid jet nozzle provided inside the bubble spray part and con
to jet wash liquid; a blowing fan provided in the bubble spray part and configured to blow air in a direction in whicththquich
jet nozzle jets the washgliid; and a porous plate member provided at a front end of the bubble spray part and including a plt
holes, wherein when the wash liquid jetted from the wash liquid jet nozzle collides with the porous plate member, bubbles ¢
generated.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016230 A
(19) INDIA
(22) Date of filingof Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : DEVICE AND METHOD FOR OPERATING BEAMFORMING IN WIRELESS COMMUNICATIOI
SYSTEM

:HO4W 16/28, HO4W|(71)Name of Applicant :
(51) International classification 16/18, HO4W 24/02,| 1)SAMSUNG ELECTRONICS CO., LTD.
HO4W 2410 Address of Applicant :12%amsungo, Yeongtonegu
(31) Priority Document No :10-20170119790 |Suwonsi Gyeonggido 16677 Republic of Korea
(32) Priority Date :18/09/2017 (72)Name of Inventor :
(33) Name of priority country :Republic of Korea 1)CHANG, Sanghyun
(86) International Application No ‘PCT/KR2017/0147¢| 2)YOON, Sungrok
Filing Date :15/12/2017
(87) International Publication No ‘WO 2019/054575
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a 5th generation (5G) or$@ communication system for supporting a data transmisaterhigher than that of a 4th
generation (4G) communication system such as long term evolution (LTE). According to various embodiments of the prese
disclosure, an operating device connected to at least one base station in a wireless communicaticorsgstes at least one
transmittefreceiver and at least one processor connected to the at least one transceitter, wherein the at least one processo
determine a coverage formed by beams of the at least one base station and change adteantopfguration for the at least on
base station when the number of beams, which can be provided to a terminal, is greater than or equal to a threshatttzune
terminal is positioned outside the coverage. This study was conducted with ploet sxighe CrosdMinistry Giga KOREA Project b
the government (Ministry of Science, Technology and Information) in 2017 (No. GK17N0100, Development of Millimeter W
Mobile Communication System).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016231 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SYSTEMS AND METHODS FOR IDENTIFYING A DATA COMPROMISE SOURCE

:G06Q 20/18, G06Q|(71)Name of Applicant :
(51) International classification 20/38, G06Q 20/40,| 1)MASTERCARD INTERNATIONAL INCORPORATED
G06Q 20/20 Address of Applicant :2000 Purchase Street Purchase, N’
(31) Priority Document No :15/794899 10577 U.S.A.
(32) Priority Date :26/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)MERZ, Christopher John
(86) International Application No :PCT/US2018/05214| 2)ALLBRIGHT, Joshua A.
Filing Date :21/09/2018
(87) International Publication No ‘WO 2019/083654
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A compromise detection computing deviseconfigured to receive transaction data associated with a set of transactions perfo
a plurality of merchants, each transaction conducted using a payment device, identify a first merchant, and gendratey list «
payment device that was usecctinduct a transaction at the first merchant. The compromise detection computing device is f
configured to monitor subsequent transaction activity associated with each payment device on the list, and generatexg frau
score for each payment degibased upon the activity. The compromise detection computing device is further configured to &
fraud report records associated with any payment device on the list, generate an implication score for the first mecthpontih
fraud proxy scor@nd the fraud report records, and, when the first implication score meets a first criteria, automatically trans
alert message to a receiving party.
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(12) PATENT APPLICATION PUBLICATION (21) Application N.202017016236 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : IMAGE GENERATION/RECORDING/DISPLAY DEVICE FOR MOVING BODY, AND PROGRAI

:GO6T 13/20, GO6T |(71)Name of Applicant :
(51) International classification 15/50, GO7C 5/00, | 1)CANDERA JAPAN INC.
HO4N 7/18 Address 6Applicant :415-7, Nishishinjuku, Shinjukeku
(31) Priority Document No 2017192431 Tokyo 1600023 Japan
(32) Priority Date :02/10/2017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)FUEKI Kazumasa
(86) International Application No :PCT/JP2018/0367! 2)TAKAHASHI Noboru
Filing Date :01/10/2018
(87) International Publication No ‘WO 2019/069875
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

[Problem] To provide information in an easterunderstand format when displaying, as an imagegtiv@onment around a self
driven moving body, and even when recording the travel state of the moving body, to be able to record using less stitsage ¢
[Solution] This disclosure provides a moving body position information recognition/display devicgha travel state acquisition
unit that acquires information pertaining to the travel state of the host moving body, the information including thegmosgpeed
of the host moving body; an object information acquisition unit that acquires infompegrtaining to a plurality of objects, the
information including other moving bodies present around the host moving body, and the state of a travel lane; a \@rtual spe
construction unit that associates at least the host moving body and each offdlity pfuobjects with a virtual model and disposes
the host moving body and the plurality of objects in a tdiegensional space, on the basis of the information obtained from the
state acquisition unit and the object information acquisition th@teby constructing a virtual space; and a-tivoensional image
generation unit that generates a tsimensional image in which the virtual space is photographed by a virtual camera dispose
virtual space, and outputs the tdonensional image oa display screen, the tadimensional image generation unit adding a
prescribed effect to a display of the virtual model for each of the plurality of objects in thntensional image in accordance w
the speed thereof relative to the host movingypadd generating the twdimensional image.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016237 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/202

(54) Title of the invention : METHOD FOR PREPARINGMETHYLALLYL CHLORIDE FROM 1,2-DICHLOROTERT-
BUTANE

(71)Name of Applicant :
. s :C07C 17/25, CO7C | 1)ZHEJIANG UNIVERSITY

(51) International classification 17/383, CO7C 21/06|  Address of Applicant :N0.866 Yuhangtang Rd, Xihu Distri
(31) Priority Document No :201810134166.0 |Hangzhou, Zhejiang 310058 China
(32) Priority Date :09/02/2018 2)ZHEJIANG HUANGMA TECHNOLOGY CO., LTD.
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/1095¢| 1)CHEN, Zhirong

Filing Date :10/10/2018 2)YIN, Hong
(87) International Publication No ‘WO 2019/153774 3)WANG, Xinrong
(61) Patent of Addition to Application ‘NA 4)JIN, Yifeng
Number :NA 5)ZHAO, Xingjun

Filing Date ' 6)DONG, Nan
(62) Divisional to Application Number :NA 7)ZHANG, Meijun

Filing Date ‘NA 8)YU, Yuanrong

9)ZHANG, Yuejiang

(57) Abstract :

The present invention relates to a noettior preparing anethylallyl chloride from 1,ichlorotertbutane, using 1;8ichlorotert
butane and sodium hydroxide aqueous solution as raw materialsptethiallyl chloride being obtained by eliminating hydroge
chloride by means of reactive digttion in a combinatiortype rectification tower. The lower part of the combinatigpe
rectification tower is a plate tower and the upper part is a packed tower, the top part having an internal reflux coheeusikom
hydroxide aqueous solutionasided from a first plate of the plate tower and thedicBlorotertbutane is added from the middle o
the plate tower. The advantages of the present invention are full conversion of the raw matéicaldr@ertbutane, and the-2
methylallyl chlorice being highly selective.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016238 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of he invention : PREPARATION METHOD FOR HIGBONTENT 2METHALLYL CHLORIDE

(71)Name of Applicant :
. . :C07C 17/10, CO7C | 1)ZHEJIANG UNIVERSITY

(51) International classification 21/067 Address of Applicant :No. 866 Yuhangtang Rd, Xihu Distr
(31) Priority Document No :201810134168.X |Hangzhou, Zhejiang 310058 China
(32) Priority Date :09/02/2018 2)ZHEJIANG HUANGMA TECHNOLOGY CO., LTD.
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/1095¢| 1)YIN, Hong

Filing Date :10/10/2018 2)CHEN, Zhirong
(87) International Publication No ‘WO 2019/153773 3)WANG, Weisong
(61) Patent of Addition to Application ‘NA 4)MA, Xiakun
Number :NA 5)MA, Zhenxiang

Filing Date ' 6)WANG, Yuefen
(62) Divisional to Application Number :NA 7)WAN, Qingmei

Filing Date ‘NA 8)QIAN, Jianfang

9)DONG, Nan

(57) Abstract :

The present invention relates to a preparation method fordaigtent 2methallyl chlorice. the highcontent 2methallyl chloride is
obtained by using a chlorination reaction solution obtained by means of the reaction of isobutene and chlorine as &aftasntha
continuously rectificating the chlorination reaction solution by an isobubtgkicle separation tower, an isocrotyl chloride separat
tower, and a 2nethallyl chloride separation tower, wherein an extractive rectification method is used in the separation of iso
chloride. The present invention has the advantages of a simalblan of rectification towers required for separation, high content
obtained 2methallyl chloride, and low energy consumption.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016255 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SCAFFOLD FLOOR HAVING A CROSSBEAM HAVING SPACED PROFILE SECTIONS FOR
FASTENING A CONNECTING ELEMENT

. . :E04G 1/15, EO4AG |(71)Name of Applicant :

(51) International classificatn 5/08 1)PERI GMBH
(31) Priority Document No :10 2017 218 457.4 Address of Applicant :IP Managent RudoKDieselStraAe
(32) Priority Date :16/10/2017 19 89264 Weissenhorn Germany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0781'| 1)GAISER, AndrA

Filing Date :16/10/2018
(87) International Bblication No ‘WO 2019/076855
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a scaffold floor for a demountable scaffold having a deck board covering and having a crosdbeam
extends along a transverse direction of the deck board covering. The crossmember comprises a connecting element for prou
detachable loathearing fastening of the scaffold floor to a supporting element of the scaffold and comprises an inner profile
andan outer profile section, the profile longitudinal directions of which are each aligned along the deck board coveringgtran:
direction. The outer profile section, seen in a longitudinal direction of the deck board covering, is arranged on ttandatsade
distance from the inner profile section. The connecting element is fastened to the outer profile section with thersigoafedfi
connection and to the inner profile section with the aid of a second joined connection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016257 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : A METHOD OF RECOVERING OLEFINS INSOLUTION POLYMERISATION PROCESS

(51) International classification :CO8F 2/06, CO8F | (71)Name of Applicant :

6/00 1)BOREALIS AG

(31) Priority Document No :17205096.5 Address of Applicant :Wagramer StrasselB71220 Vienna
(32) Priority Date :04/12/2017 Austria
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0821°| 1)AL-HAJ ALIl, Mohammad

Filing Date :22/11/2018 2)ERIKSSON, Erik
(87) International Publication No ‘WO 2019/110316 3)MATHIVANAN, Guhan
(61) Patent of Addition to Application . 4) ReASEANEN, Jukka
Number :NA 5)SLEIJSTER, Henry

Filing Date ' 6)VIJAY, Sameer
(62) Divisional to Application Number  :NA 7)ZITTING, Samuli

Filing Date ‘NA
(57) Abstract :

The present invention relates to a process for removing hydrocarbons comprising the steps of: (A) passing a streaondhts
separator wherein a liquid phase comprising polymer and a vapour phase coexighdBjwing a vapour stream and a concentr
solution stream from the separator; (C) passing at least a part of the vapour stream into a first fractionator; (D)ngitdiratvi
overhead stream and a first bottom stream from the first fraction&dopaésing the first overhead stream to a second fractionat
withdrawing a second overhead stream and a second bottom stream from the second fractionator; (G) passing the second
stream to a third fractionator; (H) withdrawing a third ovethstieam and a third bottom stream from the third fractionator;
characterised in that at least a part of the third bottom stream is withdrawn as a purge stream.
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(12) PATENT APPLICATION PUBLICATION (21) Applicgion N0.202017016258 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : STOKER FURNACE

(51) International classification ‘F23G 5/00, F23G |(71)Name of Applicant :
5/50, F23H 7/08 1)MITSUBISHI HEAVY INDUSTRIES
(31) Priority Document No 2018161818 ENVIRONMENTAL & CHEMICAL ENGINEERING CO.,
(32) Priority Date :30/08/2018 LTD.
(33) Name of priority country :Japan Address of Appltant :42, Minatomirai 4chome, Nishiku,
(86) International Application No :PCT/IP2018/0398'| Yokohamashi, Kanagawa 2200012 Japan
Filing Date :26/10/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2020/044578 | 1)SAWAMOTO Yoshimasa
(61) Patent of Adition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This stoker furnace (1), which comprises a feeder (4), a drying stage (11), a combustion stage (1&@nspstbn stage (13), an
a discharge chute (17), has: a front arch (31) extending from the upper side of the feeder (4) to the upper side gfstiagel i)
or the combustion stage (12); a rear arch (32) extending from the upper side of the eisbbtrdl7) to the upper side of the pos
combustion stage (13) or the combustion stage (12); and a square tubular furnace wall (33) that guides and dischargges ext
generated by the combustion of an object (B) to be incinerated, wherein theslagiad11) is disposed to be inclined such that :
downstream side thereof in a transport direction faces downward, the combustion stage (12) is disposed to be incletesl suc
downstream side thereof in the transport direction faces upward, and tleepimistion stage (13) is disposed to be inclined suc
that a downstream side thereof in the transport direction faces upward, so that the main surface of each of the diydngtetage
combustion stage (12), and the postnbustion stage (13) facesmain combustion part (M) created above the combustion stage
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/04/2020

(21) Application N0.202017016268 A

(43) Publiation Date : 28/08/2020

(54) Title of the invention : MEDICAL PRESSURE THERAPY DEVICE AND COMPONENTS THEREOF

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priotly country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional toApplication Number
Filing Date

:A61H 9/00
:62/565449
:29/09/2017
‘U.S.A.
:PCT/IB2018/05761
:01/10/2018

‘WO 2019/064288
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)OTIVIO AS
Address of Applicant :Drammensveien 13@R77 Oslo

Norway

(72)Name of Inventor :
1)LAASANEN, Juho
2)TUONONEN, Sanna
3)RANTANEN, Petri
4)RASMUSSEN Joachim
5)ERLANDSEN, Andreas
6)PETTERSEN, Jakob
7)ANDRESEN, Marius
8)MATHIESEN, lacob
9)KRISTIJANSSON, Arnar
10)ELDERSTIERN, Jonas
11)ULVEGARD, Hannes
12)BRAKHYA, Ronny
13)AXELSSON, Robert

(57) Abstract :

A pressure therapgevice (100)includes a pressure chamber (110),an inflatable padding(140),a seal (150),and a
positioningmechanism (172). The pressure chamber (110)has an opening(120)arranged for admittingthe inflatable paddiag
limbof a user. The inflatable paddif140)is inflatable in order to enclose and fix the limb in position. The seal (150)covers the
opening (120),including the inflatable padding(140)and the limbin order to seal the pressure chamber (140)from ambiketiat
pressure. A pump unit (190)sovided to generate a na@mospheric pressure within the pressure chamber (110),and includes
valve system (210)and a piston (200)with safetyrelease features for preventingunsafe pressure levels.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016269 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : OVERRUNNING CLUTCH FOR AN ENGINE STARTER ADAPTER

:FO2N 15/02, FO2N |(71)Name of Applicant :
(51) International classification 15/06, F16H 55/24, | 1)HARTZELL ENGINE TECHNOLOGIES, LLC
FO2N 15/04 Address of Applicant :2900 Selma Hwy Montgomery,
(31) Priority Document No :15/713898 Alabama 36108 U.S.A.
(32) Priority Date :25/09/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)QUAVE, Richard F.
(86) International Application No ‘PCT/US20185029:
Filing Date :10/09/2018
(87) International Publication No ‘WO 2019/060161
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A device for operatively connecting an engine starter to an engine where theirolgides an engine crankshaft and the engine
starter has a starter shaft with a length and a worm, or worm screw, of a worm drive spaced radially from the startdvadiczpde
within the length of the shaft is described herein. The device comproanigeisn gear assembly as operatively attached to the <
adapter shaft. The a worm gear assembly includes a worm gear, or worm wheel, positioned to engage the worm and an ov
clutch positioned radially between the worm gear and the startereadapft and operatively engaging the starter adapter shaft.

No. of Pages : 1No. of Claims : 2.

The Patent Office Jonal No. 332020 Dated®8/08/2020 35755



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016271 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) PublicatiorDate : 28/08/2020

(54) Title of the invention : HETEROLOGOUS BIOSYNTHESIS OF NODULISPORIC ACID

:C12P 1/02, AOIN |(71)Name of Applicant :
. . 63/04, C12N 15/09,| 1)VICTORIA LINK LIMITED
(51) International classification C12N 15/52, C12R Address of Applicant :Rankine Brown Building 21 Kelburr
1/645 Parade Kelburn Wellington, 6012 New Zealand
(31) Priority Document No 2017903956 (72)Name of Inventor :
(32) Priority Dde :29/09/2017 1)NICHOLSON, Matthew Joseph
(33) Name of priority country :Australia 2)KESSANS, Sarah Adeline
(86) International Application No :PCT/IB2018/05752| 3)PARKER, Emily Jane
Filing Date :28/09/2018 4)BUSTAMANTE RODRIGUEZ, Leyla Yolanda
(87) International Publication No ‘WO 2019/064243 | 5)SCOTT, David Barry
(61) Patent of Addition to Application ‘NA 6)VAN DE BITTNER, Kyle Cornelius
Number :NA 7)VAN DOLLEWEERD, Craig John
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

Noddisporic acids (NAs) comprise a group of indole diterpenes known for their potent insecticidal activities; however, lsissy
of NAs by its natural producer, Hypoxylon pulicicidum (Nodulisporium sp.) is exceptionally difficult to achieve. The ¢diémtifof
genes responsible for NA production could enable biosynthetic pathway optimization to provide access to NAs for commer:
applications. Obtaining useful quantities of NAs using published fermentations methods is challenging, making gene tutiek
an undesirable method to confirm gene function. Alternatively, heterologous gene expression of H. pulicicidum genesabas
host species like Penicillium paxilli provides a way to rapidly identify the function of genes that play a réldioshnthesis. In thi
work, we identified the function of four secondangtabolic genes necessary for the biosynthesis of nodulisporic acid F (NAF)
reconstituted these genes in the genome of P. paxilli to enable heterologous production of NsAfeifirgy tisi.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016272 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention IN SITU RAMAN SPECTROSCOPY SYSTEMS AND METHODS FOR CONTROLLING PROCES
VARIABLES IN CELL CULTURES

(51) International classification :GO1N 21/65 (71)Name of Applicant :
(31) Priority Document No :62/572828 1)REGENERON PHARMACEUTICALS, INC.
(32) Priority Date :16/10/2017 Address of Applicant :777 Old Saw Mill River Road
(33) Name of priority country :U.S.A. Tarrytown, New York 10595707 U.S.A.
(86) International Application No :PCT/US2018/0558:|(72)Name of Inventor :
Filing Date :15/10/2018 1)CZETERKO, Mark
(87) International Publication No ‘WO 2019/079165 2)DEBIASE, Anthony
(61) Patent of Addition to Application ‘NA 3)PIERCE, William
Number :NA 4)CONWAY, Matthew
Filing Date ’
(62) Divisional to ApplicatiolNumber :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides in situ Raman spectroscopy methods and systems for monitoring and controlling one oessc
variables in a bioreactor cell culture in order to improredpct quality and consistency. The methods and systems utilize in sit
Raman spectroscopy and chemometric modeling techniques faimmeassessments of cell cultures, combined with signal
processing techniques, for precise continuous feedback and pmedgitive control of cell culture process variables. Through th
of realime data from Raman spectroscopy, the process variables within the cell culture may be continuously or intermitten
monitored and automated feedback controllers maintaiprbeess variables at predetermined set points or maintain a specific
feeding protocol that delivers variable amounts of agents to the bioreactor to maximize bioproduct quality.
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(12) PATENT APPLICATION PUBLICATON (21) Application N0.202017016273 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : GLAS8ASED ARTICLES WITH SECTIONS OF DIFFERENT THICKNESSES

(51) International clasification :C03C 21/00, B01J |(71)Name of Applicant :
47/00, CO3C 3/097 | 1)CORNING INCORPORATED
(31) Priority Document No :62/570344 Addressof Applicant :1 Riverfront Plaza Corning, New Yol
(32) Priority Date :10/10/2017 14831 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/05501] 1)UKRAINCZYK, Ljerka
Filing Date :09/10/2018 2)RAI, Rohit
(87) International Publication No ‘WO 2019/074928
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Glassbased articles having sections of different thicknesses where a maximum central tension in sdttiomes less than that o
thicker section. The articles comprise an alkali metal oxide having a independent nonzero concentrations that varyaaibag a
portion of the thickness of each section. Consumer electronic products may comprise thasglidsaticles having sections of
different thicknesses.

No. of Pages : ZNo. of Claims : 2

The Patent Office Jonal No. 332020 Dated®8/08/2020 35758



(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016275 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Dee : 28/08/2020

(54) Title of the invention : METHODS AND DEVICES FOR PROCESSING AND TRANSMITTING BEAM TRACKING
REQUEST

(51) International classification :HO04B 7/005 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NEC CORPORATION
(32) Priority Date :NA Address of Applicant 4, Shiba 5chome Minateku, Tokyo
(33) Name of priority ountry :NA 108-8001 Japan
(86) International Application No :PCT/CN2017/10367| 2)YUAN, Fang

Filing Date :27/09/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/061073 1)YUAN, Fang
(61) Patent of Addition to Application ‘NA 2)YUAN, Fang
Number :NA 3)WANG, Gang

Filing Date '
(62) Divisional to Applicabn Number  :NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the present disclosure relate to a method, terminal device and apparatus for processing a beam trackinta
method, network device and apparatus for transmitting a beam tracking request. In an embodimpr¢sénthdisclosure, the
method of processing a beam tracking request may include receiving a beam tracking request containing beam identificatic
information; transmitting a confirmation as a response to the beam tracking request; and performing an opgegponding to tr
beam tracking request if an acknowledgement is transmitted as the confirmation. With embodiments of the present disclosi
possible to provide a solution with a reduced latency while keeping beam operation reliabilityisvitmipbrtant especially for urge
cases.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/04/2020

(21) Application N0.202017016276 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : PRODRUGS OF SUBSTITUTED TRIAZOLE DERIVATIVES AND USES THEREOF

(51) International classification

:CO7F 9/09, A61P
9/00, CO7D 401/14

(71)Name of Applicant :

1)BAYER AKTIENGESELLSCHAFT

Address of Applicant :KaiséWilhelm-Allee 1 51373

Leverkusen Germany

2)BAYER PHARMA AKTIENGESELLSCHAFT
(72)Name of Inventor :

1)COLLIN -KROEPELIN, Marie -Pierre

2)KOLKHOF, Peter

3)NEUBAUER, Thomas

(31) Priority Document No :17197935.4
(32) Priority Date :24/10/2017 ggg%isy;%é%hamal
(33) Name 6priority country :EPO 6)WITTWER Matthias. Beat
(86) International Application No :PCT/EP2018/0783¢ 7)SCHMECK, Carsten’
Filing Date :17/10/2018 8)WASNA|RI§ Pierre
(87) International I?L_Jblication l\_lo _ ‘WO 2019/081292 9)SCHIRMER, Heiko
g\(liulr)nlsg;cent of Addition to Application ‘NA 10)CERNECKA, Hana.
Filing Date ‘NA ig_l[_)lRN%EBl_l\'IER Karoline
e I . , Hanna
(62) '[:)ii\ilésg?;;o Application Number mﬁ 13)BUCHMUELLER, Anja
’ 14)MONDRITZKI, Thomas
15)KRETSCHMER, Axel
16)LUSTIG, Klemens
17)FRICKE, Robert
18)LEVILAIN, Guillaume
19)KRENZ, Ursula
20)WITOWSKI, Norbert
(57) Abstract :

The present invention relatesgmdrugs of Y{3-(4-chlorophenyl5-oxo-4-[(2S)-3,3,3trifluoro- 2-hydroxypropyl]-4,5-dihydro- 1H-
1,2,4triazot1-yl Jmethyl}1- [3-(trifluoromethyl)}pyridin-2-yl] - 1H-1,2,4triazole’5-carboxamide, 4{3-(4-chlorophenylh5-oxo-4-
[(2S)-3,3,3trifluoro-2- hydroxypropyl]-4,5-dihydro- 1H-1,2,4triazot1-yl} methyl)-1- [2-(trifluoromethyl}phenyl]-1H- 1,2,4
triazole5-carboxamide and-g3-(4-chlorophenyh5-oxo-4-[(2S)-3,3,3trifluoro-2- hydroxypropyl]-4,5-dihydro-1H-1,2,4triazol1-
yl} methyl)-1-(3-chloropyridin-2-yl)-1H-1,2,4 triazole 5-carboxamide, to processes for the preparation of such compounds, to
pharmaceutical compositions containing such compounds, and to the use of such compounds or compositions for the treat
prevention of diseaseis, particular for the treatment and/or prevention of renal and cardiovascular diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016277 A
(19) INDIA
(22) Date of filing of Application15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SADDLERIDING TYPE VEHICLE

(51) International classification :FO1N 13/08, B62M|(71)Name of Applicant :
7/02, FO1N 13/00 1)HONDA MOTOR CO., LTD.
(31) Priority Document No 2017181371 Address of Applicant =L, MinamiAoyama 2chome, Minate
(32) Priority Date :21/09/2017 ku, Tokyo 1078556 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0347!| 1)IWATA Masayuki
Filing Date :20/09/2018
(87) International Publication No ‘WO 2019/059258
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This saddleiding type vehicle (11) is provided with: a vehicle frame (12); an engine (28) suspended from the vehicle frame
catalyst (43) which is disposed under the engine (28) and purifies exhaust gas discharged from t({@8g¢nagisikencer (45)
disposed downstream of the catalyst (43) in the flow direction of the exhaust gas; a downstream exhaust pipe (44) dispose
downstream of the catalyst (43) in the flow direction, connected to the silencer (45), and having a ssasflection than the
catalyst (43); and a connection pipe (47) which is sandwiched between the downstream exhaust pipe (44) and the catdlyst:
an expansion chamber (55) having a larger esession than the catalyst (43). Thus, a saddiag type vehicle is provided in whic
the length of the exhaust pipe is sufficient for each cylinder, and which can sufficiently reduce the exhaust pressteardmf/tis
catalyst.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.202017016278 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : WHEEL HUB OF A MOTOR VEHICLE AND RELATED MOTOR VEHICLE WHEEL

. e :B60B 27/00, B60B |(71)Name of Applicant :

(51) Internationatlassification 3/12, B29C 43/18 | 1)PIAGGIO & C. S.P.A.
(31) Priority Document No :102017000106143 Address of Applicant :Viale Rinaldo Piaggio, 256025
(32) Priority Date :22/09/2017 Pontedera, Pisa Italy
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05703| 1)CITTI, Tullio

Filing Date :14/09/2018 2)PETRINI, Francesco
(87) International Publication No ‘WO 2019/058236 3)PICCIOLI, Massimiliano
(61) Patent of Addition to Application ‘NA 4)ROSELLINI, Walter
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A wheel hub (10) of a motor vehicle whicomprises a tubular body (30) with a coupling opening (11) suitable to receive a wt
axis of the motor vehicle is described. The tubular body (30) comprises: a first section (12) with a smaller diamesac@id, a
section (14) with a larger diamet@4) axially opposite the first section (12), and a third section (13) with an intermediate dian
(d3) arranged axially in an intermediate position between the first (12) and the second section (14). The tubular lwody furthe
comprises a plurality oflss (15) spaced from each other and extending in an axial directiéi. &ach rib (15) extends above sai
first section (12) and said third section (13) and joins said second section. The diameter defined by the ridgesaifttiggrribs
outermost poin(d2) is less than or equal to the diameter (d4) of the second section (14).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016292 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : INFORMATION PROCESSING METHOD AND DEVICE, COMPUTER READABLE STORAGE
MEDIUM AND COMPUTER DEVICE

(51) International classification ‘HO4W 8/22, HO4W | (71)Name of Applicant :
8/24 1)GUANGDONG OPPO MOBILE
(31) Priority Document No :201710939798.X  |TELECOMMUNICATIONS CORP., LTD.
(32) Priority Date :30/09/2017 Address of Applicant :N0.18 Haibin Road, Wusha, &jian
(33) Name of priority country :China Dongguan, Guangdong 523860 China
(86) International Application No :PCT/CN2018/10134|(72)Name of Inventor :
Filing Date :20/08/2018 1)SU, Zhiwei
(87) International Publication No ‘WO 2019/062379
(61) Patent of Addition to Adjzation )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present application relates to an information processing method and device, a computer readable storage mediunutainc
device. The method compriseacquiring a first quantity and a conflict probability, the first quantity being the quantity of mobil
terminals for which virtual SIM card data is prenfigured, the conflict probability being the probability that multiple mobile
terminals use the samnvirtual SIM card data to connect to a network at the same time; acquiring a first outbound proportion &
historical data; and according to the first quantity, the conflict probability and the first outbound proportion, deteéhmiguantity
of the virtual SIM card data. According to the quantity of mobile terminals for which virtual SIM card data needs todrdigueed
the proportion of users using the virtual SIM card data and the user conflict proportion, the method can estimatétod gutart
SIM card data, so that the mobile terminal manufacturer can appropriately configure SIM card data according to thegestittiy
of virtual SIM card data.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016312 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ELEVATOR USAGE LOG OUTPUT SYSTEM, AND ELEVATOR USAGE LOG OUTPUT METH

. e :B66B 3/00, B66B |(71)Name of Applicant :
(51) Internatbnal classification 5/00, B66B 11/02 1)HITACHI, LTD.
(31) Priority Document No :NA Address of Applicant :®, Marunouchi 2chome, Chiyod&u,
(32) Priority Date ‘NA Tokyo 1008280 Japan
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/JP2017/0391:| 1)HATORI Takahiro
Filing Date :30/10/2017 2)FUJIWARA Masayasu
(87) International Bblication No ‘WO 2019/087251 | 3)OMACHI Akira
(61) Patent of Addition to Application ‘NA 4)HOSHINO Takamichi
Number :NA 5)TORIYABE Satoru
Filing Date ' 6)KATOU Manabu
(62) Divisional to Application Number ~ :NA 7)FUJINO Atsuya
Filing Date ‘NA 8)TORIUMI Wataru
(57) Abstract

The present invention provides an elevator usage log output system that can accurately understand movement informstion
and an elevator usage log output method. ID information and distinguishing information for distinguishing a user aessighan
to each passenger+Pa on the basis of an image from a camera 17 that photographs an elevator landing, or from a camera
photographs the inside of an elevator car, the movement of used iBaraced on the basis of this distinguishifigrmation and IC
information, and at least the boarding floor and disembarking floor of the users are associated and stored, and moxeatent i
of users is accurately understood. As a result, movement information of a user can be accuratetpdnaedstherefore, for
example, the accuracy of advance simulations for group management control can be improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016313 A
(19) INDIA
(22) Dateof filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : FUSION PROTEIN COMPRISING AN FG8& MOIETY

:CO7K 14/50, A61K |(71)Name of Applicant :
(51) International classification 38/18, A61K 39/395| 1)MERCK PATENT GMBH
CO7K 14/705 Address of Applicant :Frankfurter Strasse 250 64293
(31) Priority Dacument No :17192467.3 Darmstadt Germany
(32) Priority Date :21/09/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)GIGOUT, Anne
(86) International Application No :PCT/EP2018/0754:| 2)BRENNEIS, Christian
Filing Date :20/09/2018 3)RYSIOK, Thomas
(87) International Publication No ‘WO 2019/057805 4)ZIELONKA, Stefan
(61) Patent of Additin to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to new fusion proteins comprising arilB@toiety fused to an aAiGF moiety. Said fusion protein
canbe used for the treatment of a cartilage disorder such as osteoarthritis or cartilage injury.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016314 A
(19) INDIA
(22) Date of filing of Applicéion :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ELEVATOR OPERATION MANAGEMENT SYSTEM, AND OPERATION MANAGEMENT
METHOD

. . :B66B 1/18, B66B |(71)Name of Applicant :
(51) International classification 1/20. B66B 3/00 1)HITACHI, LTD.
(31) Priority Document No :NA Address of Applicant :®, Marunouchi ichome, Chiyod&u,
(32) Priority Date ‘NA Tokyo 1008280 Japan
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No :PCT/JP2017/0391: 1)HATORI Takahiro
Filing Date :30/10/2017 2)FUJIWARA Masayasu
(87) International Publication No ‘WO 2019/087242 | 3)OMACHI Akira
(61) Patent of Addition to Application ‘NA 4)HOSHINO Takamichi
Number :NA 5)TORIYABE Satoru
Filing Date ’ 6)KATO, Manabu
(62) Divisional to Application Number ‘NA 7)FUJINO Atsuya
Filing Date ‘NA 8)TORIUMI Wataru
(57) Abstract :

An elevator control system within a building or other such facility and a gepatgernal system are interconnected, and the ove
movement of people is predicted, thereby making it possible to provide a novel service that did not exist in the paatoAn ele
operation management system for managing control of a pluralityvaftetedevices within a facility, wherein the elevator operat
management system is characterized by being provided with: a reception unit that obtains the number of users of aevadevai
and/or destination information pertaining to each elevatQrackearning unit that stores the number of users and the destinatior
information pertaining to each elevator car obtained from the reception unit as past experience data, and learns #nepast e>
data; a separaftoor numberof-persons predictionnit that predicts the number of users alighting on platforms at separate floc
using the information stored by the learning unit; and a request information output unit that outputs, to a system titberi¢hato
operation management system, thedpred number of users alighting within the facility.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016315 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date28/08/2020

(54) Title of the invention : ANTICD71 ACTIVATABLE ANTIBODY DRUG CONJUGATES AND METHODS OF USE
THEREOF

(71)Name of Applicant :
. o :A61K 47/68, A61P | 1)ABBVIE INC.
(51) International classification 35/00, CO7K 16/28 Address of Applicant :1 North Waukegan Road North
(31) Priority Document No :62/572467 Chicago, lllinois 60064 U.S.A.
(32) Priority Date :14/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A 1)SINGH, Shweta
(86) International Application No :PCT/US2018/0557%| 2)RICHARDSON, Jennifer Hope
Filing Date :12/10/2018 3)SERWER, Laura Patterson
(87) International Publication No ‘WO 2019/075417 4)TERRETT, Jonathan Alexander
(61) Patent of Addition to Application ‘NA 5)MORGAN-LAPPE, Susan E.
Number :NA 6)HENRIQUES, Tracy
Filing Date ‘ 7)RALSTON, Sherry L.
(62) Divisional to Application Number  :NA 8)LEANNA, Marvin Robert
Filing Date ‘NA 9)BADAGNANI, llaria
10)BOSE, Sahana
(57) Abstract :

The invention relates generally to conjugated activatable antibodies that bind CD71 in their active form and methods afigdna
using these antCD71 conjugated activatable antibodies in a variety of therapeutic, diagnostic and prophylactic indications.

No. of Pages : 1€ No. of Claims : 3!

The Patent Office Jonal No. 332020 Dated®8/08/2020 35767



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016316 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PYRAZINEBCARBAMATE OR-UREA DERIVATIVES AS HERBICIDES

(51) International classification :C07D 401/04, A01M (71)Name of Applicant :

43/60 1)SYNGENTA PARTICIPATIONS AG

(31) Priority Document No :1715413.9 Address of Applicant :Rosentalstrasse 67 4058 Basel
(32) Priority Date :22/09/2017 Switzerland
(33) Name of priority country ‘UK. (72)Name of Inventor :
(86) International Application bl :PCT/EP2018/0752:] 1)WAILES, Jeffrey, Steven

Filing Date :18/09/2018 2)CARTER, Neil, Brian
(87) International Publication No ‘WO 2019/057724 3)CLOUGH, John, Martin
(61) Patent of Addition to Application ‘NA 4)WILLIAMS, John
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA

(57) Abstract :

The present invention relates to herbicidally active py¥igytimidyl-pyrazine derivatives, as well as to processes and intermed
used for the preparation of such derivatives. The invention further extends to herbicidal compositiois$ngpsyeh derivatives, a
well as to the use of such compounds and compositions in controlling undesirable plant growth: in particular the uskirig con
weeds, in crops of useful plants.
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(12) PATENT APRICATION PUBLICATION (21) Application No.202017016317 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : PRESSURIZED GAS POWERED LIQUID TRANSFER DEVICE AND SYSTEM

(51) Inernational classification :A61J 1/20, A61M |(71)Name of Applicant :

5/178 1)ENABLE INJECTIONS, INC.

(31) Priority Document No :62/572911 Address of Applicant :2863 East Sharon Road Cincinnati,
(32) Priority Date :16/10/2017 45241 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0561%| 1)BOURELLE, Dylan, L.

Filing Date :16/10/2018 2)GEIGER, Daniel
(87) International Publication No ‘WO 2019/079335 3)HUDDLESTON, Matthew, J.
(61) Patent of Addition to Application ‘NA 4)LOWE, James
Number :NA 5)PALMER, Joetta, Renee

Filing Date ' 6)STEFANCHIK, David
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A transfer device for transferring a medical fluid from a vial to a medical fluid injection device includes a vial holdea where
spike positioned within the vial holder is configured to enter a vial containing a medical fluid when the vial is insettedvial
holder. An expansion chamber having an interior cavity is in fluid communication with the vial spike. A pressurizedidgs sart
positioned with the interior cavity of the expansion chamber, while a puncture tip is configured to pilnecpwessurized gas
cartridge when actuated by a user. The vial spike is also configured to be in fluid communication with an injectionashckttat
the transfer device.
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(12) PATENT APPLICATION PUBLICATON (21) Application No.202017016332 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHODS, SYSTEMS, AND MEDIA FOR DETECTING SPOOFING IN MOBILE
AUTHENTICATION

:G01S 7/539, GO6K |(71)Name of Applicant :
. e 9/00, GO6K 9/46, 1)ELEMENT, INC.
(51) International classification GO06K 9/52, G06Q Address of Applicant :72 Greene Street Floor 4 New York
30/02 New York 10012 U.S.A.
(31) Priority Document No :62/560038 (72)Name of Inventor :
(32) Priority Date :18/09/2017 1)LECUN, Yann
(33) Name of priority country ‘U.S.A. 2)PEROLD, Adam
(86) International Application No :PCT/US2018/05155| 3)LV, Fengjun
Filing Date :18/09/2018 4)GOYAL, Dushyant
(87) International Publication No ‘WO 2019/056004 5)WANG, Yang
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided herein areedices, systems, and methods for detecting spoofing of a 3D object, using a 2D representation, in a mo
authentication process, comprising capturing image data of the 3D object by-fadingtcamera, to record a current spatial
characteristiof the 3D object, while a froffacing screen displays an authentication pattern comprising a plurality of regions,
wherein at least one of the regions varies in at least one of: brightness, position, size, shape, and color over timgaréarsiegf
lighting effects which create highlights and shadows on the 3D object over time. The devices, systems, and methods\iuzrel
an efficient and secure process for determining if spoofing of the 3D object, using a 2D representation, is attemptakbin a me
authentication process, by comparing the current spatial characteristic of the 3D object with a stored reference aptitdtahaf
the 3D object.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.202017016340 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : CYCLIC IMINOPYRIMIDINE DERIVATIVES AS KINASE INHIBITORS

(51) International classification :C07D 48714, A61K |(71)Name of Applicant :
31/517, A61P 35/00 | 1)ABM THERAPEUTICS CORPORATION
(31) Priority Document No :62/561142 Address of Applican:12707 High Bluff Drive, Suite 200 Sa
(32) Priority Date :20/09/2017 Diego, California 92130 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/05204| 1)CHEN, Chen
Filing Date :20/09/2018
(87) International Publicatn No ‘WO 2019/060611
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided are cyclic iminopyridimdine compounds and their bicyclic derivatives, pharmaceutical compositions comprising st
compounds, and methods of using such compounds or compositions, such as methods of treating a proliferation disoréder, :
cancer or a tumor, or in some embodiments disease or disorders related to the dysregulation of kinase such as, hita®iRiaf
V600E kinase.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/04/2020

(21) Application N0.202017016341 A

(43) Publication Date : 28/08/2020

(54) Title of theinvention : COMPOSITIONS AND METHODS FOR PATHOGEN INACTIVATION OF PLATELETS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:CO7D 493/04, AO1IN
1/02, A61K 41/00,
A61J 1/10, A61K
31/37

:62/561157
:20/09/2017

‘U.S.A.
:PCT/US2018/0520¢
:20/09/2018

‘WO 2019/060610
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)CERUS CORPORATION

Address of Applicant :2550 Stanwell Drive Concord,

California 94520 U.S.A.
(72)Name of Inventor :

1)CERUS CORPORATION

2)STASSINOPOULOS, Adonis

3)WEINER, Elan

4)BRINGMANN, Peter

5)SANTA MARIA, Felicia

(57) Abstract :

Provided are methods, kits, and compositions for preparing platelet compositions suitable for infusion, including imphoasq r
compositions, and kits fgrathogen inactivation of an apheredesived preparation of platelets.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016344 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ANTIBODYPYRROLOBENZODIAZEPINE DERIVATIVE CONJUGATE

(71)Name of Applicant :
1)DAIICHI SANKYO COMPANY, LIMITED
. Address of Applicant :%-1, Nihonbashi Honcho, Chtia,
32}5221131,5,/&):1’}?61'( Tokyo 1038426 Japan
(51) International classification 35/00 A,61K 39/39¢ (72)Name of Inventor :
A61K,47/68 *| 1)TODA Narihiro
(31) Priority Document No 12017190713 12’38(-5’?;; “nﬁi‘:]';eo
(32) Priority Date :29/09/2017 AMEGURO Masaki
(33) Name of priority country :Japan 5)HAYAKAWA Ichiro
(86) International Application No :PCT/IP2018/0362! 6)ASHIDA Shinji
Filing Date :28/09/2018 AMASUDA Talieshi
(87) International Publication No ‘WO 2019/065964 8)NAKADA Takashi
E\(liulznlzg;cent of Addition to Application ‘NA 9)IWAMOTO Mitsuhiro
Filing Date :NA 10)HARADA Naoya
(62) Divisional to Application Number  :NA LL)TERAUCHI Tpmoko
Filing Date ‘NA 12)OKAJIMA Daisuk e
’ 13)NAKAMURA Kensuke
14)UCHIDA Hiroaki
15)HAMADA Hirofumi
(57) Abstract :

Provided are: a novel antiboghyrrolodiazepine derivative; a novel antibepyrrolodiazepine derivative conjugate using the sam
and novel CLDNG6 antibody and/or CLDN#tibody.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016349 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention METHOD OF MAKING A POLYETHERIMIDE

(51) International classification :C08G 73/10 (71)Name of Applicant :
(31) Priority Document No :17382618.1 1)SABIC GLOBAL TECHNOLOGIES B.V.
(32) Priority Date :20/09/2017 Address of Applicant :Plasticslaan 1 4612 PX Bergen op
(33) Name of priority country :EPO Zoom Netherlands
(86) International Application No :PCT/US2018/0516¢| 2)TOPLE, Nitin Vilas
Filing Date :19/09/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/060374 1)TOPLE, Nitin Vilas
(61) Patent of Addition to Application ‘NA 2)TOPLE, Nitin Vilas
Number :NA 3)HEMMER, Gregory L.
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A method of making a polyetherimide includes forming an intermediate polyetherimide with an anfaydingestoichiometry of2
to -40 mol% and melt mixing the intermediate polyetherimide with a bis(ether anhydride) for greater than 3 minutes at arten
50 to 225°C greater than the glass transition temperature of a final polyetherimide to produce the final polyetherimide.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016351 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SURGICAL INSTRUMENT COMPRISING AN ADAPTIVE ELECTRICAL SYSTEM

. e :A61B 17/29, A61B |(71)Name of Applicant :
(51) International classification 34/30 1)ETHICON LLC
(31) Priority Dacument No :62/578804 Address of Applicant :#475 Street C, Suite 401 Los Fraile
(32) Priority Date :30/10/2017 Industrial Park Guayrmo, PR 00969 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/05727| 1)SHELTON, Frederick, E.
Filing Date :24/10/2018 2)HARRIS, Jason, L.
(87) International Publication No ‘WO 2019/089316 3)YATES, David, C.
(61) Patent of Addion to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A surgical instrument is disclosed comprising a handle; a shaft extending distally from said handle; an end ¢ffediog eistally
from said shaft; an articulation joint, wherein said end effector is configured to articulate about said articulatemdairitex circu
(80400) extending within said shaft, wherein said flex circuit comprises a first strairregii@h (80410), wherein said first strain
relief region permits expansion of said flex circuit; and a second strain relief region (80420), wherein said secoeliestregnon
permits expansion of said flex circuit, and wherein said second straifiregiien (80420)is substantially perpendicular to said fir:
strain relief region (80410).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applicatbn :15/04/2020

(21) Application N0.202017016352 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : CONTROL SYSTEM ARRANGEMENTS FOR A MODULAR SURGICAL INSTRUMENT

:A61B 17/29, A61B |(71)Name of Applicant :
(51) International classification 17/00, A61B 34/30, | 1)ETHICON LLC
A61B 90/00 Address of Applicant :#475 Street C, Suite 401 Los Fraile
(31) Priority DocumeniNo :62/578844 Industrial Park Guaynabo, FIR969 U.S.A.
(32) Priority Date :30/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)SHELTON IV, Frederick, E.
(86) International Application No :PCT/US2018/05727| 2)YATES, David, C.
Filing Date :24/10/2018 3)HARRIS, Jason, L.
(87) International Publication No ‘WO 2019/089317
(61) Patent of Additiona Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A surgical instrument comprising a handle and an elongate shaft is disclosed. In various instances, the battery js@skecpovpe
source couplable to the motor and a display. The elongate shaft comprises a processor and a memory couplable to tHa prc
various instances, the memory comprises a control program which, when executed, causes the processa tesgiitatéunction
In various instances, the end effector comprises a sensing circuit configured to detect a condition of the end effemsindhe
circuit is in signal communication with the processor.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/04/2020

(21) Application N0.202017016353 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : SURGICAL INSTRUMENTS COMPRISING A SHIFTING MECHANISM

:A61B 17/29, A61B

(51) International classification 17/00, A61B 90/00,

(71)Name of Applicant :
1)ETHICON LLC

A61B 34/30 Address of Applicant :#475 Street C, Suite 401 Los Fraile
(31) Priority Document No :62/578817 Industrial Park Guaynabo, PR 00969 U.S.A.
(32) Priority Date :30/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)SHELTON, Frederick, E., IV
(86) International Application No :PCT/US2018/05725| 2)HARRIS, Jason, L.
Filing Date :24/10/2018 3)BAXTER, Chester, O., llI
(87) International Publication No ‘WO 2019/089304
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A sumical instrument system is disclosed comprising a plurality of outputs driven by an input. The input is selectively eitiyac

the outputs by a shifting system.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :15/04/2020

(21) Appication N0.202017016354 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : SURGICAL INSTRUMENTS COMPRISING A SYSTEM FOR ARTICULATION AND ROTATION

COMPENSATION

:A61B 17/29, A61B

(51) Interndional classification 34/30, A61B 17/00,

A61B 90/00
(31) Priority Document No :62/578804
(32) Priority Date :30/10/2017
(33) Name of priority country ‘U.S.A.
(86) International Application No ‘PCT/US2018/057%
Filing Date :24/10/2018
(87) International Publication No ‘WO 2019/089307
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(71)Name of Applicant :

1)ETHICON LLC

Address of Applicant :#475 Street C, Suite 401 Los Fraile

Industrial Park Guaynabo, Puerto Rico 00969 U.S.A.
(72)Name of Inventor :

1)SHELTON, Frederick, E., IV

2)HARRIS, Jason, L.

3)BAXTER, Chester, O., lll

(57) Abstract :

A surgicalinstrument is disclosed comprising a shaft and an end effector rotatably connected to the shaft about an articulati
The surgical instrument comprises a plurality of rotation joints which can be simultaneously operated to maintain th afignn

portion of the surgical instrument relative to the patient tissue.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016356 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Rublication Date : 28/08/2020

(54) Title of the invention : VARIABLE AREAL DENSITY CROSSLIED FIBER-REINFORCED COMPOSITE BALLISTIC
MATERIAL

(51) International classification ‘B32B 5/02, B32B | (71)Name of Applicant -

7/00, B32B 3/30 1)HONEYWELL INTERNATIONAL INC.

(31) Priority Document No :62/578577 Address of Applicant :Intellectual Property Patent Service
(32) Priority Date :30/10/2017 115 Tabor Road, M/S 4D3 P.Box 377 Morris Plains, New
(33) Name of priority country ‘U.S.A Jersey 07950 U.S.A.
(86) International Application No :PCT/US2018/0577(|(72)Name of Inventor :

Filing Date :26/10/2018 1)BHATNAGAR, Ashok
(87) International Publication No ‘WO 2019/089374 2)DAVIS, Gregory A.
(61) Patent of Addition to Application ‘NA 3)STEENKAMER, David Andrew
Number :NA 4)WAGNER, Lori L.

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

This technology relates materials that are stab, spike and baltisistant and to stab, spike and ballistic resistant composite art
incorporating uniaxially oriented, nemoven fabrics. A fabric layer having a naniform areal density is formed having thick are:
and thin areas, the thick areas having a grditaenent/tape concentration compared to the thin areas. In said thick areas,
agglomerated tapes/filaments will protrude from the fabric layer surface. Additional layers are then adjoined withutti@mon
layer to form a panel that has stab, spike aatlistic resistance, with protrusions at least partially spacing the additional layers
full, direct contact with the surface of the Roniform fabric layer to thereby enhance flexibility and stab, spike and ballistic
resistance of the whole.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016357 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SURGICAL INSTRUMETS COMPRISING A LOCKABLE END EFFECTOR SOCKET

(51) International classification :A61B 17/29 (71)Name of Applicant :
(31) Priority Document No :62/578835 1)ETHICON LLC
(32) Priority Date :30/10/2017 Address of Applicant :#475 Street C, Suite 401 Los Fraile
(33) Name of priority country :U.S.A. Industrial Park Guaynabo, PR 00969 U.S.A.
(86) International Application No :PCT/US2018/0572¢|(72)Name of Inventor :
Filing Date :24/10/2018 1)PARIHAR, Shailendra, K.
(87) International Publication No ‘WO 2019/089299 2)SHELTON, Frederick, E., IV
(61) Patent of Addition to Application ‘NA 3)MORGAN, Jerome, R.
Number :NA 4)HESS, Ghristopher, J.
Filing Date ’ 5)BAKOS, Gregory, J.
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A surgical instrument comprising a shaft and an end effector is disclosed. The end effector is releasably attachdtzié toythe <
lock biased into a locked condition to hold the end effectding shaft.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016367 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the inventin : METHOD FOR THE TREATMENT OF IRONCONTAINING SLUDGE

:C22B 7/00, C22B |(71)Name of Applicant :
(51) International classification 7/02, C22B 3/00, 1)ARCELORMITTAL
C22B 19/00 Address of Applicant :226, Boulevard d'Avranches 1160
(31) Priority Document No :PCT/IB2017/05832| Luxembourg Luxembourg
(32) Priority Date :22/12/2017 (72)Name of Inventor :
(33) Name of priority country :PCT 1)KERZERHO, GaA«lle
(86) International Application No :PCT/IB2018/06001| 2)BOUCARD, HAIAne
Filing Date :13/12/2018 3)IOSIF, Ana-Maria
(87) International Publication No ‘WO 2019/123138
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Numlye ‘NA
Filing Date ‘NA
(57) Abstract :

A method for the treatment of sludge containing iron, said method comprigilegching step wherein the sludge containing iror
mixed with an acid and an oxidation agent so as to create an oxidized leachate steylof precipitan of iron wherein the
oxidized leachate is mixed with a neutralizing agent so as to create a mixture composed of a solid part comprisinggnexipite
and of a liquid part, the neutralizing agent comprising at least 30% in weight of dust recomaredbfag filter treatment of
ironmaking, steelmaking, coke making or sintering gas.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016368 A
(19) INDIA
(22) Date of filing of Application :15/02020 (43) Publication Date : 28/08/2020

(54) Title of the invention : POWER CONVERSION DEVICE AND POWER CONVERSION SYSTEM

:HO2M 7/48, H02J |(71)Name of Applicant :
. . 3/38, HO2J 7/00, 1)TOSHIBA MITSUBISHI -ELECTRIC INDUSTRIAL
(51) International classification H02J 7/35, H02J  |SYSTEMS CORPORATION
13/00 Address of Applicant :3-1, Kyobashi, Chudu, Tokyo
(31) Priority Document No :NA 1040031 Japan
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)YAMABE, Kenta
(86) International Application No :PCT/JP2018/0280!
Filing Date :26/07/2018
(87) International Publication No ‘WO 2020/021677
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This power conversion system comprises: a storage battery; a first power conversion device that is constructed socasot@rco
electrical power system and that supplies power to a loadedByiconverting power from the storage battery and outputting the
result to a connection point between the load device and the electrical power system; and a control means for tramammitieg,
device that is not the first power conversion devicggnal for reducing the power supplied to the load device when the state ¢
storage battery matches a predetermined insufficient remaining power condition during independent operation in whicicdhe
power system is disconnected from the firgtver conversion device. The load device may include a load body and a load cor
that controls the load body in accordance with a command value. The aforementioned other device is a load device ,camdrol
the signal may include a load adjment signal that is transmitted to the load control unit such that the load control unit carries
operation that reduces the power consumption of the load body.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016372 A
(19) INDIA
(22) Date of filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD AND DEVICE FOR PROCESSING MEDIA ACCESS CONTROL PROTOCOL DATA
UNIT

. . :HO4W 72/12, HO4W|(71)Name of Applicant :

(51) International lassification 80/08 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :NA Address of Applicant :Huawédministration Building
(32) Priority Date :NA Bantian, Longgang Shenzhen, Guangdong 518129 China
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No :PCT/CN2017/10921] 1)LIU, Jiwu

Filing Date :03/11/2017 2)CHANG, Junren
(87) International Publication No ‘WO 2019/084891 3)LI, Yanbing
(61) Patent of Addition to Application ‘NA 4)ZHAl, Peng
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided in the present application are a method and device fassing a media access control protocol data unit. The metho
comprises: acquiring a media access control (MAC) protocol data unit (PDU), the MAC PDU comprising a numberRDbd suk
each sulPDU comprising a logical channel identification (LCID), thel-#DUs being arranged in a first sequence, and N beil
positive integer; and performing a parsing process for the NP8Ws according to the first sequence; and when the parsing got
first subPDU, stopping the parsing process and retaining theedaecond suBDU, the second seBDU including at least one su
PDU located prior to the first seBDU in the first sequence in the N sBBUs. A value of an LCID included in the first sBIDU is ¢
specified retention value, so that a processing medthratie MAC PDU can be provided when the value of the LCID is an invali
value or retention value.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016373 A
(19) INDIA
(22) Date of filing of Aplication :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : NETWORK SLICE MANAGEMENT METHOD, AND DEVICE FOR SAME

(51) International classification :HO4L 12/24 (71)Name of Applicant :
(31) Priority Document No :201710928212.X 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :30/09/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang District Shenzhen Guangdong 32&lhina
(86) International Application No :PCT/CN2018/1082¢|(72)Name of Inventor :

Filing Date :28/09/2018 1)FANG, Haipeng
(87) International Publication No ‘WO 2019/062836
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided in embodiments of the present application are a network slice management method, and device for same. The m
comprises: an NSMF receiving a network slice instantiationagtgcomprising network slice requirement information; the NSMI
acquiring, according to a network slice template identifier or network slice type, a network slice template; the NSMJ; dividin
according to the network slice template, the network slice meapaint information into network slice subnet requirement informa
and transport network requirement information; the NSMF sending to an NSSMF a network slice subnet instantiation reque
comprising the network slice subnet requirement information; BllNreceiving a network slice subnet instantiation response
by a network slice subnet management function entity; and the NSMF sending tmariElger a transport network instantiation
request. The embodiments of the present application use a netigeriemplate to divide network slice requirement information
enable automatic management of network slicing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016374 A
(19) INDIA
(22) Dateof filing of Application :15/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD AND INDICATION METHOD FOR MEASURING GRS, NETWORK DEVICE AND
TERMINAL

(51) International classification :HO4W 24/10, HO4L |(71)Name of Applicant :
5/00 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Prority Document No :201711147992.0 Address of Applicant :Huawei Administration Buildjin
(32) Priority Date :17/11/2017 Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0923¢| 1)HAN, Wei

Filing Date :22/06/2018 2)LIANG, Jinyao
(87) International Publication No ‘WO 2019/095692 3)ZHANG, Ruiqi
(61) Paent of Addition to Application ‘NA 4)WANG, Ting
Number :NA 5)JIN, Huangping

Filing Date ' 6)DOU, Shengyue
(62) Divisional to Application Number :NA 7)LI, Yuanjie

Filing Date ‘NA
(57) Abstract :

The present application signs corresponding configuration and indication technology for theRS3ksource related configuratic
and indication problems, comprising: a network device configuresRSSiesource as a resource set for channel measurement
resource set for intkerence measurement, and provides a plurality of corresponding methods for the resource set for chann
measurement and the resource set for interference measurement; in another implementation mode, with regareR8 oescG&
set, the network dese configures resources of the €8 resource set to contain both resources for channel measurement an
resources for interference measurement; and the network device sends indication information for measuring a referenae si
terminal to indicatéhe resource set for channel measurement or that which resources in one set are resources for channel

measurement and which resources are resources for interference measurement. Thus, the network device implements flex
various configuration on theSI-RS resource, and reduces indication overhead as much as possible, such that the demands
channel measurement and interference measurement of auserliterminal can be satisfied under an NR system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016395 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : APPLICATION PROGRAM CONTROL METHOD AND APPARATUS, MEDIURND
ELECTRONIC DEVICE

(51) International classification :G0O6K 9/62 (71)Name of Applicant :
(31) Priority Document No :201711047050.5 1)GUANGDONG OPPO MOBILE
(32) Priority Date :31/10/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant :No. 18 Haibin Road, Wusha, Chan¢
(86) International Application No :PCT/CN201811051¢|Dongguan, Guangdong 523860 China
Filing Date :16/10/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/085750 1)LIANG, Kun
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present application provides an applicatiorg@m control method and apparatus, a medium, and an electronic device. Tt
method comprises: obtaining history feature information xi; generating a first training model by using a BP neural rogivitbirk ¢
and generating a second training model by uaingnlinear support vector machine algorithm; when it is detected that an appl
program enters the background, computing the first training model and the second training model according to current feat
information s of the application program;catien determining whether the application program needs to be closed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016397 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Rublication Date : 28/08/2020

(54) Title of the invention : RESOURCE ALLOCATION METHOD, NETWORK DEVICE AND COMMUNICATION DEVICE

(51) International classification :HO4W 72/04, HO4W|(71)Name of Applicant :
72/08 1)GUANGDONG OPPO MOBILE
(31) Priority Document No :PCT/CN2017/10401| TELECOMMUNICATIONS CORP., LTD.
(32) PriorityDate :28/09/2017 Address of Applicant :N0.18 Haibin Road, Wusha, Chang
(33) Name of priority country :China Dongguan, Guangdon@®3860 China
(86) International Application No :PCT/CN2018/07547|(72)Name of Inventor :
Filing Date :06/02/2018 1)LIU, Jianhua
(87) International Publication No ‘WO 2019/061982
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Embodiments of the present application relate to a resource allocation method, a network device and a communicatidre de\
method comprises: determining a quality of serviceYatribute of a first terminal device; and allocating, according to the Qo
attribute, a transmission resource to the first terminal device, the transmission resource being used by the firsetecmioasend
data to a second terminal device. Aating to the resource allocation method, the network device and the communication dev
the embodiments of the present application, the network device can determine the QoS attribute of a terminal deviedeaad a
transmission resource, such asaaier resource, to the terminal device according to the QoS attribute, so that the terminal de
the transmission resource to send data to other terminal devices, thereby improving resource utilization rate.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016403 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : AUSTENITIC STAINLESS STEEL

. e :C22C 38/00, C22C|(71)Name of Applicant :

(51) Internationkclassification 38/60 1)NIPPON STEEL CORPORATION
(31) Priority Document No 2017193687 Addressof Applicant :61, Marunouchi Zzhome, Chiyod&u,
(32) Priority Date :03/10/2017 Tokyo 1008071 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0370¢| 1)HIRATA, Hiroyuki

Filing Date :03/10/2018 2)TANAKA, Katsuki
(87) Internéional Publication No ‘WO 2019/069998 | 3)JOTOKU, Kana
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An austenitic stainless steel having a chemical composition, in mass%, ofi&Z-0.12%, Si: 0.25%).55%, Mn: 0.7%2.0%, P: not
more than 0.035%, S: not more than 0.0015%, Cu: 0:038%%, Co: 0.02%0.80%, Ni: 10.0%14.0%, Cr: 15.5947.5%, Mo: 1.5%
2.5%, N: 0.01%0.10%, Al: not more than 0.030%, O: not more than 0.020%, S#0.0986,Sb: 0%60.01%, As: 0%0.01%, Bi: 0%
0.01%, V: 0960.10%, Nb: 0%0.10%, Ti: 0960.10%, W: 0%0.50%, B: 0%0.005%, Ca: 0%409.010%, Mg: 0%0.010%, REM: 0%
0.10%, and balance: Fe and impurities, and satisfying [18.0 = Cr + Mo + 1.5 x Si = 20.0] and [14.56-NiG-8N) + 0.5 x (Mn 4
Cu + Co) = 19.5].
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016404 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : COMPOSITION AND THREADED JOINT FOR PIPES PROVIDED WITH LUBRICATING
COATING FILM LAYER THAT IS FORMED FROM SAID COMPOSITION

:C10M 169/06, (71)Name of Applicant :
C10M 115/04, 1)NIPPON STEEL CORPORATION
(51) International classification C10M 115/10, Address of Applicant 4., Marunouchi Zhone, Chiyodaku,
C10M 117/08, Tokyo 1008071 Japan
C10M 125/10 2)VALLOUREC OIL AND GAS FRANCE
(31) Priority Document No 12017199015 (72)Name of Inventor :
(32) Priority Date :13/10/2017 1)GOTO, Kunio
(33) Name of priority country :Japan
(86) International Application No :PCT/JP2018/0380!
Filing Date :12/10/2018
(87) International Publication No ‘WO 2019/07407
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Provided are: a composition; and a threaded joint (1) for pipes, which is provided with a lubricating coating film lapet {21)
formed from the composition. A composition according to one embodiment of the present invention is used for the purpusg
a lubricating coating film layer (21) on a threaded joint (1) for pipes, and contains Cr203, a metal soap, savsas&naromatic
organic acid metal salt. A threaded joint (1) for pipes according to one embodiment of the present invention is pro\adasd (&}t
and a box (8). Each of the pin (5) and the box (8) has a threaded part (4, 7) and a contact durteca tiathreaded metal conta
part. The threaded joint (1) for pipes is provided with a lubricating coating film layer (21), which is formed from theeduyireed
composition, on the contact surface of at least one of the pin (5) and the baxd(8)e dubricating coating film layer (21) function
as the outermost layer.

No. of Pages : 4No. of Claims : 1.

The Patent Office Jonal No. 332020 Dated®8/08/2020 35789



(12) PATENT APPLICATION PUBLICATION (21) Application No.202017016405 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ANTICD3 ANTIBODY AND PHARMACEUTICAL COMPOSITION FOR CANCER TREATMENT
COMPRISING SAME

(71)Name of Applicant :
. s 1)GREEN CROSS CORPORATION
51) International classification :CO7K 16/28 : o
§31; Priority Document No 10-20170136564 Address of Applicant :107, Ihyeeno 30beorgil, Giheunggu
(32) Priority Date j20/10/2017 Yongin-si Gyeonggido 1624 Republic of Korea
(33) Name of priority country :Republic of Korea (722))',\\1'2”??2? Ilr’?IvSeI\It-lc;:JTE FOR BIOMEDICAL RESEARCH
(86) International Application No :PCT/KR2018/0124¢ DKIM. Ki S '
Filing Date 22/10/2018 2; sy
(87) International Publication No ‘WO 2019/078697 3)YOON ’Ae Rin 9
(61) Patent of Addition to Applicain ) '
Number ‘NA 4)SONG, Eun Jung
Filing Date ‘NA 5)CHOI, Hye Ji
(62) Divisional to Application Number :NA 6)LIM, Ok Jae
Filing Date ‘NA /)LEE, Yun Jung
8)LIM, Hyung Kwon
9)WON, Jong Wha
(57) Abstract :

The present invention relates to an 43 antibody and a pharmaceutical composition for cancer treatment comprising sam:
antibody according to the present invention has high affinity and specificity for CD3 and thus clactbesbf used in cancer
prevention or treatment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016406 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 288/2020

(54) Title of the invention : ANTFMSLN ANTIBODY AND PHARMACEUTICAL COMPOSITION FOR CANCER TREATMEN
COMPRISING SAME

(51) International classification :CO7K 16/30 (711))gzrlgglgfé£gggnct:bRPOR ATION
(31) Priority Document No :10-20170136565 dd f Applicant -107. Ih 30b e
(32) Priority Date :20/10/2a.7 Address o P o rveam Sabeorgl, Giheunggu
(33) Name of priority country ‘Republic of Korea Yczml\g/]IIgCSBIACI;\X?l?lggI'?TS'I'lIS %%RRSFSMESICTEER?ESEARCH
(86) International Application No :PCT/KR2018/0124¢ (72))Name of Inventor -

Filing Date :22/10/2018 1)KIM, Ki Su '
(87) International Publication No ‘WO 2019/078698 2)JEO,NG Jun Hon
(61) Patent of Addition to Application | ' . 9
Number ‘NA 3)KIM, Dong S!k

Filing Date ‘NA 4)LIM, Yang Mi
(62) Divisional to Application Number :NA 5)PARK, Yong Yea

Filing Date ‘NA 6)LIM, Hyung Kwon

7)WON, Jong Wha

(57) Abstract :

The present invention relates to ani&SLN antibody and a pharmaceutical composition for cancer treatment comprising sat
anttMSLN antibody according to the present invention has high affinity and specificity for MSLN and thus can be effectivialy
cancer prevention or treatment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016412 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD B MODIFYING A POLYIMIDE AND THE POLYIMIDE RESULTING THEREFROM

(51) International classification :C08G 73/10 (71)Name of Applicant :
(31) Priority Document No :62/560785 1)SABIC GLOBAL TECHNOLOGIES B.V.
(32) Priority Date :20/09/2017 Address of Applicant :Plasticslaan 1 4612 PX Bergen op
(33) Name of priority country :U.S.A. Zoom Netherlands
(86) International Applicatin No :PCT/US2018/0516¢| 2)TOPLE, Nitin Vilas
Filing Date :19/09/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/060380 1)TOPLE, Nitin Vilas
(61) Patent of Addition to Application ‘NA 2)TOPLE, Nitin Vilas
Number :NA 3)LEUNG, Kelly
Filing Date ’ 4)GUGGENHEIM, Thomas Link
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

A method for modifying a polyimide includes reacting a first polyimide with an amine to produce a second polyimide having
anhydrideamine stoichiometry o2 to-40 mol% and reacting the second polyimidéhve monoanhydride, a bis(anhydride), a
bis(ether anhydride) or a tetracarboxylic acid to produce a final polyimide having an antaydiigestoichiometry ofl to 2 mol%.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016419 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : ALIGNED NEMATIC ELASTOMER

(51) International classification :CO9K 19/12, CO9K |(71)Name of Applicant :
19/54,C09K 19/04 1)UNIVERSITY OF LEEDS
(31) Priority Document No :1717174.5 Address of Applicant :Leeds LS2 9JT U.K.
(32) Priority Date :19/10/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.K. 1)GLEESON, Helen Frances
(86) International Application No :PCT/GB2018/05301] 2)MISTRY, Devesh Arvind
Filing Date :18/10/2018
(87) International Publication No ‘WO 2019/07361
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

There is provided the use of an aligned nematic elastomer to form a material having auxetic properties wherein thevaigned
material has a mechanical FrAeid&sz transition. Also provided is a method of producing an aligned nematic elastomer for si
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :16/04/2020

(21) Application N0.202017016421 A

(43) Publication Date : 28/08/2020

(54) Title of the invention : MORTAR COMPOSITION BASED ON SLAG ACTIVATED BY A BRRODUCT

:C04B 28/02, C04B
28/08, C04B 28/14,

(51) International classification C04B 28/18, C04B

(71)Name of Applicant :
1)SAINT-GOBAIN WEBER
Address of Applicant 2 rue Marco Polo 94370 SuenBrie

7/153 Frarce
(31) Priority Document No ;1760236 (72)Name of Inventor :
(32) Priority Date :30/10/2017 1)LAMBERET, SAverine
(33) Name of priority country :France 2)BURTIN, Jean-Claude
(86) International Application No :PCT/FR2018/0526:| 3)GOMES, JosA
Filing Date :22/10/2018
(87) International Publication No ‘WO 2019/086781
(61) Pataet of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a dry mortar composition comprising:

a hydraulic binder comprising at least one calcium alateinosil

derivative, ateast one ground granulated aluminous slag comprising less than®0silica, and at least one source of calcium
sulphate; aggregates and/or fillers; and at least one base in an amount of less than or equal to 0.5% of the totdieveight of

mortarcomposition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016428 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the inventin : METHOD FOR BLACK STARTING A POWER SUPPLY INSTALLATION, BIDIRECTIONAL
INVERTER, AND POWER SUPPLY INSTALLATION WITH A BIDIRECTIONAL INVERTER

:H02J 3/32, H02J |(71)Name of Applicant :
. s 3/38, H02J 9/06, 1)SMA SOLAR TECHNOLOGY AG
(51) International classification HO02J 11/00, HO2M Address of Applicant :Sonnenallee 1 34266 Niestetal Ger
1/36 (72)Name of Inventor :
(31) Priority Document No :10 2017 127 081.7 | 1)ALLERT, Claus
(32) Priority Date :17/11/2017
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2018/0814¢
Filing Date :15/11/2018
(87) International Publication No ‘WO 2019/096951
(61) Patet of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a method for black starting a power supply installation (18), wherein the power supply in&t8)ation
comprises at least one bidirectional inverter (20) with arsilé connection (25) for an electrical supply grid (6) and a battery (
connected on the DC side to the bidirectional inverter (20). The method makes a black start of the power supply i(i8llatior
possible. To this end, in one method step an adativatevice (51) of the power supply installation (18) is activated so that the
activation device applies an electrical voltage to a control line (27) of the battery (22) in such a manner that tl22yastsst into
an operating state, wherein thetegle provided by the activation device (51) is provided from an auxiliary battery (52)iread
further method step, the bidirectional inverter (20) is set in an operating state after the voltage supplied by théatizitiafy2)
has been applied the control line (27). The invention additionally relates to a bidirectional inverter and a power supply insta
with a bidirectional inverter and a backup apparatus.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016435 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : INTEFPENETRATING ELASTOMER NETWORK DERIVED FROM GROUND TIRE RUBBER
PARTICLES

:C08L009500000!|(71)Name of Applicant :
C08L001900000C| 1)COE, William, B.
(51) International classification C08K000304000( Address of Applicant :P.O. Box 646 Wrightwood, Californ
C08L000906000C(92397 U.S.A.
C08K000509800(|(72)Name of Inventor :
(31) Priority Document No :62/613744 1)COE, William, B.
(32) Priority Date :04/01/2018
(33) Name of priority country ‘U.S.A
(86) International Application No :16/053708
Filing Date :02/08/2018
(87) International Publication No :WO 2019/13581*
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Crumb rubber obtained from recycled tires is subjected to an interlinkedtstibstprocess. The process utilizes a reactive
component that interferes with sulfur bonds. The resulting treated rubber exhibits properties similar to those of toenyiogite
rubber structure prior to being granulated, and is suitable for uskrinading new tires, engineered rubber articles, and asphalt
rubber for use in waterproofing and paving applications.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016440 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : APPLICATION CONTROL METHOD AND APPARATUS, STORAGE MEDIUM AND
ELECTRONIC DEVICE

(51) International classification :GO6F 9/46 (71)Name of Applicant :
(31) Priority Document No :201710940349.7 1)GUANGDONG OPPO MOBILE
(32) Priority Date :30/09/2017 TELECOMMUNICATIONS CORP., LTD.
(33) Name of priority country :China Address of Applicant :No.18 HaibiRoad, Wusha, Chang'al
(86) International Application No :PCT/CN2018/1032t|Dongguan, Guangdong 523860 China
Filing Date :30/08/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/062460 1)ZENG, Yuanging
(61) Patent oAddition to Application )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are an application control method and apparatus, a storage medium and an electronic device. The method compi
acquiring opeaiting parameters of an electronic device at each sampling time point in a historical time period, wherein the o}
parameters comprise a foreground application, the state of charge, the duration for which a screen has been brigt, a char
connectim state and a network connection state (101); according to the sampling time point, determining attenuation parar
corresponding to the operating parameters (102); according to the sampling time point and the operating parametegsagene
trainingsample (103); according to the training sample and the attenuation parameters, trainisgt 8pyesian model (104); anc
based on the trained Bayesian model, controlling a background application in the electronic device (105).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016455 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : INLINER

. e :B65D 77/04, B65D |(71)Name of Applicant :

(51) International @ssification 77106 1)MAUSER-WERKE GMBH
(31) Priority Document No :NA Address of Applicant :Schildgesstr.-163 50321 BrAvhl
(32) Priority Date :NA Germany
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/EP2017/0011:| 1)WEYRAUCH, Detlev

Filing Date :22/09/2017
(87) International Publication No ‘WO 2019/057265
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to a flexible inliner (28) made from4plylplastic film, having an upper fill neck (30) and a lower
discharge neck (32), in partieulfor a pallet container (10) for the storage and transport of liquid or flowable filling materials. |
order to improve the use of inliners in pallet containers and in particular to maintain the barrier effect of thy fiiliti even over
longer trasport and storage times, according to the invention, the fill/discharge necks (30, 32, 54) are welded onto the inlin
(56) in such a manner that any film cut edges (68, 70) are covered against contact with the filling material and redfijen(@uyt
70) - either that at the weld flange edge (58, 66) of the welded fill/discharge neck (30, 32, 54) nor that on the internalddfaind
discharge opening (72) in the inliner wall (5&omes into contact with the flowable filling material.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016460 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : SUBSTITUTED NUCLEOBES, NUCLEOTIDES AND ANALOGS THEREOF

(51) International classification :CO7H 19/23, A61P |(71)Name of Applicant :
31/12 1)JANSSEN BIOPHARMA, INC.
(31) Priority Document No :62/560110 Address of Applicant :260 East Grand Avenue, 2nd Floor
(32) Priority Date :18/09/2017 South San Francisco, California 94080 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05718| 1)BEIGELMAN, Leonid
Filing Date :18/09/2018 2)DEVAL, Jerome
(87) International Publication No ‘WO 2019/053696 | 3)PRHAVC, Marija
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein are compounds of the Formula (I) and pharmaceutically acceptable salts thereof: (I) where the variailés i
(I) are described herein. Methods of synthesizing such compounds and methods of using them to treat diseases andgcsumit
as a Picornaviridae, Flaviviridae, Filoviridae, Pneumoviridae and/or Coronaviridae viral infections are also disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016464 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : METHOD AND FACILITY FOR THE ININE DIMENSIONAL CONTROL OF MANUFACTURED
OBJECTS

:G01B 15/02, GO1B |(71)Name of Applicant :
(51) International classification 15/04, BO7C 5/12, 1)TIAMA
GO6T 7/50 Address of Applicant :1 Chemin des Platt&®ne Artisanale
(31) Priority Document No :17 60175 des Plattes 69390 VOURLES France
(32) Priority Date :27/10/2017 (72)Name of Inventor :
(33) Name of priority country :France 1)COSNEAU, Laurent
(86) International Application No :PCT/FR2018/0526¢| 2)COLLE, Olivier
Filing Date :29/10/2018
(87) International Publicatn No ‘WO 2019/081875
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention concerns a measurement method consistingéquiring, by means of image sensors (Cji), for eachcoljgring the
movement of same, at least three radiographic images of the region to be inspected, obtained from at least three radiograg
projections of the region to be inspected, the projection directions (DjA ") of which are diffgrentiding, fora computer system,
an a priori geometric model of the region to be inspected for the series of objtesmining, by means of the computer systerr
taking into account a constant attenuation coefficient and from the a priori geometric model astdlaeleaadiographic images ¢
the region to be inspected, a digital geometric model of the region to be inspéatezich object of the series, determining, fron
the digital geometric model of the region to be inspected, at least one linear dimmeaakurement of the region to be inspected.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016466 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/202

(54) Title of the invention : NIRAPARIB FORMULATIONS

(51) International classification /AB1K 9/26, AGLK | (71)Name of Applicant :
31/454, A61P 35/00| 1)TESARO, INC.
(31) Priority Document No :62/563535 Address of Applicant :1000 Winter Street North Suite 330
(32) Priority Date :26/09/2017 Waltham, MA 02451 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/05297| 1)MCGURK, Simon
Filing Date :26/09/2018 2)NARAYAN, Padma
(87) International Publication No ‘WO 2019/067634 3)RAJLIC, Aleksandar
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstrat :

The present invention relates to pharmaceutical tablet compositions comprising the compound niraparib as an activeipakrr
ingredient, suitable for oral administration as well as to methods for their preparation. Also described herein enenfadséions
containing niraparib formed by the disclosed methods, and therapeutic uses of such tablet compositions for treatirigordeos:
and conditions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016467 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : MULTISPECIFIC ANTIBODY

:C07K 16/18, CO7K |(71)Name of Applicant :
. e 16/28, CO7K 16/46 1)NUMAB THERAPEUTICS AG
(51) International classification AB1K 39/395, A61P|  Address of Applicant Einsieeltstrasse 34 8820 WAdenswi
35/00 Switzerland
(31) Priority Document No :17195779.8 (72)Name of Inventor :
(32) Priority Date :10/10/2017 1)URECH, David
(33) Name of priority country ‘EPO 2)GUNDE, Tea
(86) International Application No :PCT/EP2018/0775(] 3)MEYER, Sebastian
Filing Date :09/10/2018 4)BROCK, Matthias
(87) International PublicatioNo ‘WO 2019/072868 5)HESS, Christian
(61) Patent of Addition to Application ‘NA 6)SIMONIN, Alexandre
Number :NA 7YWARMUTH, Stefan
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relatesa multispecific antibody comprising at least one CD137 binding domain and at least one PDL.
binding domain, and pharmaceutical compositions and methods of use thereof. The present invention further relates tcain
encoding said multispecifiantibody, a vector comprising said nucleic acid, a host cell comprising said nucleic acid or said ve
a method of producing said multispecific antibody.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202017016468 A
(19) INDIA
(22) Date of filing of Application :16/04/2020 (43) Publication Date : 28/08/2020

(54) Title of the invention : FREIGHT IDENTIFICATION CODE, ITEMS DISPLAYING SAME, AND ROBOT HAND USED F
SAME

. e :B25J 13/08, B25J |(71)Name of Applicant :
(51) Internationbclassification 15/06, B65G 61/00 | 1)IINO Hideki
(31) Priority Document No 2017215383 Address 6Applicant :1901 Ovest Utsunomiya the towet7-3
(32) Priority Date :08/11/2017 1, Ekimaedori, Utsunomiyahi, Tochigi 3210964 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0411i{[ 1)IINO Hideki
Filing Date :06/11/2018 2)IINO Hideki
(87) International Publication No 'WO 2019/093328 | 3)HORIKOSHI Hayato
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

[Problem] To make it possible to smoothly-den andde-palletize loaded rectangular solid freight while responding to a variety
circumstances. [Solution] Freight identification codes 10a, 10b, 10c, and 10d, which are to be respectively displayfeztiat spe
positions on the four surfaces, front, baeit,land right, or all surfaces of a rectangular freight 5A and the code data of which
identified by a specified control means via a reading means, the codes being characterized in that: said code dataiz®@mpris:
information representing therngth and width sizes of the cedisplaying surface of the freight 5A; and the code causes the rea
means and the control means of a robot provided with a robot hand to align the robot hand with the freight 5A on thieeesde
display positiorand size information.
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